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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as authorised by 
the Committee, do  present on thcir behalf this 10th Report on the action 
taken by Government on the recommendations of the Committee cmtain- 
td in their 48th Report (Third Lok Sahha) relating to Defence Sewica. 

2. On 27th June, 1967, an "Action Taken" SubChnmittee was a p  
pointed to scrutinise the replies received from Government in pursuance 
of the reco~nmendations made by the Committee in their earlier Reports. 

T h c  composition of the Sub-Committee is as follows:- 
1. Shri D. K. Kunte-Convener. 
2. Shri C. K. Bhattacharyya 
1. Shriniati Ta rkesh~ar i  Sinha ! Mem bcrs 
4. Shri M. C. Shah 
5. Shri R. K. P. Sinha 

3. Thc Draft Report was considered and adopted by the Sub- 
Conirnittce at their sitting held on the 6th October, 1967 and finally 
adopted 1,s the Public Accounts Conimittce on the 28th October. 1967. 

4. For facility of reference the main ronclusions/ reconimendations of 
the Committee have been printed in thick type in the body d the Report. 
A statement showing the summary of the main recommendations/obser- 
vationt of the Conmiittee is appendcd to the Report (Appendix Ill) .  

5 .  T h e  Ommitree place on record their appreciation of the assistance 
rendered to them in this matter bv the Comptroller and Auditor Cetural 
of India. 

281h Or/ohcr, 1%7 
fi Knrtikn, I889 (S) 

M. R. MASANl 
Chairman, 

Ptrhlic Arcouots Committee 



GENERAL 

In t h i ~  Report the Committee have dealt with the action taken by 
C;o~crnment on the recommendations contained in their 48th Report on 
Defence .Services (Third Lok Sahha) which was presenred to the H o w  
on 18th April, 1966. 

1.2. The total number of recommendations of the Committee in this 
Report and the number of recommendations out of them to  which no 
replies or interim replies have been received so far are as follows: 

Total 
No. of mmrnaad.tionn to NO. of r s a o m o ~ s n b t W  to 

No. of Rsrommendatiom which M reply haa been which iJaim r e p k  hawe 
rernlvd t i l l  6th October. been received apta 6th 

1867 October. 1967 

- -- - - - - - -- - - - - -. - - -  - 

1.3. 11 would thus be seen that replies to 3 recommendations of this 
Repor1 are outstanding for more than a war. A list of these recommenda- 
tions is given in Appendix I. 

1.4. I t  would also be seen that intrrim replies have k n  furnished 
by Government in respect of 11 recommendations of this Report. A list of 
these remmmendations is given in Appendix V. 

1.5. The importance and necesaitv of expeditious and tirnelv action bv 
Government and submission of notealstatments in pursuance of the rccoor. 
mrndations of the Committee have repeatcdlv been s t r e d .  

1.6. The action taken notes/statements on the recommendations d the 
Committee contained in this Report have k e n  categorized under the 
following heads : 

( i )  Recomtnend~tions/obcenTtations that have been accepted by 
Government ; 

(ii) Recmmcndations/ohsewations which the Committee do not 
desire to pursue in view of the replies of Government; 

(iii) Rccommcndations/obs~rvations in respct  of which replica of 
Govcrnrnent have not heen accepted by the Committee; and 

(iv) Recommendations /observations to which Government haw 
furnished inim'm replies. 

1.7. The recommcndations/observations in regard to which Govern. 
mcnt'r replies have not k n  accepted by the Committee and which rqu i rc  
reiteration have been derlt with in Chapter 11. 



RECOhlMENDATIONS/OBSERVATlONS IN RESPECT OF WHICH 
REPLIES OF GOVERNMENT HAVE N O T  BEEN ACCEPTED 11Y 
THE COMMITTEE OR WHICH HAVE BEEN REITERATgl) 

Overpaptnuntjshorf rccnuery and tmwrcouely  of outstanding antounls 
against contraclors-Para 1.32 of 48th Heport (Third Lo& Sahha) 

2.1. T h e  Committee, in para 1.82 of their 48th Report, noted with 
w e t  that overpayment/short recovery and non-recovery of amounts were 
outstanding against contractors for a very long period and desired that all 
cases except those pending with the courts or under arbitration shodd 
he settled within a year and a report sent to them. T h e  Ministry of Ikfcnce 
had intimated that the position as on Slst December, 1966 was that out 
of Rs. 12.92 lakhs relating to cases pending in Cnurts of Law or under 
arbitration, a w m  of Rs. 10.84 lakhs was outstmding. Out of Rs. 5.M 
lakhs relating to other cases, an amount of Ks. 4.41 lakhs was outstanding. 

2.2. T h e  Committee arc unhappy at the slow progress made in regard 
to thew recoveries. T h e  Committee once agni 11 cmphasise the necessity 
of carly settlement of these cases, particularly those which are not in Courts 
of Law or under arbitration. 

Lack 01 p r v r  planning resrdlirlg in ~nirrrctuour expenrdlture-Para 5-27 
o/ 48th Report (Third Lok Siabha). 

2.3. In  para 5.27 of their 48th Report, the Committee were unhappy 
to note that duc to lack of proper planning, the expenditure on certain 
ancillary buildings of the value of Rs. 6.86 lakhs proved infructuaus. The 
Committee were informed that thc case was k i n g  looked into with a 
view to fix responsibility. The  Committee desired to know the action taken 
against the Officer responsilde for had planning and a1.w about the uti1it.a- 
tion of the buildings. 

2.4. T h e  Ministry of Defence had intimated that it was considcrcd by 
Cavernment that i t  would be sufficient if  the error committed by the officer 
was hm~ght  to hi, notice, in view of the rod i t i ons  prevalent in 1962 and 
1969. The decision was c.ommunic;rted to the Chief of the Army StaR on 
24 th Sepcmber, 1W for being conveyed to the dficer concerned. Before, 
however, thc dccilon was conveyed to  the Headquarters M y m  Sub Area 
on 25th October, 1966 h\ the Headquarten Southern Canmand. the olficer 
c0ncqnec-l had actually retired from m i c e  on 7th Octotwr, 1966 and 
~ o n r e q u e n t l ~  tbe decision could nm be convcycd to him. 



2.8. The Committee ate ms t r a ined  to  note that decisions taken by 
Government in some cases could not be convcyed to  oflicers suspected of 
default because thcy had already retired from servicc. 

2.6. As regards the utilization of ancillary building the Ministry of 
Ddcnce had intima~ed that all thc assets wcre handed ovcr to the Statc 
Government on 2Srd January, 1967 and the tcrms and conditions of trans- 
fer OE these assets were being fitialimt in con.wltation with thc Ministry 
of Finance. T h c  Committee would like to hc informed of tcrms and condi- 
tions under which this property has hccn p a s 4  on to thc Statc Govern- 
ment. 

Non-rero7wry of ten1 from n C l n ~ ~ n n  Conlraclor-Pnras 5 . M  and , 5 6 1  qf 
48th Report (Th t rd  Lok Sabhu) 

2.7, In paras .if* and 5.6) of their 48th ~ e b r t ,  the Chmmittec, while 
noting that the Solicitor General of India had suggested that there would 
be no objection to rcnt or compensation h i l l g  accepted without prejudice 
to the contention of the Govcniment desired to know ahout the action 
taken by thc Minictrv of Deftwee to recover thc rent from the Contractor-. 

2.8, T h e  Ministrv of Defcncc had stated that chcqaes of the value of 
Rs. 4,.5.5 rreccivd frcim the Contractor hark I ren  cncashed and a sum of 
Rs. G,t).5,Wfi was outrtanding ngaincr him. 

T h e  Cktmmittec would emphasise the necessit\ of earl) realisition of 
thili hugc amount of Rs. 6.35 lakhs fmnl n private individual and hope 
that thc Ministr~ of Defcncc would titkc appropriate steps for the Fawe. 

Ettra ~.~prrrr l i l t rrc  in st i1rhi .q gnrrnrtrts-Pnms 5.81. 5.82. Fi.R:\ nnd 5.84 
of 48th  Rvjmrt (7 lr i rd  Lok Sahha) 

2.9. In paras 5.81 and 5.82 of their 48th Report. the C&n~mtttce had 
advcrwlv commcntd u p r i  the raw where thc Amlv authorities had in- 
rutred an extra ocpndi ture  of R4. 4 lakhs in getting the garments stitched 
fro111 a firm in h l h i .  T h e  Ctm~mittec had observed intrr.atra n.\ under: - 

"7'hc Committee arc not satisfied with the action of the Arm! 
anthorities in placing a bulk order on 3 singfc firm ftw stitch- 
ing of 9.13,QCK) garnlcnts to tx supplied in 3 months' period on 
the basis of q~~otnt ions  obtained from S firms after verb;il or 
telephonic inqiririrs. T h c  firm was able to supply only 19 per 
cent of the quantity ordered by thc due date and the balance by 
December, 196.5. i.c. in about a year from the date of placing 
the order. In the ineantiaie, the recruits who had to be clothml, 
had to  undcrgo training without uniforms. Thus, even though 
an extra expenditure of Rs. 4 lakhs was i n c u d  (as comparcd 
with the highest rate in the second order), the purpose in view 
was not r rved .  Further, due to delayed supplies only 55 per 



cent of the quantity ordered in Delhi could be issued by March, 
l!fi4 and the remaining qnantity had nat been utilised by then". 

"The Committee are surprised how the Director of Ordnance 
Services who visited the factory h f o r e  placing the order was 
satisfied about the capacity of the firm to execute this bulk 
older by the duc date. They are i nc l i~~ed  to take the view that 
the assessnient of the cnpacit!. of the firm made by the officer 
was faulty", 

2.10. In their action taken note on paras 5.81 and 5.82 the Ministry 
of Defence, have inter-nfia stated : - 

"It was for the first time in the history of Ordnance that they were 
called upon by .Government to arrange stitching of such a large 
quantity of Mazri Garments b y  entering into stitching contractc 
directly with the firms, specially when time was essence to the 
problem and they were confronted with the tremrndous task 
of which they had no previous experience. In  the context of 
the situation, therefore. the procedure had to be streamlined 
to save time and the contract had to he concluded in such a 
manner that the receipt accounting and the issue of the gar- 
ments could be channclised within the existing o r g a n i d o n  of 
Ordnance. T h e  supplies had to Ix arranged at reasonable rates 
as compared to the expenditure normallv incurred by Govcrn- 
ment for such items. T h e  contract for stitching of 9.13.201) 
garments was placed, after obtaining three quotations from 
firms in Allahahad through an advertisement and an eqnal 
number from firms in Delhi. T h c  contract was conclt~ded at 
the lowest tendered rates which compared favourably with the 
DGOF's product ion rates. 

From December, 1962 to January, l W 3  most of the recruits could 
not be issued with Mazri garments due to their non-availability. 
Rut the actual intake of the rccri~its upto June, I963 was only 
2.58 lakhs as against 3.5 lakhs originally anticipated. This  
result& in lesser i n u ~  than what was originally anticipated, 
although supplies were received from other sources as well. 

T h e  estimated saving of Rs. 4 lakhs is largely a matter of conjecture. 
If immediate action had not k e n  taken t o  finaliae the cmtract,  
the delay in equipping and training of recruits would have bee11 
indefinite ............... .. ....... Thr firm had power cutting 
machines for cutting cloth and power machines for making 
button holes and for stitching Cuffs and Garments. T h e  entire 
factory was well eqtlipped with power driven rnachi~res and it 
could greatly inrreasc its capacity by working ihm shifts and 



by employing mote manpower. I t  is submitted that there is no 
adequate material for holding that the assesanent made by the 
Director of Ordnance Services was faulty". 

2.1 1. If the pre-requisites (viz., power driven machines etc.) mentioned 
in the Ministry's notc were available with thc firm, thc Chmmittee are 
unable to understand why the supply of the Mazri Garments could not be 
completed hy the stipulated date. There appears to have been a failure 
in taking follow u p  action as it has not been made clear whether the firm 
in question actually employed more man-power or  worked on three shift 
basis to complete the order for Mami Garments in the specifically stipu- 
lated time. T h e  Committee also d o  not agree with the views of the 
Ministry d Defence that the estimated savings of Rs. 4 lakhs is a matter 
of conjecture". Time k i n g  of the eswnce of the contract in this case 
Crovcrnment have been deprived of the bcnefit of competitive rates, t o  
the extent the l i ~ ~ ~ i t e d  period given in the contract deprived the other 
suppliers of an opportunity to compete in this case. This  is also borne out 
by the fact that when orders for stitching of the garments were placed 
during February, 1963 after limited tender enquiries at different ttations, 
the rates for stitching thew were lower than thow entered into with this 
firm in December, 1962. 

2.12. In paras 5.83 and 5.84 of their 48th R c p r t .  the Committee had 
adversely comnrented on the levs of penaltv of onlv Rs. 8.971 on the 
firm for delaying the supplies. T h e  Cmimittce had i n l e r d i n  stated : 

"The Committee find from the hlinistry's note that an amount of 
Rs. 8.971 had t w n  recovered from the firm as a penalty for 

' delaving the supplie. The penalty was levied 3frer consulting 
the Ministry of Law and statcd to have been calculated @ 10 
per cent of 2 per cent according to the procedure followed by 
the DGS&D. Taking into consideration that the Governnlent 
had to incur an extra expenditwe of Rs. 4 1akh.u approximatelv 
(as compared to the highest rates in the second order placed 
in February. lW)fiJ), the Coflmittcc fcel that levying of a penalty 
of Rs. 8.971 was too mcnge. It is i~ndcl.stooll from Audit that 
thc tokcn damages @' 10 per cent of 2 per cent a re  levied by 
thc Director General, Supplies and Disposals in cases where: - 

(a) higher prices have not h e n  paid for e a r l i ~ r  deliveries. or  
(b) Govcrnlncnt have not t ~ e n  put to any 1m. for belated 

suppl ies. 

Even this was not applicable in the present ax. 

Time was the essence of this contnct  and it was on that account 
that Gavernment paid higher rates involving quite a lot of extra 
expenditure. Thr Committee fcel that the major portion of the 



- extra expenditure of Rs. 4 laths whirh the Ministry incu r rd  
on the plea of prompt supplies and which did not matcrialir 
in time should have lvecn recovered from the contractor". 

"According to the agreement the quantum of penalty a t  the lowest 
rates (27,) was Rs. 16.05 lakhs approxiti~atciy a i d  the highest 

, rates (3%) was Rs. 40.08 lakhs as ag ina t  the amount of Rs. 15.72 
lakhs payable to the contractor ior the eniire work. T h e  Minis- 
try of Law had advised that the amount of the damages calcu- 
lated according to the agrcemcnt would be collidered by the 
Court of Law as "excessive and unconscionable", and that it 
would be advisable to assess conipensation for delayed perform- 
ance on the basis of DGS&I) practice. T h e  Committee arc sur- 
prised to learn how the hlinistry of Law gavc this opinion about 
levying of penalty according to the procedure followed by the 
DGS&D, when thcre was a clear stipulation in the agreement 
a b u t  the recovery of liquidated damages and when time was 
the essence of this contract". 

2.13. In their artion taken note. the Ministrv of Defence have stated 
a5 ~uider  : - 

".4ccording to DGS&D's practice. the cxtra amount paid to a firm 
for earlicr delivey is rccovt.ral)le h\. wa) of damages for delit\ 
in supplv onlv when specific niention of such recovery is stiprc 
lated in the terms of the contract. In thir case the contnct had 
hecn concluded on the hasis of lowest quotationr received from 
among the firins at Dclhi and Allahahad and no extra price 
was agreed to be paid to the firin for earlicr delivcriec. 

It  is felt that no  loss was involved in the stitching contract cancludrd 
with the Delhi firm as the other firms with whom contracts had 
been concluded according to their capacity, which was much 
lower than that of the former, alm did not adhere to the deli- 
verv schedule in respect of their own contracts. All these firms 
were given exrension of thc delivery dates and penalties deemed 
cquitahle by the Ministry of Law werc recovered from the five 
firms uSlo could not complete the orders even within the h e r  
extenion period". 

2.14. The Ministry of Iaw have also stated in their action cakcn notc 
on para 5.84 inter-alio as under: - 

" ............ Ry its note dared December 3. 1963, the Ministry of 
Defence consulted this Ministry regarding the liquidated 
damage9 to be levied against the firm for delay in the supply 
of stitched garments by the dates specified in the contract. I t  ir 
true that it was pxifically stated in the said note that the non- 
delivery of pnnen ta  within the time limit prescribed in the 



contract has defitiitely caused damage, but that damage cannot 
be weasurwl by ordinary standards. The  note docs riot state 
whether a n y  low, actual or potential, was in fact sustained by 
the Covrr r~n~ent  by reason of extelision of the delivery date and 
&he cansequelit belated wpplies of stitched garments. I'urtlier 
~t is noticed that the letters granting extension of time do  not 
specificdlly reserve the right of the Government to  recover 
liquidated damages for breach of the contract, though the samc 
vaguely refer to the penalty clause being invoked in the matter. 
On thr facts stated in the referring note datcd Decctnher 3.  1963, 
this Ministry advised by its note dated December 13, 1965, that 
if the Gover~li~icnt has not suffered any actual or potential loss. 
i t  would be difficult fol. the Covcrnment to recovrs liquidatcrl 
damages at the rate ltie~itio~icd in the contract. Ministry of 
Ikfencc was further advised that the darnagc for the delayed 
perforniancc of the contract Ilia). therefore, be assessed a t  10% 
of ttic a~uount  calculated ;it 276 for every rilonttl of delay. which 
is the basis for thc levy 01 damages followcci in siiuilar circurn- 
stances in respcct of 1)C;S.W contracts". 

' 'It is tivticcd froiii the Report of the P.A.C. (Pans  5.74 and 5.77) 
th ;~ t  the ordci plarcd on the fir111 iiivolved a n  ext1.a cxpcilditurc 
of Ka. 4 Iakhs ;is roiiq>al.ed to the highebt rates ;it which the 
o~de r s  wcre later placed in February, 19tiS in the s e c o ~ ~ d  caw 
referred t o  i l l  p;r~-a 5.73.  Wliilc referring to the other I r~tch o! 
contracts e11tctc.d itito ill February. 1'363 at lower ratcu, P..-\.(;. 
ol~sc~vcs iiiat whclr tfic delivery date ill rcspcct of the contract 
uiicicr coiisitlclatioir wiis extended hy the Go~e rnn~en t .  i t  M a )  

i . c i ~ ~ ~ i ~ c c i  to pay the f i l . ~ i l  at higher raks a\ coruparcd with thc 
tatcs at which paynlrlith were ni;rtle lor the other batch of 
contracts alld that this rcsultcd in a low of Rs. 4 laLhs to thc 
Govcrntncnt. I t  is ~ic~ticc-d that the firms dealing with the otliet 
h t c h  of coiltract> c11tc.rcJ into ill k'cbru;rr\, \!Hi3 also mi~tlc 
tiefault i ~ r  s t~pp ly i t i~  ~ h c  stitchrd garnlcnts within thc stipulated 
p e r i d  atid this is 011e of thc q v u ~ i d s  for extending the period 
of dclivcry of the prrscllt colitract. 

In the present case w are mly  concerned with the correctness or 
otherwise of the advice givrn bv this Miiiistq- regarding the 
levy of liquidated dainages at IO'X d the amount cdkulatid a t  
2% for ever): ~nolith uf dcli~y. i r t  this c o t m c t i w ,  it is pr t ineir t  
to notc that thcre wiis 110 indication in the refening rlotc of 
the Miiiist~,y of Defcttcc d;iteri D c ~ t t m h r ,  3, 1963 on the basis 
of which our  advicc daicd Ucceluber 13, lYGS has k t 1  given 
or evctl on tile filc then sent to us to show that Government 
had suffered a poicutid loss as a result of the tuarket rates ol 



stitching going down during the period from 1st April, 1963 
to 28th December, 1!%l when the actual deliveries of the be- 
lated supplies were made. Further, as pointed out above, our 
advice regarding the levy of liquidated damages at the rate 
aforesaid is hascd on the condition that the Government did 
not suffer any actual or  potential loss in the transaction". 

"The advicc give11 by this Ministry that the liquidated damages 
should ill thc absence of proof of loss to Covcrnment be fes- 
tricted to 10% of the anlount cdlculatd at 2% as referred to 
abovc is based on the opinions of Solicitor Cellera1 dared July 
11. 1953 and July 8, 1957". 

"111 the c11d 11c d d s  that thc pr;rctice o f  c11i11gi11g 10 per c ~ ~ i t .  of 
2 per cent. ;IS tokc11 da111;1gcs wils 11ot ;in i~iirc;lsonablc one. This  
practice is no d o u l ~  follo.rvcci i l l  c;tses wlicre it is not possible 
to prove damages in the orclin:~ry n lnmw.  Where thcre is i~ctual 
damage which can bc proved, the liquidated damages arc not 
rcstrictrd t o  I 0  per cent. of the amount calculated at 2 per cent. 
as referrcd to above." 

"M'II~JI t l ~ c  time is of tlic cssc~icc of the contract, the colltract be- 
comes \oidat~lc at the option of thc pron~isce in the event of his 
failure to pcrfor~ii his pii1.t of the contract at or before the 
spccificd r in~c.  ('Sliis optiou was 1101 cscrcisetl by the Gove~,n-  
rllent in the present case). Howevcr, the fact that the time is ot 
the esscilce of the contract carmot ipso tnclo affect the q u e s t i o ~ ~  
of comlx.~i~at iot~ for loss o r  d;~lriagc c a ~ ~ s c d  by thc b~ t ac l i  of con- 
tract. govc~ 11et1 b) thc g c ~ ~ c r a l  priuciples of Law referred to  
above." 

"In view 01' the atn)w, i t  is considered that the opinion give11 by this 
Minist1 i l l  its ~ ~ o t c ,  datctl I)ecc~ntxx, 13,  l!Wi regarding the 
l a y  of pc11a1t) acco~ding t o  the p ~ ~ o c c c l ~ ~ r c  lollawed in sirni1,ir 
c i ~ . c u ~ ~ t s t a n c ~ s  in ~cspcct of 1)GSkD corrwacts, cannot be said 
to bc inco~rert .  0 1 1  rcc;o~~s;ide~ation, I agree with the conclusio~l 
d rawt~  i l l  that opinior~. 

2.1.;. i'hc (.onlmittcc reglet to note that the Millistry of Defenre III  

their reference to thc M ~ t ~ i r t t ~  of Law did not statcb wllcthcr any Icm, dctual 
t r t  potential was I I I  fact sitstaincd by (;ovcrnnlc~tt by the cxtcnnion of the 
rlelivcry date and the cor~wqircnt Ixlated wpplies of stitched ganuetlis. I t  
i* all thc Imwe lqre t tab lc  that the leticr4i granting extension of tinre did 
not specifrrally rericrvr the right ol the G o v c r n n ~ e ~ ~ t  to recover liquidated 



damages for breach of the contract, tllough thcy vaguely referred to  the 
penalty clause being invoked in  the matter. l'he Committee feel that *the 
Ministry of Defence should have clearly brought out  in their note the lovs 
suffered by them as a result of the delay in supply of these garnients. This  
delay on the part of the contracting firm resulted in the consequent delay 
in supply of the garrncnw to ttie recruits. T h e  fact that the intake of the 
recruits was less than that originally anticipated was only  fortuitous arid 
does not in any way 11ritig;ltc the dcla!. i l l  supply of the garmctlts by thc 
contracting firni. 

2.16. 'l'he Con~mittec arc also unablc to understand why Chvern~ner~t  
did not exercise their. optiou in this wse to ~ ~ ~ a k e  thc contract void whc~i  
the time was of ttie essence of thc contract. 'l'hc Con~niittec feel that ill the 
case of s contract, wtterc the tinic is of the essence of contract, the C;ovcrn- 
nicrlt should take appropriate action well in tinic so that their interests d o  
~ i o t  suffer. 'l'hc <:oniniittec I w p  that tiiv Ministr) of Dcfc~lcc will be more 
careful while elitering into such contracts i l l  future. 

2.17. 3'hc ( ; o n ~ n ~ i t ~ e e  lccl that tlic Ministry of Law should also have 
tailed for the infort~~ii t io~t  t.cgii~di~lg actual o r  potential loss suffered by the 
Ministry of I )cfc~~cc 1)) I~cl;rtcti supplies 1xfol.e giving their opinion in this 
case. ' l 'hc C o n i ~ ~ ~ i t t c c  h ~ q x  that the .\liriistry ot Law will take suitable 
Iucasures to e ~ ~ s i r ~ c  tllat legal ;~ilvicc is give11 IJ? taki~ig illto ~onsidcration 
all aapccts of tlre C ~ I ~ C  i l l  ( ~ u c d w i .  

2.18. 111 para 5.1 of tlic Kcport, the Committee iridicated the ncrd 
fot the hl.E.S. kticdulc of 1-;11es Iwii~g kept reasonably uptcxlatc with a 
tiew to c ~ ~ s u r i ~ ~ g  t l~a t  [lrc ~ i r t ( . %  wttilc ;rcct.)tcli~~g ~ d n ~ i ~ ~ i s t r ~ i v e  vpproval 
and icc.h:~ical s a ~ i c t i o ~ ~  c o ~ ~ l o ~  H I  ~.c;tro~ial)ly to  t l ~ c  p ~ c \ a l c n i  Intcs. 

:'.I!). 'l'hc Ministrg 01 I ) c l c ~ ~ t r  i l l  t h c i ~  ;~ct ior~ take11 t~o t e  tiail inti. 
tuated that thc Mi-S schctlulc o f  r ; tw i b  pc~~icxlically revised, gericrall) every 
l ~ v r  years, to cobcr the cl~ar~gca in thr  nlrrrkct rates of material a ~ i d  lalmur. 
AIIY subscquetit changc affci tirig the rates i l l  .\I ES ~ c h c d ~ r l c  is stated to  Ix. 
rellected by the percentage (plus or n l i n ~ ~ s )  quoted b!. tile tenderers while 
subn~ittirig their tcaders. It ha\ Iwc~i St~rtticl. statrd tliat as a t  the ti111e d 
;rJ~~ri~~iritrativc approval a1111 tlrafting trchnical wnrtion. the addition of 
apl,~,opriaie perccntagc tu  lakc kc tile linal 1igu1.c realistic is the tlornial PO- 

rcdtux: itdol)tt~i, [hc prcs~111 ~ ~ L C ' I I ~  i . ~  C O I I S ~ ~ ~ I ~ L Y ~  satisfi~c(ory. I : I I I .~I~~I. .  i l l -  

atructions hitvt: i ~ l w  becr~ isswrl the 31 inistry o f  Dt'fc~~c.c the prcprra- 
tioil of App~oximatc~ Khtin~atcs i11ltl (;oslcd .Schtulule of Works  ('I'cchllicJ 
Svlrctiol~s) on a realistic I~asis t i~king into account ~uarlret trend. 



2.20. Thc Chamittee hope that the instructiot,~ now issued will ke 
strictly adhered to and that the MES schedule of rates will be kept reason- 
ably current and will be reviwd at intervals of not more than five years. 

NEW L)EI.HI: 
L'Hllr October, I!)lii. 
ti Kartilia, 1889 (Sakn) .  

hi. R. MASANI, 
Cliairmarr, 

Pttbltc ,4ccouttls Committrr.  



APPENDIX I 

(Vide para 1.3 of Report) 

List of Reoommendations of the Committee in respect of which no reph'es 
have been receirred so far. 

Pmu Number of P.A.C. Report &rial No. of Re - 
commendation 

I!? 

18 

45 



APPENDIX I1 

Re~mmendations / 0 bseruations in respect of which replies of GovemmenC 
have not been accepted by the Committee 

Recomrnenda tian 
The Committee regret to note that overpayment/short recovery and 

non-ncovcry should be outstanding for such a long period. They desire thd 
all cares excepting those pending with the courts or under arbilrrrtion 
s h d d  be settled within a year and a report sent to them. 

[Sl. No. 7 of Appendix IX to Forty-eighth Report (1965-66)-(Third 
Lok Sabha).] 

ACTION TAKEN 
Yearwise breakdown of the outstanding amount on account of over- 

payment/short or non-recovery from contractors was required to be fur- 
nished with reference to the ymr of arising of the claims. These have since 
been obtained from the Chief Engineers by Engineer-in-Chief. The Chid 
Engineers' reports indicate that the amount outstanding on 30th June, 1966, 
is Rs. 17.98 lakhs only. 

2. Out of the sum of Rs. 17.98 lakhs, Rs. 12.32 lakhs relates to cam 
pending in law courts or under arbitration. The balance of Rs. 5.66 lakhs 
relates to amounts which are under various stages of correspondence or 
under regularisation action. This amount of Rs. 5.66 lakhs relating to the 
period 1947 to 1964 includes some cases which were previously a>urt/arbi- 
tration cases but have since come under this category. 

3. The recommendation of the PAC has been brought to the notice of 
the Chief Engineers by Engineer-in-Chief stressing the necessity for settle- 
ment of all cases, other than court and arbitration cases by 3lst December, 
1966, vide letter No. 4!IlS!I jCIII63-64/E2AA dated 13th May, 1966. With 
a view to avoid inordinate delays in the dearance of outstandings against 
contractors in future, instructions were also issued by Engineer-inChid 
detailing various steps to be taken by Chief Engineers and lower authorities 
to ensure effective action, vide Engineer-in-Chiefs letter No. 02971/Genl 
F8(PC), dated 8th December, 1966. 

4. A report on the progress of the dearance made will be submitted 
on reccipt of Chief Engineers' reports after 3lst December, 1966. 

5. DADS. has seen. 
[Min. of Def. u.0. No. 15(5)/66/9005/D(WorktII), dated 12th De- 

c a n  ber, 1966 .] 
FURTHER INFORMATION 

In continuation of this Ministry's U.O. No. 15(5)/66/9005/D(wo~bII), 
b t e d  12tb December, 1966. 



2. Out of Rs. 12.32 lakhs relating to case6 pending in law court8 or  
under arbitration reported as outntanding previously, Rs. 1.48 1- bar 
Imn cleared and Rs. 10.84 lakhs is outstanding at present. Out of Rs. 5.66 
l a b  which was previously'reported as outstanding in respect of amounts 
which were under various stages of correspondence or under regularieation 
action, RI. 1.25 lakhs has been cleared and Rs. 4.41 lakhs is at present out- 
standing, This repredents the position as on 3lst December, 1966. 

3. D.A.D.S. has seen. 
[M. of D., U.O. NO. lS(5) /66/2627/D(Works-11), dated 7th April, 

1967 .] 
Recommendation 

"The Committee regret to note that due to lack of profir planning in 
this care the expenditure on the ancillary buildings (Rs. 6.86 lakhs) became 
partly infructuous. The buildings could not be utilised full% for the Intend- 
ed purpose and the troops had to be billeted elsewhere at the Itation. .The 
Committee were told in evidence that the cast? was being looked into with 
a v i m  to fix responsibility. They would like to know about the action lakn 
against the oficer responsible for bad planning and also about the orpilisa- 
tion of the buildings." 

[Sl. No. 39 of Appendix IX to PAC's 48th Report (Third Lok 
Sabha) .] 

l a  the recommendation, Public Accounts Committee has desired to 
know the action taken against the officer responsible for bad planning and 
about the utilisation of the buildings. 

2. In so far as the first point is concerned, i t  was considerd by the 
Government that the Oaciating Sub-Area Cmmander who sanctioned the 
project without satisfying himself that the work would be completed in 
good time to be useful for the ASC raisings committed an e m .  Taking, 
however, into account the conditions which existed in 1962 and 1963 it war 
decided that it would be sufficient if the error committed by the Offg. Sub 
Area Commander was brought to his notice so that the same could be 
avoided in future in similar circumstances. This decision was communicat- 
ed to the Chief of the Army Staff on the 24th September 1966 for being con- 
veyed to the oificer concerned. Before, however, the decision was conveyed 
to the Headquarters Mysore SubArea on the 25th October 1966 by the 
Headquarters, Southern Command, the o&er concerned had actually =tir- 
ed from the ~ r v i c e  on the 7th October 1966 and conquent ly  the decirim 
could not k conveyed to him. 

3. In so far ao the utilisation of ancillary buildings is concerned, it t~ 
in&ted by &st. Military Estate Officer, Bangalore in February, 66 thrt 
LIB(rnIL8&.3(.) 



Capcrnment of Mysore were willing to take over all the assets d tk De- 
fena Ministry at Whitefield and requested that the slid w u  be handed 
over to  the Government of Myacwe pending finalisation of the tennm and 
coditions of transfer of the assets. Director, Military Lands & Cantmmsnb 
was accordingly asked to initiate action for handing owr these premises to 
the Government of Mysore. Local authorities were instructed in October 
1966 to hand over the premises to the I.G., Police, Mysore State. All the assets 
were accordingly handed over to the Mysore Government on 23rd January, 
1967, pending finalisation of the terms of transfer. The terms and condi- 
tions for transfer of these assets are being finalised in consultation with the 
Ministry of Finance. A further report in this regard will be submitted to 
the Committee in due course. 

D.A.D.S. has seen. 
Recommendation 

The Commktee find from the note furnished by the Ministry 01 Luw 
that the Solidtor General had suggested that there would be no objection 
on rent or compensation being accepted without prejudidt to 'the conken- 
tion of the Government. 

The Committee would like to know about the action taken by the 
Ministty of Defence to recover the rent from the contractor. 

[Sl. No. 45, Appendix IX to Forty-eighth Report (Third Lok Sabha) 
1 965-66 .] 

IosPuctioru were issued by the QMG's Branch to the local military 
authorities in July, 1965 on the basis of the advice of the Solicitor General 
tu h e  effect that money as and when tendered by the contractor for w of 
the premises will be accepted without prejudice to the contentions of the 
Government. 

Amrding to the htest position intimated by the local military autho- 
rities cheques of the value of Rs. 4,555 received from the contractor have 
been ensvhcd, and a sum of Rs. 6,35,096.28 is outstanding against him. 

DADS. has seen. 
EM. d D., U.O. No. F. 10(4)/66/I/D(Q&C), dated Slst October, 

1966.1 

Recommends t ion 
The Committee are not satisfied with the adion of the A m y  authorities 

im plkng a bulk order a a single firm for stitching of 9,111,200 garments 
to be supplied in 3 monthd period on the basis of quotations obtained from 
I firms after verbal or telephonic inquiries. The firm was able to mp#ly 
w d y  19 ptr cent. of  the quantity ordered by the due dots and the bs(cncc 
by December, 1963, i.e., in about a year from the date of placing the &tier. 



In the meantime, the recruits who had to be clothed, had to undergo train- 
ing withat  uniforms. Thus, even though an extra expenditure o f  Rs. 4 lahh 
urcu incurred (as compared with the highest rate in the second order), the 
PurpOst in view was not smed.  Further, due to delayed AupPIies mly  53 
per cmt. of the quantity urdned in Delhi &uld be issued by Mardh, 1964 
and the remaining quantity had not been utilised by then. 

The Committee are surprised how the Director of Ordnance Smn'ces 
who visited the factory before placing the order was satisfied about the capa- 
city of the firm to execute this bulk order by the due date. They are indined 
to take the view that the assessment of the caprcity of the firm made by the 
oflcer was faulty. 

[Recommendation No. 49 of Appendix IX of Fortytighth Report 
(Third Lok Sabha).] 

It was for the first time in the history of Ordnance that they were called 
upon by Government to arrange stitching of such a large quantity of MaPi 
Garments by entering into stitching contracts directly with the firms, speci- 
ally when time was essence to the problem and they were confronted with 
the tremendous task of which they had no previous experience. in the 
context of the situation, therefore, the procedure had to be streamlined to 
save time and the contract had to be concluded in such a manner that the 
receipt, accounting and the issue of the  garments could be channe l id  
within the existing organisation of Ordnance. 

2. The supplies had to be arranged at reasonable rates as compared to 
the expenditure normally incurred by Government for such item. The 
contract for stitching of 9,13,200 garmelits was placed, after obtaining thm 
quotations from firms in Allahabad through an advertisement and an qual 
number from firms in Delhi. 'l'hc contract was conduded at the lowest 
tendered rates which c u m p ~ c d  favourablj w i t h  the DGOF's production 
rates. 

3. From December 1 W  to January 1'363,   no st of the recruits could not 
be issued with Mazri garnlents due to their non-availability. But the actual 
intake of the recruits upto June 1963 was 2.58 lakhs as against 3.5 lakhs origi- 
nally anticipated. This resulted in lesser issues than what was originally 
anticipated, although supplies were received from other sources aa well. 

4. The estimated saving of Rs. 4 lakhs is largely a matter of conjecture. 
If immediate action had not been taken to finalisc the conuacc, the delay 
in equipping and training of recruits would have been indefinite. 

5. IX)S had visited the firm's premises with a view to finding our 
w w e r  the firm had modern facilities for stitching Mazri Carmenu. The 
firm had power cutting machines for cutting cloth and power macbinca for 



making button holes and for stitching Cuffn and Garments. The eatim fac- 
tory was wellcquipped with power driven machines and it could greatly in- 
mlse its capacity by working three shifts and by employing more man- 
power. It is submitted that there is no adequate material for holding that 
the assessment made by the Director of Ordnance Services w a s  faulty. 

D.A.D.S. has seen. 
[F. No. 14(4)/66/D(O.I.).] 

"The  Committee find from the Ministry's note that an amount o f  
Rs. 8,971 had been recwwred from the firm as a penalty for delaying the 
supplies. T h e  penalty war levied after consulting the Ministry of Luw and 
stated to have been calcuhted @ 110 per cent of 2 per cent according to the 
procedure followed bv the D.G.S.QD. Taking into consideration that the 
Government had to incur an extra expeuditure of Rs. 4 lakhs approximately 
(as compared to the highest rales in the second order placed in  February, 
I%$), the Committee feel that levying of a p e d t y  of Rs. 8,971 too 
meagre. It is understood from Audit that the token damages (ZJ 10 per cent 
01 2 per cent are levied bv t h ~  Director General, Si~pplies Q Disposals in 
cares where- 

(a) higher pricts haw not been wid  for earlier del~v&es, or 
( 6 )  Goucrnment have not been put to any loss for belated supplies. 

Even this was not appticable in the present casc. 

T ime was the essence of this contmct and it was on that account that 
Government paid higher vates involving quite a lot of extra expenditure. 
T h e  Committee feel that the major p w h  of the extra e x f ~ n d i t u r c  of 
Rs. 4 iakhs which the Ministry incurred on the plea of prompt supplies 
and which did not mat~rialise in  time should have been recovered from 
/he contractor." 

[SI. No. 50 of Appendix IX  to the Forty-eighth Report ol the Pub 
lic Accounts Committee (3rd Lok Sabha)--1965-66).] 

According to DGS&D's practice, the extra amount paid to a firm for 
carlier delivery is recoverable by way of damages for delay in supply only 
when specific mention of such recovery is Stipulated in the terms of the 
contract. In this case the contract had been concluded on the basis of 
lowest quotations received from among the firms at Delhi and Allahabad 
a d  no extra price was agreed to be paid to the firm for earlier delivhies. 

2. It is felt that no losr was involved in the stitching contna am. 
cluded with the Delhi firm as the other firme with whom conma, had 
bctn concluded accordin to their capacity, which was much lower than C that of the former, also id not adhere to the delivery echcdule in mpcct 



of &eir awn contracts. All these firms were given extension of the dellvery 
dates and penalties deemed quitable by the Ministry of Law were re- 
covered from the five firms who could not complete the o r d m  even within 
the free extension period. 

DADS has seen. 
F. No. l4(5)/66/ D(O.IJ.1 

According to the agreement, the quantum of penalty at the lowest 
rates (2 per cent) was Rs. 16.05 lakhs awoximately and the highest rates 
(5 per cent) war Rs. 40.08 lakhs as against the amount of Rs. 13.72 lakhs 
payable to the con t~c tor  for the entire work. The  Ministry of Law had 
advised that the amount of the damages calculated according to the agree- 
ment would be considered by the Court of L6w as "exccssive and uncon- 
wionable,* and that it would be advisable to assess compensation for de- 
hayed performance on the buds of D.G.S.QD.'s practicf. The Committee 
are surprised to learn hmi the Ministry of Law gwe tHis opinion about 
h y i n g  of penalty according to the procedure follwed by the D.GS.&D., 
when there war a clear stipulation in the a@emmt about the remucry of 
liquidated damages and when time was the essence of this contract. 

[S. No. 51 of Appendix I X  to the Fortyeighth Report (Third h k  
Sabha, 1965-66).] 

The remarks of the P.A.C. relate to the contract for the bulk supply 
of m l n i  garments, stitched for the army, placed in December 1962 with a 
firm which gave the lowest quotations, without calling for tenders for the 
purpose. The delivery date was originally fixed at March 1963. As the 
firm could not supply all the garments within the specified period, de- 
livery date was extended and delivery of garments was completed in 
December 1963. The contract provided for the levy of liquidated damages 
at 2 to 5 per cent of the prict of the stores which the firm failed to deliver 
for each day of delay. By its note date3 December 3, 1963, the Ministry 
d Ddmce consulted this Ministry regarding the liquidated damages 
to be levied against the firm for delay in the supply of stitched 
g;umenu by the dates specified in the contract. It is m e  that it mu 
clpecifically stated in the said note that the nondelivery of garments within 
the time limit prescribed in the contract has definitely caused damage, but 
that damage cannot be measured by ordinary standards. The nMe dots not 
a t e  whether any loss, actual or potential, was in fact sustained by the 
Government by reason of extension d the delivery date and the ooase 
quent belated supplied of stitched garmenta Further it is noticed that the 
let- granting extension of time do not specifidly rC#Ne the ri@t d 



the .Government to recover liquidated damages for breach af the cmtract, 
though the same vaguely refer to the penalty d a e  being invoked in the 
matter. On the facts stated in the referring note dated Decemtkr 3, 1963, 
this Ministry advised hs its note dated December 13, 1963, that iT the 
Government has not suffered any actual or potential loes, i t  would be W- 
cult for the Government to recover liquidated damages at the rate men- 
tioned in the contract. Ministry of Defence was further advised that the 
damage for the delay performance of the contract may therefore be assrssed 
at 10 per cent of the amount calculated at 2 per cent for evrry month 
of delay, which is the basis for the levy of damages followed in similar 
circumstances in respect of D.G.S.&D. contracts. 

It is noticed from the Report of the P.A.C. (paras 5.74 and 5.77) that 
the order placed on the firm involved an extra expenditure of Rs. 4 lakhs 
as compared to the highest rates at which the orden were later placed in 
Februan. 1963 in the second case referred to in para 5.73. While referring 
to the other batch of contracts entered into in February, 1963 at lower rates, 
P.A.C. observes that when the delivery date in respect of the contract under 
consideration was extended by the Government, it was required to pay to 
the firm at higher rates as compared with the rates at which payments were 
made for the other batch of contracts and that this resulted in a Ic#o of 
Rs. 4 lakhs to the Government. It is noticed that the firms dealing with the 
other batch of conuacts entered into in Februan, 1963 also made default 
in supplying the stitched garments within the stipulated period and this 
is one of the pounds for extending the period of delivery of the present 
contract. 

In the present cabe we ale onl) concerned with the correctness or 
otherwise of the advice given by this Ministry regarding the levy of 
liquidated damages at 10 per cent of the amount calculated at 2 per cent 
for every month of dela\. In this connection, it is pertinent to note that 
there was no indication in the referring note of the Ministry of Defence 
dated December 3, 1963 on the basis of which our advice dated December 
13, 1963 has been given or even on the file then sent to us to show that 
Government had suffered a potential loss aa a rerult of the market ntcv 
of stitching going down during the period from 1st April, 1963 to 28th 
December, 1963 when the actual deliveries of the belated supplier were 
made. Further, as pointed out above, our advia  regarding the levy of 
liquidated damages at the rate aforesaid is based on the condition that the 
Government did not suffer any actual m potential Im in the transactioa. 

The advice given by this Ministry that the liquidated damago hould 
in the absence of proof of loss to Government be restricted to 10 per cent 
of the amount calculated at 2 per cent as referred to above ir b a d  on the 
t~pinions of Solicitor-General dated July 11, 1953 and July 8, 1957. 



It ie clear from the fast opinion that the right to damages can be only 
to suck reasonable damages a8 am proved, not exceeding the amount men- 
tioned in the contract and that the levy of liquidated damages at a fiat rate 
of 2 per cent as provided in the contract cannot be a genuine preestimate 
of what the parties conceived to be reasonable compensation fo r  the breach 
and would not thus be sustained by the Court. 

Clause I l(iii)(a) of the General Conditions of contract applicable to 
the Department of Supply (Fonn No. SWB 133) provides for the levy of 
liquidated damages for the late supply of the stores at 2 per cent of the 
price of the stores for each month of delay. In this connection, Solicitor- 
General observes in his second opinion as under :- 

"It is obvious that the I! per cent of the price or the 10 per cent 
of 2 per cent as token damages could not be accepted in the case 
of every contract as allowable compensation. It is only in those 
cases where i t  is not possible to prove damages in the d i n a r y  
manner, or there is no standard for ascertaining damages, that 
subject to some general evidence being given ;I court would be 
called upon to consider whether the nan~eci sum should hc 
awarded or not. Though the court cannot award more, i t  can 
award less as what it considers to be reasonable." 

In the end he adds that the practice of charging 10 per cent or 2 per cent 
as token damages was not an unreasonable one. This practice is no doubt 
followed in cases where it is not possible to prove damages in the ordinar! 
manner. Where there is actual damage which can be proved, the liquida- 
ted damages are not restricted to 10 per cent of the amount calculated at 
2 per cent as referred to above. 

It ma) be added that in view of the aforesaid opinions of the 
Solicitor-General this Ministry and the D.G.S.&D. have since then been 
adopting the practice referred to above in caws where i t  is not p s i h l e  to 
prove the damages in the ordinar) manner. It is clear from the referring 
note of the Ministry of Defence dated December 3, 1963 that the present 
c a r  is one of mch caxs, attracting thereb! the views expressed by [he 
Solicitor-General in his opinion referred to above. 

When the time is of the essence of the contract the contract becomes 
voidable at the option of the promisee in the event of his failure lo per- 
form his part of the contract at or before the specified time. (This option 
was not exercised by the Government in the present case). However. the 
fact that time is of the essence of the contract cannot ips0 hcfo Zffect the 
question of compensation for loss or damage caused by the breach of con- 
tract, governed by the general principles of law refemd to above. 

In view of the above, it is considered that the opinion given by this 
Ministry in its note dated December 13, 1963 regarding the levy of penaltr 



according to the procedure followed in similar circumbtoncu in rcspeCt d 
D.G.S.&D. contracts, cannot be said to be incorrect. On rcconrid~tiosl, I 
agree with the conclusion drawn in that opinion. 

The above note recorded by the Secretary has been seen by the h w  
Minister. 

This note has been seen by the Ministry of Defence. 
[U.O. No. 5(!2)(7)/66-B&A dated the 24th May, 1967.1 

Recommendation 
The Committee are surprised that in this case although the mtes 

quoted by the contrectm were well above the administrative approval and 
tcchnicul sanction, those were considered freakishly low on the ground 
that prevalent rates w e  higher. It wac deposed b e w e  the Comm'iJtee that 
during the lrut jbe years both the administrative approval and techniarl 
sanction h w e  been unrealistic. If so, the Committee regard it as very m- 
satisfactory that the administrative apptoual and the technical sanction 
which rn usually accorded on the b& of the MES Schedule oJ mtes, 
should bear no relation with the prcualent mtes. The Committee fed that 
the MES Schedule of rates have not been kept reasonably u$to date as 
otherwise administrative approval and technical sanction tuould not have 
been unrealistic during the last five years. They therrfore stress the need 
far revising the present system with a view to ensuring that the mtes acconi- 
ing to administrative appsoual and technical sanction reasonably conform 
to p r m a b t  mtes. 

The Committee note the remarks ol the Ministry of Finrmce in this 
case thut the method adopted bv the Chief Engineer to get the rates car- 
rected was not within the ambit of the Director C e n f f d  ol Works. T h y  
desire that this aspect of exercising delegated powers should be clnYkJly 
examined and procedure streamlined for future. In thh connection, the 
Minisiry should also consider the desirability of defining 'freak rates' 
rather than leaving the &tm'on to the entire dimetion of the lo& 
engineers. 

[Sl. No. 58 of Appendix IX to Forty-Eighth Report (196M)-- 
(7Xrd Lok Sabha).] 

It would be appreciated that it M not pomiblc to keep the MES 
Schedule of Rater upto date or revia it every year. The HES Schedule is 
also periadilly revired to cover the changes in the market rater of mate- 
riair and labour. This is generally done every five yearn. The rates adopted 
in MES Schedule were tho# prmlent during the year when the aid 
Schedule was prepared. Any subquent change affecting the ntn in ME3 



Schedule is refkctad by the percentage (plw or minrir) quoted by the ten- 
d e m  while submitting their tenders. At the time of preparing Approxi- 
maw Estimate for Administrative Approval nnd drafting Technical 
Sanction, the addition of appropriate percentage to make the final figrtre 
realistic is the normal procedure adopted. This is considered satisfactory 
and a n  continue. 

Instructions ~trcwing the need for preparation of Approximate 
Estimate and Corted Scbed J e  of Works (Technical Sanctions) on a r e d k  
tic buir taking into account market trend have been issued vide E-in-C's 
Branch letter b r i n g  No. 87569/E2Plg dated 1st September, 1967. 



The Committee desire that the question of streamlining the procedure 
to have an effective control over expenditure should be pursued vig~r~,urly 
and suitable steps taken in consultation with the Ministry of Finance to 
remove the defects in the present system. 

Subject to thr: above obsmation the Committee recommend that c r c a  
under Grant No. 9-Defence Services-Eflective may be regularised by 
Parliament in the manner presm'bed in Article 115 of the Constitution. 

[Sl. No. 1 of Appendix IX to the 48rh Report (3rd Lok Sabha).] 

The recommendatio~i made by the Public .Accounts Committee was 
made in the context of an exdess expenditure of Rs. 4.45 crores under Grant 
No. 9-Defence Service+-Effective for the year 1963-64. The excesses were 
attributable largely to heavier pa)'mCnk on Customs Duty than anticipated 
and partly due to larger materialisation of stores, etc. 

2. The expenditure on stores including customs duty during the four 
years ending 196364 fell short of the Budget provision for three years as 
will be seen from the details given below: - 

Sanctioned A o t u l  &mr(+) 
Bodgat Expenditure 8.- (-) 

It may be stated that the estimates prepared by the Branches ih the Smicea 
Headquarters, DGOF, etc., are scrutinised by the Ministry of Defence and 
the Ministry of Finance periodically. 'After the p ropods  have been d i ~ w r  
ed in detail by these agencies, the estimates are f inalid ' .  For 1963-64 the 
estimates were h n a i i d  after such a mutiny. With the best of efforu, varia- 
tions between estimates and actuals are bound to occur and the object is 
to keep the gap as narrow as posrible. 

Taking into account further experience gained during discussions more 
detailed instructions have been issued. A copy of the instructions (Qftibc 
Order No. 36, dated SOth July, 1966) is enclosed. 



3. An regards expenditure on Custom Duty, this is brought to account 
by means of book adjustments on the basis of debits raised by the Account- 
ant8 General on the Controllers of Defence Accounts concmed. Under the 
present system, Imported Defence stores are cleared on a 'NOTE PASS' 
S y ~ a n  where invoices d o  not accompany the stores. It has been noticed that 
in case of those stores cleared on the 'NOTE PASS' System, there is consi- 
derable delay in the adjustment of Customs Duty. While measures to im- 
prove the financial accounting by way of speedy adjustmenu of Customs 
Duty on Defence stows are under the consideration of the Minisuy of 
Finance (R, & I.) in msultat ion with the Customs Houses, step have been 
taken by this Ministry to ensure that there is no avoidable delay on their 
part in the adjusunent of Customs Duty. Suitable Control Registers in this 
regard are being prescribed. Liability Registen for keeping a note of in- 
voices received for stores cleared under the 'NOTE PASS System have been 
prescribed. This will facilitate preparation of the Budget$stimates on Cus- 
tams Duty on a more realistic basis. 

4. I t  is expected that with the system of scrutiny prescribed by the 
Ministries of Finance and Defence and the issue of instructions regarding 
maintenance of liability registers for Customs Duty adjustments, i t  will he 
possible to have a better control over Defence expenditure, in future. 

5. DADS has seen. 



ANNEXURE 
No. F. 1(2)/66/D/Budgct 

GOVERNMENT OF INDIA 

MINISTRY OF DEFENCE 
New Delhi, the 30th July 1966 

OFFICE ORDER NO. 36 

SUBJECT: --Prtporation and smt iny  of the Preliminav Raised Estimactsl 
Budget Rmcact and Revised Kstimates/Budgct Estimcstcs for the 
Defence Senricer, except Capital W o r k  under the Defence 
Capital Outlay. 

I t  has been decided in consultation with the Ministry of Finance 
(Defence) that with effect from 1966-67 the following procedure should be 
adopted in the Services Headquarters, Ministries of Defence and Finance 
(Defence) in the preparation and scrutiny of the Preliminary Revised Esti- 
mates and Budget Forecast for the Defence Services: - 

(1) The present procedure according to which, these estimates are 
initially prepared by the Branch or Service concerned, and for- 
warded to the respective D.F.A. and D.F.A. (Budget) will conti- 
nue. A copy of the estimates will simultaneously be endoned to 
the Joint Secrctary/Deputy Secretary concerned in the Ministry 
of Defence and to D (Budget). 

(2) The initial scrutiny of the estimates should be conducted by the 
DFAs concerned and the administrative Sections of the Ministry 
of Defence taking into account the trend of actuals and other 
relevant factors. The DFAs concerned should forward their corn- 
menu, if any, to the Joint Secretaries concerned, DFA(B) and 
JS(P&C), immediately after receipt of the estimates from Branches 
of Services Headquarters etc. 

(3) The estimates would then be discussed in meeting8 to be taken 
by the concerned Joint Secretaries to which amedited DFh,  
DFA (Budget) and Deputy Secretary (B&P) as a representative 
of JS(P&C)'s should be invited. If in the meetings it is not pos- 
sible to r a c h  an agreed decision on certain aspects, such matters 
should be submitted to higher authorities for a decision. 

(4) On receipt of the estimates, as scrutinized by the Joint Secretaries 
concerned in the m u t i n g  referred to above, DFA(Budgct) and 
DS(B&P)/JS(P&C) will examine them further with reference to 
the major poliq decisions of Government. They will idso see 
that there is no overlapping or omissions in the atimoter fur- 
nished by the various Branches. 



(5) The estimates will further be rcviewed in meetings to be taken 
by JS(PScC) to which the concerned DFA or Addl. FA as also 
the concerned JS should be invited. DFA(B) and DS(B&P) would 
thereafter consolidate the figures and put them up  to FA and 
Defence Secretary respectively. 

(6) The  procedure set out above would apply to Forecast Estimates/ 
Preliminary Revised EstimatesJBudget Estimates and Revised 
Estimates except for Capital Works under Ddence Capital Out- 
lay for which a separate procedure already exists. 

2. The dates by which the various estimates should be sent to DFAs/ 
Ministry of Defence are indicated below so that the Branches/Services may 
take timely action for their submission by the due dates. It has been noticed 
in the past that the rendition of the estimates by Branches of Services 
HQrs. etc. has not conformed to the prkscribed dates. Branches of Services 
HQrs. are, therefore, requested to ensure that the dates prescribed for sub- 
mission of the various estimates should strictly be adhered to in future. 

1. Preliminary Report for the current Financial year-20th August 
2. Preliminary Revised Estimates for the current 

financial year and Forecast Estimates for the 
ensuing financial year : - 
(a) (i) Pre-partition Estimates; 

(ii) Loans and Advances by Central Govem- 
ment; 

f 
(iii) Public Debt Head Estimates; 1 20th October 
(iv) Interest charges debitable to civil Head i of account. J 

(b) Post-partition Estimates 10 Now. 
3. Revised Estimates for the current financial year 

and Budget Estimates for the ensuing financial 
year : - 
(a) (i) Pre-parti tion Estimates; 

(ii) Loans and Advances by Central Govern- 
mwt;  1 20th 

(iii) Public Debt Head Estimates; December 
(iv) Interest charges debitable to civil Head 

of account. 
(b) Post-partition Estimates 

4. Modified Appropriation- 
(a) (i) Pre-partitian Estimates 

(ii) Loans and Advances by Central Covern- . . 
ment; 

(iii) Public Debt Head Estimates; 
(iv) Interest charges debitable to civil Head 

of a m u n t ;  J 
@) Poet-partition Estimates lOrh M v c h  



3. This supersedes the instructions contained in this Ministry's Office 
Order No. 23 of 1951, and corrigendum No 1(13)/56/D(Budgct), dated 6th 
September, 1956. 

H. T. SADHWANI 
Joint Secretary to the Gooernntent of India 

Army HQrs.-All Branches. 
Naval HQrs. (NS Coord). 
Air HQrs. (B&C). 
All InterServices Organisations. 

Copy to: - 
All Officers and Sections of the Ministry of Defence (including the 

Department of Defence Production and Defence Supplies). 

I).F.A. (Budgetk25 copies. 

Recommendation 
The C m m i t k e  are surprised hout in the nbsence of detailed estimates 

such large amounts were provided in the budget estimates, which remained 
largely unutilised. Further, in t h e  opinion sf the Committee, when the 
trend of the foreign exchange and nssistance was known, there was no justi- 
fication for retaining the funds upto the close of financial ywr. The Com- 
mittee regret to obseroe that the instructions issued by the Ministry of 
Finance in October 1962 [c.f. para 5 o/ 17th Report of the PAC (Third 
Lok Sabha)] for sunendm'ng of savings immediately they were foreseen 
werr plot complied with in this case. 

[SI. No. 2 of Appendix IX m 48th Report of the PAC (Third Lok 
Sabha).] 

The above recommendation relates specifically to para 2(x) and (xi) 
of the Audit Report (Defence Services), 1965 regarding u n u t i b d  p v i s i o n  
of Rs. 17.58 and 18.83 aores representing 85 per cent and 68 per cent of 
the original budget provision in 1963-64 for "Expenditure on works relat- 
ing to New Ordnance Factories" and "Plant and Machinery for Ordnance 
Factories", respectivelv. The circumstances under whicb the saving occurred 
have already been explained More the PAC by the Secretary, Defence 
Production on the 28th October, 1966. As a remedial measure, certain sup 
have been taken as in the Annexure, which inter a2ia apply to Estimates 
(Capital) relating to Works and Plant and Machinay in Ordnana Foamier. 



These step have shown inrprovemeht in the years 1964-65, 1965-66 and 
1966-67 as below: 

Year Iiudget Modified Actual Pro rtion of Proportion of 
r o n  Approprhtion expondituro mri!&arcau ruing/p.ca 

to the originJ to the M&ed 
Budget prwi- Appropriation 

don 

WOHK6 
(Kxiuting & New 
Fackwieo) 
1889.64 . . 27.06 10.87 10.53 (-)61a1% (-13.1% 

(From 1966-67, tho distinction h t w w n  new factoriw and exhting foctoriw has boon s h W  
fcr puryollo of bodguting). 

. __-- _ 
vl'ho ~ I & I  faokr contributing to the ax- b i n c m  in prim oo-uent on dedol.tion 

in June, 11100. 
tlncracwed sxpendituro duc lo soma dditional ruquiruuenta as o rusr~lt of Psk aggmuh 

w d  unwrbinty of qq)lic-s. 

3. It will be acen flom the foregoing that thcrc has been a distinct iru- 
Ixvvcmeilt in the t~udgctitlg of Ord11;mce Factories relating to the Heads 
mentioned above. 

4,  ?'hc Director ot Audit, Lkfcnce Services has seen. 
[File 'No. 26(5)/66D(Prod-Adniin.).] 



ANNEXURB 

Steks taken for Improvement i n  Budgeting in Ordndtlc~ hctor ie~ ,  

T h e  steps necessary for reliable assessment of requirements and sur- 
render in time, of savings anticipatcd were discussed in a meeting held in 
November 1965 in the Ministry of Defence, at which representatives of the 
Ministry of Finance (Defence) iitid the Director General uf Ordlia~ice Fac- 
tories were also present. Arising out of the meeting, the following lncasurus 
are taken by the DGOF: - 

(i) T h e  DGOF should makc usc of the most up  to date compilatiohs 
of expenditure figures instead of the figures coinpiled two months 
prior to the date of estimates as was being done till then. 

(ii) Budgetirig should be based, as Ear as possible on niatcrialisation 
of supplies and trend budgeting should be done taking into 
account the a h v e  factor. 

(iii) An attempt should bc 11i;rde to arralyse irldc~its of ovi.1. Ks. I 
lakh each and for this purpose thc i~rdividuirl Factories should 
pay adequate attentioli to the preparation of budget estir~~atcs 
furnished by them. 

(iv) Thc  DGOF and Facto~.ics should in respect of the indents placccl 
by them, kecp i l l  touch wi t t i  the 1)C;Sltl)'s Oiga~iisation it1 thc: 
case of orders placed t h r ~ u g h  D(;Skl) and with the suppliers in 
the caw of other i~ldrnth with ;I vicw to kccping a close watch 
on prospects of iiiatcri;rlisativil foi brdgct purpvxs itrid arrive 
at  a fair estiruatc of the de~nand for funds. 

2. Further, in cotisul~ation with thc hf i~ i iwy o f  Finance (Defctice) 
revised instructions have been issued on 30th July, I!)CiCi for the rcview of 
estimates given by the Attached Officc~ for I'rel i~ninar)  Revised Estin~atcs/ 
Revised Estimates and Budget Foi.ccastjBudge~ Estiniates at the level of 
Joint Secretaries and discussions in aieeting associating the Ministry of 
Finance (Defence). As regar.ds ci~pitiil works, a system of review by Inter- 
Services Works Priority Committee, first bv separate Study Croups and later 
by the Committee itself under thc <:hainnanship of the S e c r e t a ~ ~ ,  Minist1.y 
of Defence, is k i n g  followed. In adclitiotl, the instructions issued by ~ h c  
Mitiistry of Financc in O.M. No. F.8(9)-Uitil, tlatcd 2211d October, 1962, 
regarding surrendering of ar~ticiplltcd uvirigs are k i n g  reiterated to the 
ilttachcd and Subordinate OfIicir-es with a vicw to r ~ ~ s u r i n g  close l i a i ~ ) ~ ~  tx- 
tween the indrnting and srq>plying I)c.pi~rtil~cnts and the Accountrr Oflic.es. 

[File No. 26(5)/66/ D/Pro&Admin.).] 
C 



Recdmmendatibn 
?'he Committee observe that there was a subsladial saving of /<s. 7.?$ 

crores under the item 'purchase of Dodge, one tun thusid and ambulances' 
Since adequate capacity within the country to supply this item was not avail- 
able, the Minislry could not expect supply in time and as such they should 
trot have made u provisiou o/ such a substatrlial antaiml. Purlher the difltcul- 
ties of uvailubility of foreign exchange etc. were also known to the uuthori- 
lies \torn the very beginrtirrg atrd they should have estimated their require- 
ments more precisely. The Ministry o/ I>e/etrce also could have impwed a 
lump sum cut to reduce Lhe guj, between lhr budget estinlatcs and actudl 
expenditure in these cases. 

lkrial  No, 3 of A p p n d i x  1X to 48th Report of Public Accouiitu 
Chultnittee (Thi id  Lok Sabha).] 

Suital)lc i~lstrr~ctioris regarding tletailctl s c~ .u t i r~ \  of rhc pericxlical c 4 -  
nlatcs h a w  a l s o  hccii issued t o  ;ill coiiccriicd. 

IL4.D.S. has seer]. 



D (BUDGET) 
SUBJECT: -Control over expenditure. 

In their 48th Report (Third Lok Sabha), the PUBLIC ACCOUNTS 
CUMMITI 'EE have made the following rcconimendation at Serial No. 3 
oE Appendix I X  to the Report: - 

"The committee observe that there was ;I substanti.al saving of Rs. 7.73 
, crores under the item 'purchase of Dodge, one ton chassis and 

ambulances'. Since adequate capacity within the country to sup- 
ply this item was not available, the Ministrj. could not expect 
supply in time and as such they should not have niade a provi- 
sion of such a substantial amount. Further the difficulties of 
availability of foreign ' exchange etc. were also known to the 
authorities from the very beginning and they should havc esti- 
mated their rkquircments more precisely. T h e  Ministry of 
Defence also could have iniposed ;r lump sum cut to reduce the 
gap between the budget kstiruatcs and actual expenditure in 
these cases". 

T h e  importance of accurate budgeting and the neccasity for proper 
control over the progress of cxpcnditure against sanctioned allotments, nectl 
no special emphasis. T h e  Services HQrs. etc. are requested that the observa- 
tions of the Public Accounts Committee ma) I>t. borne in mind with a view 
to  ensuring realistic allotment of funds for expenditure and its full utilisa- 
tion during the year. Attention, in this con~lection, is also invited to this 
Ministry's U.O. No. 11(9)/6Ojl)(Budget), dated the 23rd September, 19b1 
(Copy enclosed). 

M/- '1'. JACOH 
Undw Secuctury 

Army Hcadqua1.ters- 
QMG's HI. (QIE). Naval Hqrs. (Budget) I X A F M S  (IIG2E) 
MGO Br. (MG/C). Air Hqrs. (BK\.  It~apcction Orgti. 
E-in-C's Br. fESA1). R k D Orgn. ( R E X ) .  (TI)-30 / B). 

DGOF. 
DMRkF.  

[M. of D, U.V. No. 1 1 !7)/66/D(Budget), dated 1 I th July, 196(i.] 



D (BUDGET) 
SUBJECT : -Preparation and scrutiny of periodical budget estimates. 

Large savings in the provision for procurement of Defence Scores has 
becoltre a regular feature. T h e  Public Accounts Committee in their 35th 
Report (2nd Lok Sabha) Serial No. I(ii) of Appendix XI-have stressed the 
necessity for closer liaison between the indenting and the supplying Depart- 
merits to avoid such large savings in future. T o  what extent the existing 
procedure for preparation oT the budget estimates requires modification in 
order to avoid large savings in the provision for procurement of Defence 
Stores has been under examination in consultation with the Ministry of 
Finance (Defence). 

It  is observed that if nvt entirely, a substantial portion of the savings 
occur in respect of provision for procurrrncnt of stores for which the indents 
ark yet to be placed. T h e  main reason for savings in this case, appears to be 
the delay in placing the indcnts which results in late conclusion of con- 
tracts, thus falsifying the original anticipation of materialisation of sup. 
plies. 

In order to facilitate careful preparation and scrutiny of the estimates, 
i t  is considcrcd essential to adopt thc following procedure In respect of esti- 
mates pertaining to store purchases: - 

1. 'She estimates for the current and next financial year should 
indicate provision for contracted and uncontracted items, sepa- 
rately in the attached pro forma. 

2. T h e  estimates should be supported by details of individual 
items costing Rs. 1 lakh and above. (The MGO Branch will 
continue to furnish details of items costing over Rs. 20.000 as at 
present). 

I t  is ~equested that Services Headquarters/Branches ctc. may kindly 
issue ncccssary instructions accordingly, to all concerned. 

S. C. STEPHEN 
Under Senetar) 

Army HQrr.: 
QMG Branch, etc, etc. 

IM, d D. uo. No. 11(9)/6o/D(Budget), dated 22rU September, 1961.1 



PRO EORMA 

(In lakhs of Rs.) 
Contracted Uncontracted Total 

Estimated value of demands 
carried-in from the previous 
financial year. 

Value of demands placed for 
supply during the year 
upto ............... .. .. ... ...... 
Value of demands likely to be 
placed for supply during the 
year. ....................... 
Total (1 + 2 + 3). 

Value of demands materialised 
upto.. ................... 
Value of demands anticipated 
to rnaterialise during the 
remaining period of the year. 
Total (5 + 6). 
Carry-over to next year (4-7). 
NOTE: -Due note may bc taken of the advance payments madelto be 

made. 

Recommendation 
The Committee regret to note that such a large number of audit ob- 

jections should have been pending with the administration. They trust 
that the Ministry of Defence would take further skps to clear the older 
rases and ensure that the authorities give prompt attention to objections 
raisrd by audit in future. 

(Serial No. 6 of Appendlix IX-Forty-eighth Report 04 P.A.C. 
(Third Lok Sabba).] 

ACTION TAKEN 
The observations made by the Committee have been noted. 
D.A.D.S. has seen. 

Recornmeadat ion 
( i )  The Committer feel that the construction of quarters ww wnc- 

t i m d  in this case without proper assrssment o f  rcquircmcnls. Had 'the 
prevalent conditions and the availability o f  residential accommodation at 



the station been taken into account, the loss due lo garters remains'ngl 
vacant could haue bdein reduced if not allogcther eliminated. 

(ii) The Committee uwre informed in er~idence that the failure to make 
further nssrssmml of local p.oldcms and the requirements of stad at the 
time of finalisation ol trnders in April, 1963, uras having enquired into. 
They u~t11d like to bv informd of t h ~  rrstdt of srrch an rnquiry. 

[9. No. 14, Appendix IX to Forty-eighth R e p r t  (Third Lok 
Sabha).] 

Ac-nos TAKEN 
A departmental Board of  officer^ assembled on 4th and 5th February 

and 6th and 17th May, 3966, for the purposc of investigating the circum- 
stances leading to the construction of acconlrnodation in excess of require- 
ments and to pin point and apportion responsibility. 

2. As a result of thc enquiry, the then Commander Works Engineer, 
has been found gtiilty of an error of judgement by his failure t o  take 
into consideration all the relevant facts of the situation and this resulted 
in infructuour expenditure. T h e  offircr has been renwred by conveying the 
'Severe Displeasure' of the Chief of Army Staff (to be recorded) on the 
6th Decemtxr, 1966. This  is considered adequate to meet the disciplinary 
aspects of the ca.se. 

D.4DS has seen. 
Recommendation 

Thr Con~nritl~e cnnnot apprrcintr the rensons ora the basis of which 
thr nlinio?~ o,f thr technicnl rxpo.1 i r m  disrt,garded. They fcc.1 that if the 
+inion of the terlrnical espcrt had hrrn kept in mew, the loss o f  m o n q  
as rl~cll as thr inconr~rtriencr to thr .4ir Forcr corrld huiw been avoided, 
h'or are thr Cornmil trr irrlprrs.red 1 ) ~  L f r c .  nrpi merit of economy advmard 
b!, the ulilncss as it is  clear i n  rclrospc-1 that ttltimaldy the project her 
rost more. In r ~ i w  o/ [his  the Cow~mrttr-r. imtrld caution against the prac- 
tice of taking "cnlcrtlatud risk" ngainst t h ~  advicc o f  the technical experts. 

[S. No. 16, Appendix I S  t o  Forty-eighth Report (Third Lok 
Sabha).] 

ACTION T ~ K E S  
T h e  ot>rrvations of the Conimittee have been noted and have 

also hcen comniunicatccl to the various Air Commands for guidance. 
2. DADS has seen. 

Recommendation 
The Committee rfgrrl to obsen)r tho/ lack of forethought and pop 

planning on the part o f  Nard arcthoritlcs drlaycd lire comnu'ssioning of 
f hr test housc. The  equipmrnt recriwd from 1960 to 1963 h d  been lying 
idle and Iherr had brcn rxtra ~xpenditure which could haw been ovoidcd 



had the authorities contacted the suppliers for providing ,technical data 
from the very beginning. T h t  Committee are surprised how the Naval 
authorities thought of installing the equipment by themselves when at 
the time of ordering for this equipment they did not even consult who 
could render them some assistan&. They trust that the Ministry of Defence 
would establish better co-ordination between the Seroiccs and ensure that 
such cases do not recur. They also hope that equipment in question would 
be utilised early now. 

[S. NO. 22, Appendix IX to the Forty-eighth Report (Third Lok 
Sabha).] 

ACTION TAKEN 
Noted. 
2. Instructions have been issued to all branches of the Ministry of 

Defence in this Ministry's U.O. No. 11(9)/66/D(Budget), dated 19-10-66 
(copy enclosed) stressing the need for mutual consultation between the 
Services and other organisations of this Ministry including those under the 
Department of Defence Production, with a view to ensuring better co- 
ordination. 

3. T h e  equipment in qucstion will be utilised when the Test House 
is commissioned. It  is anticipated that the Test House will be comtnis- 
uoned in l96i. 

4. DADS has seen. 
[M. of D. U.O. KO. F5(10)/66/D(N-I), dated the 17th February, 

1967. 



IMMEDIATE -..-.-- 
A N N E X U R E  

D(BU DGET) 
SVRJECT: -Better Cr>.ordhn/ion betrdmn dinerent Organisalions o'f the 

Minis/ ry of De/etrcc. 
A case has comc to  notice wlicre there was considerable delay in the 

commissioning of test housc equipment as the suppliers refused to furnish 
necessary data on instal la t io~~ drawings, spccifications ctc. along with the 
equipment. A supplcnientary contract had to  be entered into with the 
supplicrs for furnishing of designs, layout ctc. and for supervision of the 
installation. Similar test housc equipmcnt had, however, earlier heen 
installed in a~~o thc r -  Organis;~tion undcl- the Ministry of D:fcnce but no  
ntternpt was made to niakc use of their experience in the installation of 
thc othcr test housc. cquip~ncnt a i i t l  this rcsulted in avoidable delay and 
additional expenditure oti a supplernc~~~ar-y contract. While criticising the 
delay i l l  the cornmissionir~g of the equiprncnt, tllc Public Accounts Corn- 
mittec have comrnenttd o n  thc Iatk of ctmrdination between dilfcrent 
Organisat ions under the wnlc hIi~listr\ ,  and have recommciidcd th;:t to 
avoid recurrence of such dclays bcttcr coolciination bctwccn the difIcrent 
Organisations undcr the Ministry shoi~ld bc established. 

2. T h r  above ~~ecornrncnd;~iion i, bl-ought to thc notice of ail concern- 
cd with the request that in situations likc this. a system of mutual consul- 
tation betweer~ thc Services a i d  other O ~ ~ i t ~ i i s ~ t i o n ~  of the Ministry of 
Defcncc including those u~ldcr  the L)cpat.tiiicrlt of Dcfcnce Production 
should I)e developed aiid ~ \ . ; I I I ~ ; I ~ c '  I ~ ~ L C I I  of W ~ I X C V C ~  espericnce and know 
how is available in Organisations uridc~ the Ministry. 

Sd/- R. J. REBELLO 
Additional Senctary (P) 

Secretary (DP) Additional Secr~tdry I1.G.I. 
Secretary (DS) All Joint Sccret;~rics C.C.R. li: D 
All Deputy / Uncler Secretaries 
M. of D. u.o. No. 1 1 (9)! tiGI 13(Rutlpcr). d'ltecl I!)-10-Ithiti. 
Copy to: - 

Arm Headquartcrs- 
&.c.o.A.S. Q.M.G. 
A.G. 

Naval Headquarters- 
D.C.N.S. 

M.G.O. 
E-in-C. 

Air Headquarters- 
D.C.A.S. 

All IntcrServiccs Organisations. 



7'hr Commrt/cc regret to ohseioe Ihnl the C.D.A.'s objt*ction uras not 
given prompt and due nolicc b~ Ihp Narml Hrndqwzrtcrs and /hey conti- 
nued to rncrrr e~pendt t t tre  withotrt plopel snnrtion. It is unfortunate that 
the atrthorilies krpt on watching thr p);ogrrss of tkc proposed scheme lor 
trrorr lhnn one senr and n p p ~ o a r h ~ d  /he , l f t n l ~ l q  o f  DcJrt ic~ only in July,  
19.i8 /oi eu-post-inrro snnc/ion. Herd thr. tnallo. bcrn taken irp enrli'rr thr 
avoidable rxpo~dit t tre  could Irmc b r r~ i  rrditrrd. The Commrttee trust 
thal thr illinistry oj Defence z ~ l l  irittc siiitahk inslrrtclions lo Service 
Headquarters to grzw propfr and prompt nltr~rlion lo a~tdrt objections in 
ordm to avoid cars  o f  this natrrw. 

[S. No. 23. Appendix I S  to Forty-eighth Rcport (Third Lok 
S;I bha).] 

AC'ITON TAKEN 
Noted. 
2. Suitable instructions have been issued to Scrvices Heaclquartcrs on 

the 11th July, 1966 to avoid recurrence of such cascs. 
3. T h e  D.A.D.S. has seen. 

[M. of D. 11.0. No. 3(l l ) , 'MID(N-I) ,  dated the 24th October, lM6.] 
Recommenda tion 

Ii'hile thr Commilter appreciate tha far/ that the cvisling caFcity 
of the Ordnance Far lo r i~ .~  has to he irtilis~d to f h r  masimirm extent and 
that in an emergeno thr I X O F  may harlc to pIacc orders on tcneconomrcal 
factories also, they 'ne?lrr/hrlrsc lei1 t h (~ t  in lhr. cases rejerred to above. 
the difference it1 the cost o/ prodztc/ion 7 1 m  a tr~arkrcl one, the reasons for 
which & s m v  carrful rxamination. T h e  Comrnittw s~tgge.cl that the 
DCOF should make a ronstclnl Y ~ I I ~ P Z P  o f  the methods and cmt o/  matitr- 
facttire of an item in diffvrrnt (arlorrrs. 7'his z~jould help in planning, pro- 
duotion in the factories and n1.w cnablr him lo iiert) n watch on th f i r  
elficient management. 

[SI. No. 26 of Appcndix I X  of the Forty-eighth Report (Third Lok 
Sa bha).] 

Acnos TAKEN 
The  observations made by the Committee have been noted. It  may 

be stated that the Director General, Ordnance Factories, took notice of 
the variations in the cost of production of similar items produced I)y 
different ordnance factories as early as 1957 and iriwcd instructions to all 
the ordnance factories. Consequent upon the observations made by the 
Committee the matter has again been reviewed and suitable instt-uc- 
lions issued to the officers c~onccrnccl-vide copy d note NO. 41 /P/C/P:' , ,  
dated 9-866 (Annexure). 

2. Director of Audit, Defence Services, has seen. 
[F. No. 4(13/66/D(Prod).] 



ANNEXURE 

ROUTINE: Am. .  /ORD 

RJECT: -Periodical compnrison 01 cost estimates b e t u w n  2 Faclori 
the same stores. 

Ref: -This office No. 41 /P(C), dated 18-6-57. 
Recently it h.as come to the notice that there is wide variation in cost 

of production of various similar items produced in more than one factory. 
I t  appears that instructions issued to all production sections vide endorse- 
ment on the letter under reference are not hcing followed strictly. 

2. This  variation in cost of production of same items in two factories 
has attracted serious attention of highest audit authorities including P.A.C. 
whose observations on the subject are reproduced below: - 

"While the Committee appreciate the fact that the existing capacity 
of the Ordnance Factories has to he utilised to the mauimum extent and 
that in an emergency the D.G.O.F. may h a w  to place orders on unecono- 
mical factories also, thry nevertheless feel that in the cases referred to  
above, the differences in the cost of production was a marked one, the 
reawns for which deserve careful examination. 'J'hc Cornniittee suggest 
that the D.G.O.F. shorild make a constarit review of the m c t h d s  and cost 
of manufacture of an itcm in difftwnt factories. This  would help in plan- 
ning, production in the factories arid also rnnl)lc him to keep a watch 
on their efficient management". 

3. I t  is once again enjoined on all production sections and their 
A.D.G.'s that suitable instructions bc issurd to the statf to suital)ly instruct 
the General Managers of factorics on wtlon~ extracts are placed for pro- 
ducing same items to cnsurc that they per.wi~ally carry out scrutiny of 
estimates and bring down the c o ~ t  of prtxluction and thus reduce the 
difference t o  an absolute minimum p s i b l e .  Similar iristrt~ctions may tx 
issued when i t  becomes known that a factory has placed I.F.Ds. on two 
other factories for production of samr items. 

4. Presumably instructions issucd in this office letter No. 41/P/(C). 
dated 11-2-65 for comparing factory cost with trade cost ;we being followed 
strictly. 

I t  is requested that all thc A.D.G.'s conce~med ma) keep a close watch 
t o  we that instructions iwcbtl In thwt  on this siihject are vigorously 
followed by their statf. 

!3d J -  Addl. DG [Old .  
All A.D.<;s. of Prcxtiwtion Croups Through respective Addl. D.Gs. 
Copy to: - 

All Production Sections. 
F. No. 41 /P(C)/25, dt. 9-8-(i(i. 



The  Committee h a p  lhal such mistakes would be avoided in future. 
[S. No. 29, Appendix IX to Forty-eighth Report (Third Lok 

Sabha).] 

The recommendation of the Public Accoi~nts Committee has been 
noted. Neces~ary instructions have been issued to all Defence Orpnisa- 
tiom, a copy of which is enclosed. 

[Ministry of Defence u.o. No. 1 1 /S/(iG/ D(Sudget), dated 11  -7-66.1 

2. The Director of Audit, Defence Services, has seen. 
[No. 4/4/66/D(PROD.).] 



ANNEX ORE 

DEPARTMENT OF DEFENCE PRODUCTION 

Suejm:-Public  Accounts Committee-(Third Lok Subha)-Forty4ighth 
Report on the Ap@opriation Accounts (Delcnce Services) 196% 
64 and Audit Report (Defence Sen~ices), 1965-Procurement of 
an unwanted store. 

While examining the Alldit Report (Defence Services) 1965 the Public 
Accounts Committee have adversely commented on the placement of an 
order for purchase of certain material without ascertaining the correct 
requirement of the user, which led t o  mnet::ssary pu~,chase of stores valued 
at Rs. 5.86 lakhs and could have bcm avoided if due care had been taken. 

2. Scrvices Headquarlers ctc. are requested to ensure that before 
placing orders for purchase of stores etc. the authority responsible for 
placing such orders, makes a proper assessment of the requirements so that 
unnecessary purchases are avoided. 

Sd/- B. B. TAND.4N 
Deputy Secretary ( R .  6 P.) 

Army Headquarter* 
M.G.O. Branch (MG/C) D.G.A.F.M.S. (DG-?E) 
Q.M.G.'s Branch (QIE). D.G.O.F. 
E-in-C's Branch (ESA) R. Ri. D. 0rg-n. (RD-26). 
Inspection Orgn. (TD-JO/B) 
D.M.R. & F. 

Naval Headqual-ters- 
(Nsl-rd). 

Air Headquarters (B. & C.)- 
[M. of D. U.O. NO. 1 l(9) lGli,'l)(Budge~), dated 11-7-1966.] 

Recommendation 
T h e  Cotnrrritlc~r nprl lo  note the Irniting mntrtrer itr which lhc ulhole 

case o/ corn pilation o f  t h ~  Rook of  R ~ g l t l ~ t i ~ w  fur I he Ordtrnr~ce Fnctories 
was handlrd by the flrrthorrtrcs. Not otrly wa.5 f hc  irrrlrul cstrmflte of the 
work ~ C ~ C C I I ' V C  but  SO 7 1 0  check scents lo have beeri exercised t o  uw#ch 
the progress by anyovie ( t h c  D.G.O.F., .Vinistrv o f  Drlenee and Fitjawr~) 
for 12 yean. T h e  Commillcz rrgard this pcriod m loo rxcasiw~ and they 
\eel that duntrg this knlg period the ohiectivt* with which th i s  work w o ~  
initiated has suffered. During eru'dmce, it revs rtcfrnitled that there wm no 
need to keep s separate otficer to supenlire the work for 7 year's. T h e  tack 



of i rr te~est shown by the authorit ies i n  this case resulted trot only i n  avoid- 
able extra expendi ture but also i t i  t he  delay in  the pub l ica t ion  of the 
book wh ich  was c~o~wt l c re r l  to bc usc(u1 for the  O~.rlnatice F'aclories. T h e  
Cornmiltee hope rlrat tire ser.untl z ~ o l n r ~ i c  of [Ire cor t~ f ie t td iu~r i  wou ld  be 
f i t ra l iwd zoithozct / t r r lhcr  l o ~ s  of t i r l l r .  

[Sl. No. ??--Para 4.37 of Appwdix 1X ol' thc Y.A.C. (19GG6) 
Fo, 1)-cighth Repol t ('l'hilcl Lok Sabha).] 

(1) l 'hc  obscrvatiotis o f  the Coniruittce arc noted. 

( 2 )  'l'hc sccorid volu~ue of t11c col i tpc~~diul l~ will cotisist o l  two parts 
viz. Part I arid Part 11. l'art 1 ot tllc Utn~k (to be ~ ~ u n ~ e d  iis "Factory Regti. 
lations") will c o r ~ ~ a i n  rulos of excl~~\i\.rt iipplicability to Ordnance Yac- 
LOI.~CS 0rgaiiisatio11 and 1';irt 11 (to be 11;(11ie~l ilb "Hand Book of Rcferer~ce 
of General Rules") will co i~rs i~ i  rules of' conin~oti iipplicability to the 
Ordnaricc Faciorie~ ~ ~ g a i ~ i s ~ t i o i ~  as woll  a 5  to o t l ~ c ~ ,  Orgiinis;~tioris 111ider 
the hlinistn of Ikl'tvicc*. Iioth l'altb I ; I I ~  11 of tllc Utwk wcrc scr~t i l l  

June: I!Nii to the Govt.~ nnrer~t PI-ess. N;isik. Eor pri~i t i l~g.  

Kerolnnicrtdatiorl 
Itr /hv  u h c ~ r c c  111 / ) I O / W I .  c~cc~oiirrlirrp s~slvrtr i t /  the t tr l l r tuiy )urttl.b, lhe  

Cot~rrtirllc.,: r.cgtc'/ 1 0  r~lr. \c,~i~t '  ; l i t i l  lire, Irgiir.c.,\ t r /  / ) ~ o / r I  slrowtr urc urrreali.\llr 
RS ad t t i ~ l t cd  /),y lhc i ~ ' ~ l t ~ ~ ' . \ S  (it111 1hu1 1 / I( , ! .  (10 1101 l ~ i / l . t ' ~ ~ l l /  l /rc l rue  posilrotr 
01 1/46 f i r ru~~cru f  qo11;11ig 0 1  t lrc I ( t r ~ t r l \ .  ' I 'hc ~ . ~ o r r ~ r t r ~ l l e ~ ~  wcre ; i r !ulmed thu6 
u r n v d  s,y.\lcr/r (or l~ r rc  I rig I)cl~ r r i c . r r  1 l.\.\riCs (itrtf / t c f c 3  l l s l l e ~  oj i ruik o n  
/ / re basis ol l / w  t~ i f i ~ . / i ( ' l  /)l-ice l r i  l / w  /oc,flllty i i 'ould corrlc i t t l o  fo1f.e (rorri 
2Yrd Jnrrrrury, 1'30(~. :l i c c  a* ucc.ourrlrrig .\y~lcrrr wl i lch ilta> reco~r~rrrc,ri&.rl Oy 
a11 e x p r t  occoun lrrrg r o r ~ i r r ~ r l / ~ , e  it4 iYovptrrber., l ( h2  is p iwpo~cd  t o  be 
1t1I wduccd  \rurtl 1 ~ 1  . ~ / > I . I / ,  ]!)ti(). ' f ' l r f ,  C o r r ~ ~ ~ ~ i l l ~ ~ ~  U I Y  11u1 hafit? u u ~ i *  & / I C  

t l e l a ~  r t r  rtrtroclric-itrg / / i f .  l i eu  ute~oi l t r t~trg .\,vttcrr1 citld 1/icy h j ) ~  that i ts  iirfr o. 
ducliutr ~ ~ 1 1 1  rrol bo j r r r / i r t r -  p o ~ / p o r i c t l  ' I ' l r q  ~c~o t r l d  i c ~ ~ t c t l  itre I ~ ' J ~ ~ I / J  o/ 
t m ~ l r * t n c ~ t r l a l i o t ~  o/ I l r r  t i ~ ( 1 ~  /uir. i t ig .\y>lr.)ti arrcl 1he progrc.s~ o/ i t r l rudrrc i r~g 
r<%~ls f~d UCf o u l l l l ~ l g  .\},.!/tW l /~ i .O l lgh  /t11urr, ,4 t l d / /  l { tspor l> .  

151. So. 34, .lppcridix 1N to I;ort)-eigl1~11 Report, Public Accoi~i~ts 
Couinlit~ce, 19ti:~.CiG. j 

As allcady statrtl i l l  para 4 of 0111 twtc d a ~ c d  174-Mi ~trtlicating ttic 
P C . I ~ ~ I I  t akw 1,). (;overr~r~lc.rrt 0 1 1  tho recor~~r~~ct idat ior~ at Scriid No. 18, 
Appndix NX to thc YJrd K r p i i  of' the iJubiic Acco~~rits (;olrialit~ce f o ~ .  
wilrded to thc Lok Siibhi~ 3rcrct;uiat with o~ t r  0 . M .  No. F.1 l (?) /t i ( i / f l  
(Uudgct), dated the 30th Ju~ ic ,  l'hti, the rcv isd  proccdule for lrxing 



separate rates half yearly for each station by a Board of Officers appointed 
by the Station Commander for free and payment issues of milk on the 
basis of thk local market rates for equivalent quality of milk plus pasteuri- 
sation and delivery charges w a  brought into force in all farn~s during 
January-February, 1966, except at Bhuj where it was introduced frorn 
14-66. The  new accounting system based on the reco~nrnerldations of the 
Expert Accountirig Conimittee has also been iiitroduced in all farms with 
effect frorn 1-4-1966. 

2, D.A.D.S. has scen. 

T h e  Comrnittec deplore thr, itzordirrate delay in tlrc ittrpletnenlutiotr 
o/  some of th.(~ imj)ot.tntrt recu)trrnrt,trdatiotrs of the It. l ' .F. reorganisation 
Comrnittev wlrich had submitted its report it1 I!).>(.,. Out of 148 recom- 
metidatiotrs made by 1I1is Cowirtrittee, final decisiorr on 28 reconrnrerrdaliotrs 
had yet to be laketi by C;oz~r~rtrrlrcwt. T h e  Comnrtltt,e regret to observe the 
t m u a l  approur'h it/ t11i.s case. 'l'lle?l u w d d  like /he Alitti.sl ry to ~ ~ p e d i t ~  
decisioris rugarditrg thc retrruitring recorntnendatiotrs. 

[Sl. No. 35, Appe~idix lX  to Forty-eighth Keport, Public Ac- 
courits Conunit lee, 1965-66.) 

As alrcarlv stated i n  pala 3 of our note dated 17-ti-19titi indicating the 
action taken b y  Govc~ ~ ~ l i i c r ~ t  011 tlic ~ccotrinietidatio~~ at Sel ial No. 18 
Appcnciix XX to the 3 3 ~ l  Kcpot.t of the Public A L C O L I I ~ ~ ~  C;onir~~itte~ tor- 
warded with our 0.M. No. F.1 1 (!!),'(i(ii l ) ( l~udgct~,  tl;ctc'd the QOtli Jurle, 
1966, find decisiollb haw bee11 take11 on all rcconirricritlatiolis oC tllc 
R.V.F.C. Reoqp~lisation Coii~ii~ittcc. 

2. D.A.D.S. has seen. 



be set UP for the purpose. T h e  Committee regvet to o b s e w  that n o  h d -  
way has been made in this regard. T h e  Ministry of Defence have a$?- 
poached the Srak Government only to take over the responsibility of 
supplying milk to Units. T h c  State Government, though agremble to supply 
milk to units, weie not able to arsure s u p p l ~ s  in  m e  of general scaraly 
at any time. T h e  Ministry Irauc, Irosever, not expiorcd the possibility o f  
entrusting I he rtrpplies to the Co-operative Socier ics or other ugenc'ies. 
When  the Comtnittce ntarlr t l i  P afor~soid rc~ort~mendations it was not 
their intentioil to entrust the icrorl; to Statc Govern~tient but they wa~rted 
thn! this shotrld he c n t r ~ ~ ~ t e d  to P ) . i i l ~ t ~  ( qpc l t 7 s  SO tlrat the farms may 
be operated more eficiently and cqonotnically. 'I'lre Committee regrrl that 
their tecomtncndalton has not beet, glvc.tr d u e  con~ttleruliotr. Tile C'ortl- 
mittee deszre thai this matter should bc cxarr~iticil L I ~  nll a~pccts  and early 
decinotl taken. 

[Sl. No. 36, Appendix IX to Forty-eighth R e l w ~ t  P A C . ,  1965-Cifi 
(Third Lok Sabha).] 

T h e  rc-orga'nisation o f  military f;irtns ~vi th ;I view Lo in~pi,tzving their 
operational results ant1 thr.r.cby reducing thc cost ol  producticm of milk 
has been examined and  the t'ollo\vi~lg r1lcaculc.s dcsigtlcd to cut down 
unremunerative expcntliture iii~ve bccrl dccidcd upon alld are k i n g  imple- 
lnented : - 

(i) Culling of all r~~iccotiolnic ; ~ n i ~ i ~ a I s  in three phases, starting with 
calves and ~.oul~g.   stock^, then dry and low-).icld animals and 
thereafter other ur~ccotlo~l~ic zlrii~~ials. 111 I'haw I, which is now 
complete, a total of !?:l!).; c;~!vch 3 r d  !clung stocks havc l x c ~ i  
culled out. I'hast 11 1r;is ;ilrcatly tolli~nenccd and will be co~n- 
plcted by tllc e ~ l d  of ]!hi 211d I'hase I11 will start in~x~~cdiately 
thereafter. 'To in ip lov~ tlic ~ L I ~ L I I C  stock, selcctivc rcaring ; I I I ~  

rcviscd rearing standards h v i ~  bccli i~itwduccd. Artificial in- 
semination ha5 k e n  introduced at four statiorrs witti f r e i s i a~~  
bulls. W h e l ~  this sc.kcl~~c is co~uplctetl 1)) t r a i n i ~ ~ g  i r d i g c ~ ~ o u s  
Sahiwal bulls and buflaio I,ulls for artihcial inseniination service, 
it will be poss~ble to dispose of niorc than 200 aurplus I ~ l l s  
and over 150 ~ n a l c  c;~lvcs a r ~ d  pu i rg  stock arrci tha-cbs clfcct 
furlhcr eccmonly. 



from 1-11-1966 and the farm was converted into a Milk Depot 
from 1-4-1967. The cattle bection of Military Fatm, Wellington, 
ceased functioning from 1-10-1966 and the farm was converted 
into a Milk Depot from 1-4-1967. As regards Military Farm, 
Kirkee, the P.A.C. was informed during consideration of Para 5 
of Audit Report Defence Services, 1966 that this farm was in 
the procas of being cl&d down. This  fann is, however, now 
proposed to be retained as a smaller cattle-holding fann on 
the land which may be left over after transferring the land 
required for the expansion of the High Explosive Factory. T h e  
tentative proposal is to run this farm as a Branch of Military 
Farm, Pimpri. 

(iii) Re-categorisation of Class IV emplovees so as to ensure full 
utilisation of their services on different jobs according to 
seasonal requirements and introduction of transfer liability for 
effective use of their services where required. 

(iv) Reduction in establishment expenditure as a consequence of 
the foregoing measures. 

2. As regards entrusting supply of milk requirements of units and 
formations to civil organisations, the position is explained in para 3 of 
our note dated 17-6-1966 in which the action taken on the recommenda- 
tion at S1. No. 18, Appendix XX to the 3Srd Report of the Public Accounts 
Committee (Third Lok Sabha) is indicated. This note was forwarded to 
the Lolc Sabha Sectt. with our O.M. No. F,11(2)/66/D(Bt~dget), dated the 
30th June, 1966. As alreadv stated, the entire milk requirements of Mili- 
tary Farm, Gauhati and Military Farm Depot, Shillong are procured from 
the local civil schemes. In addition, a part of the requirements of the 
Military Farm, Te7pur is also being obtained from the Livestock F;nm 
of the State Government. T h e  supplv of milk to units in Delhi has been 
entrusted to the Delhi Milk ,Scheme with effect from 15th October. I966 
and the Military Farm D e p t  at Deihi Cantt. ceased fmctioning Ernm the 
same date and it was wound up  from 31-5.1967. Efforts are continuing for 
procuring the milk requirements of the Farms at other stations from the 
Public Sector projects or other Co-operative institutions wherever possible. 

3. T h e  advisability of handing over Militarv Farm land along with 
the cattle to Coapcrative Societies or other agencies with the obligation 
to supply an agreed quantitv of milk prodl~ccd has also been examined, 
It  is felt that in that case there would be no parantee  of s ~ ~ p p l v  of the 
required qrraniity of milk at all times. Resides. constant problems relating 
to fixation of price are likely to arise. What mav possibly happen is that 
Military Farms would have parted with their land and cattle with unsure 
prospect of getting them back or getting guaranteed regular supplv of milk 
Accordingly, implementation of this alternative has not been favoured. 

4, D.A.D.S. has seen. 
L / B ( D ) U 3 f J 4  



The Committee are surprised how this imfmrtant aspect regarding un- 
satisfactory conditions of grau'ng/accommodation at the station was over- 
looked while debding to locate the &eep farm. T o  bhat extent there was 
lack of planning and forethought on the part of the oficlers concerned. 

The Committee desire that before it is decided to set u p  a new d e e p  
farm elsewhere, the questiotl whether it is absodutely ne~ssary  for the 
Uafence authorities to have their olun farm for the plrpose should be 
examined. In view of the high establishment and overhead charges involved 
in a defxrrtmental farm, it should be considered whether it would not be 
more economicd to get the meat supplies from other sotmes. 

[SI. No. 37, Appendix IX to Forty-eighth Report Public Accol~nts 
Committee, 1965-66.1 

ACTION TAKEN 

T h e  observations of the P.A.C. on points to  be considered bcfore any 
sheep farm is established, have been noted. 

2. D.A.D.S. has seen. 

In view of the fact that the cultivable land of the Farm has been reduced 
from 802 acres to 200 anes, the Committee desire that the Ministry should 
consider the economies of continuing the ~t(1tiuation activities 
through the Military Farm, Shahjahanpur. It should dlso be examined 
whether any reduction can be eflccted in the existing stafl as a result 01 
curtailment of cultivdtion activitieS. 

[Sl. No. 38, Appendix IX to Forty-eighth Report Public Accounts 
Committee, 196566.1 

A c n o ~  TAKEN 

The Military Farm, Shahjahanpur, was converted into a Milk Depot 
with effect from the 1st December, 1966 after clos:ng down its cultivation 
section. Subsequently, the Milk Depot was also closed down on the 15th 
May, 1%7 as the daily requirement of milk at the station had fallen below 
the minimum level required to justify the maintenance of a Milk Depot. 
As a consequence, a reduction in the estahl ihnent  ol Military Farms has 
been effected to extent of onc officer, sevcn Class 111 and nine Class 1V 
staff. 

2. D.A.D.S. has wen. 

From  he \acts placed before them, the Commitlee find that thwe is no 
conclusive midenre documettfary or othenuise as to whether both the firing 
ranges at thc station were in use by the Army udls  during the period 
1947-48 lo 1958. The  local Army authorities responsible for alloculing the 



firing ranges ought to have maintained a register showing the/al!otments 
Thade to various units Iron time to time. Apart from this, there should have 
been a periodical review by the local military authorities regarding the 
utility and the need for continued occupation of the Ranges. Rut iu the 
present case the Ministry reviewed the position only after the claims elf the 
owners of the adjoining lands came in for payment in 19.58. Even after that 
the Ministry took four years to decide about the abandonmcnt of the 
lianges. The Committee desired that the procedure regarding carrying out 
periodical reviews of the Properties acquired, requisitioned or hired by the 
Defence Sewices should be improved to ensure that such properties as are 
surplus to the requirement are not retained. 

[Serial No. 41 of Appendix IX to the Fortyeighth Report, 1965-66.1 
A C ~ N  T A K E N  

2. T h e  observations of the P.A.C. have bcen noted. Government had no  
intention to abandon these Ranges. In 1959, the question of acquiring the 
private land for the Ranges was considered. As the cost of acquisition was 
found to be high, i t  was decided to usc the Ranges on a temporary basis. 
Accordingly, this was authorised by issue of a notification in November, 
1960 by the State Government under the Manoeuvres Field Firing and 
Artillery Practice Act, 1938. T h e  lifc of this notification expired on 30th. 
April, 1962. T h e  State Government were of the opinion that it was not 
legally feasible to continue to hold on to this land by notification under the 
Manoeuvres Field Firing and Artillery Practice Act, 1938. The  Ministry of 
Law agreed with the * view expressed by the State Government and the 
Ranges were, therefore, abandoned in October, 1962. 

3. Necessary instructions regarding carrying out periodical review of 
hired, requisitioned or acquired properties held on charge of the Defence 
Services have been issued to the local military authorities from time to 
time. Necessity for their release or retention is also examined by the QMG's 
Inter Service Cammittec for Lands and Ruildings per.iodic;tlly. However, 
elaborate inst ructions on the si~bject have also her11 isrucd vide hf illistry of 
Defence l c t~e r  No. 9 ( 1 )  '6.5 /D(Lands) dated 14th Octobcr, l !G  (copy 
attached)-Annexure 'A'. 

4. In order to eliminate delav under the existing procrdi~re in the dis- 
posal of hircd and requisitioned lands as are found surplus to Defence 
Services recluirements, i t  has now bcen decided that surplus hired and 
requisitioned lands on which no assets have hccn br~ilt m a v  be dehircd or 
derequisitianed by the local military authorities ~ p t o  the fina~rcial limits 
indicated in the Ministry of Defence memornntl~~m No. 1 14 lStats l hf I ,K  I 
105291 [)(I,ands), da tcd 151 h Drcember. 1965 (copy attached)-A~l~rexi~re 
'B'. In accordance with the recomn~endation o f  the P.A.C. to improve the 
procedure to ensure that such proprt ies  as are surplus to the Defence 
requirements are disposed of expeditiously the matter is k i n g  rcviewd, and 
the result thereof will be communicated to the P.A.C. 

L I B ( D ) I W d  



5. The  delay in replying to the P.A.C. rccornmendation is regretted. 
The  delay has occurred due to consultations with various authorities and 
due to the necessity of obtaining information from subordinate authorities. 

D.A.D.S. has seen. 
[M. of D. U.O. No. F. 10(6)/66/D(Q&C) dated 9th January, 1967.1 

FUR'I'HER INFORMATION 
In continuation of the Ministry of Defence u / o  No. F. 10(6)/66/D 

(Q&C), dated 9th January, 1967 forwarded to the Lok Sabha Secretariat 
under their Office Memorandum No. 11(9)/66D(Budget), dated 17th Janu- 
ary, 1967. 

2. T h e  question of improvement in the procedure to ensure that such 
properties as are surplus to the requirements of the Defence Serviccs are 
disposed of expeditiously referred to in para 4 of the earlier note, has been 
reviewed by the Ministry of Defence. Detailed instructions in this regard 
have been issued vide this Ministry letter No. 20(10)/66/l)(Lands), dated 
20th hlarch, 1967 (copy attached). 

D.A.D.S. has seen. 
[M. of D. U.O. No. F. 10(6)/66/D(Q&C), dated 13th April, 1967.1 



ANNEXURE 'A' 

No. 29(1)/65/D(Lands) 
GOVERNMENT OF INDIA 

MINISTRY OF DEFENCE 

New Delhi, the 14th October, 1965 
T o  

T h e  Chief of the Army Staff. 
T h e  Chief of the Air Staff. 
The  Chief of the Naval Staff. 

T h e  'Director, 
Military Lands and Cantonments, 
New Delhi. 

S u n j ~ c r :  -Proc~cr~mcnl and  Utilisation of Lands. 
Sir, 

I am dircctcd to sag that the question relating to procurement and utili- 
sation of lands by the Defence Services has been under consideration. T h e  
following decisions have been taken : - 

Maintenance of land record, issue o/ instructions for the time@ sub- 
mission oj the prcscribcd certr ficalcs-It has been observed that while the 
Gencral and Military Lands Rcgisters of Ministry of Defence lands inside 
and outside Chntonn1ent4, respectively, are kept upto date, the certificates 
prescribed in Rule 14 of the ACR Rules, 1944 arc not being regularly 
furnished. T h c  concerned units and MEOs should therefore, be directed 
that lands under thcir lliarragemcllt should be periodically inspected and the 
aforesaid certificates furnished so as to rcsch thc hiinistry, invariably, by 
1st of July, each year. 

2. Details o\ land in occupatioti oj  the service and forumding the lists 
ctc. lo station co~rrtnanders-A list of hired, requisitioned and acquired 
lands should bc forwarded by the Military Estates Offirers to the respective 
Station Commanders of tlic thrcc Scrvircs, for physical verification and inti- 
ruation of tlrc rcsult t o  hfKO who should also tx informed as to the use to 
which the land is put. 

Where lands are not poper l )  denlarcatctl, a ioint silrvey in consulta- 
tion with thc local rcvcnuc withorities should be arranged and necessap 
action taken for erection of the lmundary pillars through the local MES 
authorities. Wherever necessary, action would also be taken for removal of 
encroachments by the local military authorities or  the Military Estates 
Officer as the case may be, in accordance with the existing rules. 

3. Constitutian of a Station Pool-hnds are k i n g  hired, requisitioned 
or acquired during the prcwrrt enwrgcnry, independently for the three 



Services possibly without ascertaining whether the land rqu i r ed  by one, 
can be spared by another Service. I t  has, therefore, been decided that in 
Stations where lands are held by more than one Service, a Committee consist- 
ing of these Services should be constituted with the Station Commander as 
Chairman. The ME0 will function as Member-Secretary to the Committee 
but will not have veto powers where there is a unanimous recommendations 
of the Committee. Administrative sanction for hiring or requisitioning of 
lands under the powers delepted in Government of India, Ministry of 
Defence letter No. A/25570/ QS(H)/791-S/D(Qtg), dated the 13th Dccem- 
ber, 1962 should be accorded only with the prior approval of the Committee 
and cases where there is a difference of opinion in the Committee, should 
be referred to the Government for orders. If the Ministry Estates Officer 
feels that hiring or requisitioning of a particular piece of land is unjustified 
or objectionable, he should report the matter with detailed reasons to 
DML&C, for considemtion and orders of the Government. In Station 
where only one Service has acquired, requisitioned or hired lands, existing 
powers would continue to be exercised as at present. 

4. Whilc according approval to hire or requisition an immovable pro- 
perty in a Cantoriment or Military Station included in KLP, the Station 
Committee will render a cer~ificate in the following terms:- 

"Certified that we have satisfied ourselves that the total area of land 
owned requisitioned or hired by the Three Services, is less than 
the total area required according to the KLP, in KLP Station for 
any non-KLP Units located in any KLP Stations and for any 
temporary needs and that the land proposed to be requisitioned 
or hired now is to meet the whole or part of the deficiency." 

If, however, for strategic or technical reasons, the Committee desired to 
hire or requisition an irnnlovable property contrary to the aforesaid certifi- 
cate, it shall, as m111 as possible, submit for orders of the Government a 
detailed report indicating the lands in possession of the Defence Services, 
and why the same could not be utilised for the purpose for which ire& 
hiring or requisitiorring had to be resorted to. 

Sar~ction for hiring!rcquisitioning lands in non-KLP Stations as well 
as e1x.k-here, on ground of orxr;~iionirl necessiky, will continue to 1 ~ .  accord- 
ed t)y the local military authorities, under delegated powers. 

5 .  7'lrc n e c w i f y  lo  prevent encroachments and the condderalion oj 
special memurrs thcreflw-Encroachments on defalce lands being on the 
increase in the recent p s t ,  strict and vigilant measures should be adopted 
to prevent a d  reruovc thc same by frequent inspection. The following 
additional steps should also tx taken: - 

(a) In developing land, preference should be given to irolamd plots 
or patches. 



(b) Constructions should be taken up along the periphery of lands. 

(c) Fencing should be liberally provided to the lands which adjoins 
the civil arm or at  places where there is obvious temptation to 
encroachers. 

Fencing should, however, be of the cheapest variety. I t  has been observ- 
ed that in a number of Defence installations the outer fencing did not coin- 
cide with the boundary of the holding. I n  future the outer fencing should 
invariably be put u p  along the perimeter of the land wherever feasible, the 
existing outer fencing should also be shifted to the perimeter. 

6. Wherever encroachments in the shape of pucca or semi-pucca con 
structions have been in existence for a sufficiently long period, and where 
the land appertaining to the same, can be spared from the defence require- 
ments, action to regularise the occupation will be initiated by the Unit or 
the M E 0  concerned. T h e  Units aud MEOs should however, be instructed 
that any attempt t o  cocroachnicnts, in future should be stopped at the very 
initial stage. 

7.  Associatiot~ of local plannitrg authorilies-While planning projects, 
the Rcccee-cum-Sitting Boards hould ,  invariably, consult the Town Ylan- 
ning Experts in thc matter of dcveloprnent of land and construction thereon 
in areas wtierc town planning authoritie:, havc bcen properly constituted by 
the Statc Govcrl~n~cnt, or Municipal Authorities so ils to conform, as far '3s 
possible, to the uniform dcvelopment. 

8 .  'I'his issues with the concuncrlce of the Ministry of Finance (Defence) 
vide their U.O. 571 /S /W/VI ,  dated 24th September, 1965. 



ANNEXURE 'B' 
No. 1 /4/Stats/ M L K /  10529/D(Lands) 

GOVERNMENT OF INDIA 

MINISTRY OF DEFENCE 

New Delhi, the 15th December, 1965 

MEMORANDUM 

SUBJECT: -Procedure for declaration of landed properties as surplus to the 
requirements of the Defence Services. 

In this Ministry's Memorandum No. 1466Q/D(Qtg&LHD), dated the 
28th March, 1958, and subsequent Memorandum No. 2430-Q/D(Q&L), 
dated the 15th May, 19.58, arid No. 4(2)/58/D(Qtg)/4562-Q/D(Q&L), dated 
the 1 l th September, 1958, it was directed that no landed property should be 
declared surplus to the requirements of the Defence Services and released 
without the prior approval of the Defence Minister. Experience of the last 
few years has shown that the above orders have held up  to some extent de- 
hiring and de-requisitioning of properties which were no longer required 
for any Defence purposes. 

In order to eliminate delay in the d i s m a l  of hired and requisitioned 
properties, it has been decided by the Defence Minister that the following 
authoritics be authorised to declare surplus hired arid requisitioned lands 
on which no assets of the Defence Ministry have been created subject to 
the financial limits given against cach- 

Authority 

Annual rental 
or recurring 

cornpemation 
in asch cam 

not exoseding 
~- 

RE. 

(a) Commander of Brig&, Iiriprrclo Aroa or Sub Area/equivalent SavallAir 
Force (htnmander . . . . . . . . . . . . 6,000 

( b )  Commanrlsr of aCorps, r)~vir~rru Arm, lndepentlent Sub Aren or Lndependsnt 
Brigade Group'ecpivdent ?jnval Air  Forto Commander . . . . %5,000 

(c) Gsnorcrl Officer (!ummantfiny.ui-Chief equivalent Xavsl bmnunder/AOC- 
in-C . . . . . . . . . . . . . . Fb. 1 kkh 

Cases in which the annual liability or compensation exceeds rupees 
one lakti or cases in which 11 is proposed to do requisition only a polzion 
of the lands covered by a r~quisi t ioni~~g.  order will require the approval of 
Government. 

Sd. V I N A Y A  VYAS 
Under Secretary to ~Jre Gwemment of India 



To 
The Chief of the Army Staff. 
The Chief of the Air Staff. 
The Chief of the Naval Staff. 

COPY t- 
All Sections of the Ministry. 
Controller General of Defence Productions. 
Air HQrs/Naval HQn/DML&C. 
P.S. to D.M. 
P.S. to M.D.P./D.D.M. 
P.S. to Secretary. 
P.S. to Addl. Secretary. 
All Joint Secretaries and Deputy Secretaries. 



ANNEXURE 'C' 

No. 29(10)/66/D(Lands) 

MINISTRY OF DEFENCE 

New Delhi, the 20th March, 1967 

T o  
T h e  Chief of the Army Staff, 
T h e  Chief of the Air Staff, 
The  Chief of the Naval Staff. 

SUBJECT: -Disposal of surplus acquired/reqrtisitio?ied/~~ired properlies. 

Sir, 
I am directed to say that cases have come to the notice of the Govem- 

ment properties, mostly defence owned, are not utilised and on which 
infructuous chowkidari expenditure is incurred. T h e  Public Accounts Com- 
mittee has also brought several such cases to the notice of the Government. 

2. Larid and Buildings-The matter, has been carefully examined by 
Government and it has been felt that a solution lies in two directions- 

(a) T o  locate the properties which are not utilised in fact, and to 
determine whether they should be retained for future rcquire- 
ments of the Defence Setvices or be disposed of; 

(b) T o  ensure that properties declared surplus to Defence require- 
ments are expeditiously disposed of. 

As regards (a) above, it has bcen decided that the Army/Navai/Air HQrs. 
will furnish quarterly statements showing lands/buildings and compact 
properties which have been lying continuously vacant for the last 6 months 
to their administrative sections. 'l'hc list should indicate t h e  date from 
which the property is lying vacant, whether i t  is defence owned, hired or 
requisitioned and whether any requirement is ariti~ipated thereof. 

It  has further been decided that requisitioned or hired buiidings/lands 
lying vacant for more than six mo~iths should LK reviewd by Army/Naval/ 
Air HQrs. who should record reawns in writing why the property should 
riot be relea& forthwith. Where a property lies vacant for more than one 
year every such case will come to Ministry of Defence to decide whether 
the same should be immediately released or continued under requisition/ 
hire as the caw may be. 

In cases where a decision has been taken to dispose of the propcrty, the 
same will be handed over immediately to the ML&C Service for taking 
disposal action. 



3. As regards (b) above, it has been decided that ML&C Dte. will main- 
tain a record of properties declared surplus to defence requirements and 
will furnish monthly report to the Ministry of Defence about the progress 
made in the disposal of such properties. 

Sd. VINAYA VYAS 
Under  secretary^ to the Government of India 

Copy to : - 
D(L&C) D(0-I) 
D(Air-11) D(0-11) 
D(N-11) DML&C 
D(Prod)(Adm i n) Air HQrs/Naval HQrs. 
D (R &D) DFA(W) 
W Y )  DFNQ) 

The  Committee feel concerned to observe that ihere was an omission on 
the part 01 the oficer of the Ministry of Law lo notice this p i n t  even @er 
the Supreme Court gave a ruling iu two cases in 1962 that the corzrracts not 
executed acaording to the constitutional requircnients cannot be validated 
by ratification. In view oj the fact that this case u9as seen by ,tiinistry of 
Law on several occasions crftlJr the publicatiota oi Supreme Court's ruling in 
1962, the omission is all 1 he more regrettable. 

[Sl. No. 43 of Appendix IX to the Forty-cighth Report (-l'hird Lok 
Sabha), 196546.1 

This has been dealt with in this Ministry's note already submitted to 
the Public Accounts Colrirnittce as nicntioned in para 5.56. The matter has 
been brought to the notice of officers and they have been asked to be careful 
i n  ciealing with such caws. 

The  Commitlfe h r w  also romr across some i~lstances at the other plams 
where the opinion gir~e~l by the Minishy of Law was based more on expc. 
diency than cni fay or (hat 1 1  was giv~ii  upitho~it considering all QtpCcla 01 
the rase (as In the (VSC t~ttdcr ~ ~ c I I s J U ' O I ~ )  or t ~ Y S  have given seueral opinion 
inm~sisletit with earh olher. 

T h e  Conrmittee have nlso rornr across instattces where the Administra- 
tive Ministries rcftv cases to t h ~  Ministry 4 Law though not strictly neces- 
sary whereas men somr imporlant rases where pior  constdtation or the 
Ministry of ZAU~ would be brneficial for safqparding the lntncsts of Goo- 
cfnmcnts arc: trot refcrrcd to that itiinistfy at ap$n-opriate stage. 

[Sl. No. 44 (5.58) of Appendix 1X to the Forty-eighth Report, 
1 965-66 .] 



T h e  Committee, therefore, suggest that a ptopcr procedure should 6.e 
laid down for referring the cases to the Ministry of Law and limit should 
also be fixed for the Ministry of Law to give their opinion. 

[Sl. No. 44 of Appendix IX to the Forty-eighth Report (3rd Lok 
Sabha), 1965-66.1 

ACTION TAKEN 

(i) T h e  first part of the recommendation has been brought to the notice 
of all officers concerned and they have been asked to be more careful in 
dealing with such cases. (A copy of Ministry of Law O&M Paper No. 70, 
dated 8th December, 1966 is attached for reference). 

(ii) A circular letter to all Ministries has been issued. A copy of Ministry 
of Law O.M. No. F.17(1)/66-0&M, dated 8th December, 1966 is attached for 
reference. 



ANNEXURE 'A' 

MINISTRY OF LAW 

(DEPARTMENT OF LEGAL AFFAIRS) 
New Delhi, the 8th December, 1966 

Agrahayana 17, 1888(S) 

0. & M. Paper No.  70 

SUBJECT: -Disposal of cases received by the Ministry of Law for legal advice. 

T h e  Public Accounts Committee have had occasion to make critical 
observations with regard to the manner in which cases are referred by the 
administrative Ministries to this Ministry for advice and the delay in the 
disposal of cases by this Ministry. T h e  Committee have suggested that a 
proper procedure for ensuring that cases are referred by the administrative 
  in is tries to this Ministry at  the appropriate stage and also for avoiding 
delay in the disposal of cases referred to this Ministry for advice should be 
laid down for the guidance of all concerned. 

2. T h e  administrative Ministries, etc. have been addressed with regard 
to the points to be observed by them while sending cases to this Ministry 
for legal advice. A copy of the Office Memorandum sent to the Ministries, 
etc. in this connection is enclosed. 

3. All dficers in the Department should ensure that cases received by 
them are disposed of as expeditiously as possible. No case should normally 
be kept pending with an officer for more than one month except where it 
involves examination of complicated facts or points of law. Cases of a 
difficult and complicated nature should be brought to the notice of the 
Joint Secretary and Legal Adviser in charge of the concerned group and 
should ordinarily be discussed with him. 

Sd. D. B. KULli4RNI 
Joint Secretary 

Encl: O.M. No. F.17(1)/66-0&M, 
dated 8-12-1966. 

T o  
All Officers of the Departmcnt of Legal Affairs 
(including Calcutta and Bombay). 

Copy to : - 
1. All Advice Sections (including Calcutta and Bombay). 
2. Budget & Accounts Section (with one SfCopy). 



ANNEXURE 'Bs 

MINISTRY OF LAW 
(DEPARTMENT OF LEGAL AFFAIRS) 

New Delhi, the 8th December, 1966 
Agrahayana 17, 1888(S) 

OFFICE MEMORANDUM 

SUBJECT:--Procedure for making references to the Ministry of Law for 
legal advice. 

Attention of the Ministry of Home Affairs, etc. is invited to Chapter 
XI, paragraph 131 of the Manual of Office Procedure (copy enclosed) laying 
down the procedure to be fdlowed by a Ministry in making a written refer- 
ence to  another Ministry. 

2. It is noticed that in spite of the instructions mentioned above and 
the specific instructions issued by this Ministry from time to time on the 
subject, cases are still being referred to this Ministry without furnishing 
the relevant facts in a single and selfcontained note and without clearly 
stating the point or points on which this Ministry's advice is required. The 
public Accounts Committee in their Forty-eighth Report-1965-66have 
inter alia observed that instances have come to their notice where the ad- 
ministrative Ministries are not strictly necessary, whereas even m e  impor- 
tant cases where prior consultation with this Ministry would be advantage- 
ous for safeguarding the interests of the Government, are not referred to 
the Ministry at the appropriate stage. 

9. I t  is requested that the requirements of paragraph 131 of the 
Manual of Office Procedure should be strictly complied with when cases 
are referred to this Ministry for advice. This  will save time and labour all 
round and also result in the expeditious disposal of the references made to 
this Ministry. T h e  Ministry of Home Affairs, etc. are also requested to note 
the observations of the Public Accounts Committee mentioned above and 
issue necessary instructions to all concerned in the matter. 

Sd. D.  B. KULKARNI 
Joint Secretary 

Encl. 1 

-TO 
All Ministriu/Departments of the Government of India. 
Copy forwarded to the Department d Administrative Reforms. 



ANNEXURE 'C' 
Extract from the Manual of Ofice Procedure 

INTER-DEPARTMENTAL REFERENCES 

131. Written reference-When it is necessary to consult another Minis- 
try before issue of orders on a case, a reference may be made either by 
sending the file unofficially or a self-contained unofKcial note or undicial 
memorandum as may be found convenient. When the file itself is sent, the 
point or points on which opinion of the other Ministry is sought or which 
i t  is desired to bring to its notice, should be clearly stated in a single note. 
Where possible, the drafts of the orders proposed to be issued may also be 
put up on the file. All routine notes and other papers, except those which 
should bc retained on the file, shall be removed before the file is sent. 

Recommendation 
T h e  Committee find that after placing the indent for the equipment 

an the India Stores Department, London, two important changes necessitat- 
ing reduction in the requirement took place viz. (i) Reorganisation of Army 
units in Api l lMav 1963 and changes in provisioning policy. While reduc- 
ing the order in November, 1963, the Master General of Ordnance took into 
uc&n.int the changcs in the provisioning policy but it is regrettable that 
awing to lack of coordination in the various sections of the Army Head. 
quarters, the denease in the requirement on account of t.eorganisaaion of 
Army Units was not brought to the notice of the hlGO. T h e  timely hhion 
by the sections mncerned would have ombled the AlGO to take into accourlt 
the decreased requirement while modifying the order in November, 1965. 
T h e  Committee desired that the present procedure should be tightened 
with a view to ensuring that aH important changes aflecting the provisioning 
of costly and impwtant equipment are brought to the notice of the J I G 0  
promptly to avoid over-ptovisionir~g attd unnecessary locking up  of funds. 

[Sl. No. 48, Appendix IS,  PAC's 48th Report (Third Lok Sabha). 
196.3-66.1 

ACTION 'I'A KEN 

Army Headquarters have issued necessary administrative instructions 
to all concerned, regarding the measures that should be adopted to  avoid 
the recurrence d wrong provisioning/over provisioning of Ordnance1 
QMGiEnginrer stores due to raisings, re-organisations, disbandments, 
crnbodinients, discnlbodiments and changes to establishments and e q u i p  
men1 tables. 

2. D.A.D.S. hiis seen. 
[F, No. 14(2)/66/D(O.I).] 



52. The Committee regret to obseroe that there had been inordinate 
delay in starting the qnstruction of the kiln buildtng and subsequtvltly in 
commissioning the seasoning plant. Although the laboratory equipment, the 
availability of which held up  the commissioning, wad available k i t h  thd 
Director General of Ordnance Factory, since 1959, this fact was not known 
to the Army authorities due to lack of co-ordination. The. atber dificultim 
which held up  the commissioning of the plant, vir., want of necessary power 
connection and certain other stores could have been avoided with fwopr 
planning. The Committee hopes that sudh delays will be avoided in future. 

53. The Committee regret to observe that this L another m e  of bad 
planning. There was deby in the placement of the indent for the preserwa- 
tron plant and also in its utilisation after its receipt in January, 1963. The  
Committee would also tike to know the date on which $he. pbnt actuallfi 
goes into production. 

[SI. Nos. 52 & 53 of Appendix IX to Forty-eighth Report (1965-66) 
(Third Lok Sabha).] 

Noted. Necessary instructions have been issued by the Army Head- 
quarters, M.G.O.'s Branch vide letter No. A /O35 l4/OS2OA, dated the 27th 
October, 1965 (copy at Annexure I) for ensuring proper ceordination in 
planning projects in order to avoid delays. It is hoped that with the issue 
of the above instructions, such cases will not recur in future. 

2. Noted. As regards the commissioning of the Preservation Plant, the 
work in connection with the erection of the Plant has since been completed 
and the plant has been taken over. The plant went into production with 
effect from the 17th September, 1966. 

3. D.A.D.S. has seen. 
[M. of D. U.O. No. 2(17)/64/ 1266/D(Works-11). dated 23-5-1967.] 



ANNEXURE 
COPY OF LETI'ER NO. A/01514/OS20A, ARMY HEADUARTERS, MASTER GENE- 

RAL OF THE ORDNANCE BRANCH, DHQ PO NEW DELNI, DATED THE 27m 
O C - ~ ~ B E R ,  1965 ADDRESSED TO BRIGADIERS, ARMY ORDNANCE CORPS, ETC. 
ETC. 

SUBJECT: -Planning, Sanctioning and Execution of Project-Watching of 
for avoidance of ir~fructuous expenditure. 

Cases have corue to 4ioticc where projects requiring progressing by 
different authorities, or on different wpects by the same authority, have 
suffered from a lack of' co-ordinated planning with the result that all com- 
ponent aspects of a particular project had not been progressed according 
to a co-ordinated tirtic schedulc and co~tsequently irifructuous expenditure 
was incurred. T h e  following arc inst;ttlces of this naturci- 

(a) A laboratory builcli~ig was col-tstruc~cd but planni~lg was not done 
for sirliultarieous procurcti~cnt of complete laboratory equipment 
and tcchnic;ll labwatory staff. 

(b) A kiln building was constructed hut planning was not done for 
simulta~ieous provisioning of complete machinery and fitting re. 
quired to be i~istallcd therein and ricccssary power arid water 
coriliccts for operation of the kiln. 

2.  l ' h e  I'ublic A C C O U I ~ L ~  Co~ l~ t~ i i t t e c  atid tltc Audit have oil a iiumber of 
occasions cl it icised such cmeb of i nfiuct uous expcnditure. 

3. T h e  plarlning of a projcct iii.~y involvc thc following: - 
(a) Buildings. 
(b) Ancillary services. 

(c) hiacl~incry equipment, 
(d) Establishment. 
(c) Any other i t np r t an t  requirc~ncnt such as specialistcci training 

and so on. 
4. It is necessary that ; ~ t  the tinrc of planning of ;I project, i t  is ensured 

by the concerned Depot C:ornnianclcr th;rt con~plr tc  rcquirernents oE the 
projcct, as indicated in the preceding para, arc kept in view and, any other 
authority conccrried with the project, sit): the Technical Development a u t h e  
rity and SO on, is consulted at tl;e 3ppropri;ite stage and complete require- 
ments ol such an authority are also taketi into consideration iu the finalio- 
ation of the projcct. 'l'he Depot Comrnandcr should carefully watch progress 
of the pryject till i t  is s:i~irtioned ;riicl excci~ted. He  should maintain dose 
liaison with tire concc~wxi K~igiriecr Stati atni any other coricer~ird authority 
and ensure that p l a ~ ~ s  are so fonnulnted tlint the v;trious requirerucnts of 
a project are complctcd co~~currctlt ly and spcdi ly,  with a view to avoiding 
WB@)---8 



any infructuous expenditare. In case the Depot Commander conies acfoss 
any difficulty in the finalisation of the requirements of project or further 
action thereon till its completion, he should immediately report the matter 
€0 higher authorities and ensure removal of the difficulty. 

5 .  You are requested io issue suitable instructions in the matter to the 
Depot Conlmanders under your co~nrtiand for necessary action. 

6. Please acknowledge. 
Sd. 

{or  Direclor of Ordnance Services. 
copy to:- 
All Commands, ctc., ctc. 

Recomawnda tion 
T h e  Cor,~tnilter. Ice1 co?rcrwrad o r w  the tomy  mnnrrer in which the 

proposal mooled h? tIrc <4vur,i Hmrfqurirlcvs in Oclobrr,  19.50 fur selling 
up a small l a h o r ( ~ t o r ~  i ~ r  t h ~  DPJwI U Y I S  f )r~r.wc(i .  T h e  s ~ n c t i o n i n p  of the 
pr07jiJjotr o/ the lahortltor\ r o o k  cight years nrrrl / h e w  u m  a furlher 
d ~ l n y  o\ .sei,etl Trow in rsrahli.\ltir~p i t .  T h e  Cottlrniltce frel lhal once tlre 
decision to estaidish n lahorator-y Itad beetr Inkett i n  A5~rclt 1958, i t  shonlti 
have been rsecu~txl  expet l i~ toz~s lv .  

[SI. No. 54 of Appendix 1X to Forty-eighth Report (Third Lok 
Sabha) (196.3-titi).] 

I\CTIOS ' ~ A K E N  

T h e  observations of the Conirnittec h a w  Ixten noted. ' 1 ' 1~  propnal  for 
setting u p  the Laborator!. was niootcd I,? Army H Q  in Octoher, I!).',O but it 
was only ill Ju~ l e ,  i9.X that  they acccptecl in principle the necessity ol the 
said lalmratory. The  I I C C C S S I L ~  for the project was accepted by the Govcrn- 
nwnt in March, I!),5H. The  delay in c,.lahlishing the laboratory was due to  
lack of co-ordination anlong the parties co~icerncd. Instructions have t x e ~ i  
issued by QhlG's Branrh 11ide their l c t~er  No. G12'i!)/QSW(Policy), dated 
10th :lugust, 19G.i (cop) enclosed) re:terating the ~iecessity for associating 
the real users in the cmting-cum-siting hoard and clarifying that whcrc 3 
Servicc floats a proposal for setting up within its pron~ises a latwrdtory to be 
operated and manned hy the Kcscard~ and Dcvelop~nent, a representative 
of Research and Developmer~t should also be associated with the Board 
along with the Ceniral Ordnance Depot. I~~str.uctiotis have also k e n  issued 
by Government on 14th July, 196.5 regarding the uecessity for planning and 
co-ordinating the execution of ancillary facilities +nd civil works in cases of 
pro,jects in order to co-ordinate the si~nultatleous and proper completion of 
the various items of works at the same time. A copy of these i~lstructions 
is  aLso attached. 

D.A.D.S. has scen. 
[M.  of D. u.o. So. 2(2)/66/7608/D(O-Xi), dated the Z2nd !bptem- 

ber, 1966.1 



A N N E X U R E  ' A  

No. l4(2 1)/64/D(Budgct) 

MINIS'TRY OF DEFENCE 

(:;ISCS have conlc to notice wherc projects requiring progressing h y  
tlifferetit Scrtiolis or i l l  t l i t lcrc~l~ ;~s;x.cts in the s;llne Section have suffered 
from ;I 1 ; ~ k  of c.ool.tii~~atcd 1)1;111ni1ig with t tic result o f  ;111 thc c o n i p i c n t  
rr~pcrts 'ctf ;I particular project had 1101 progrcswd :according to a coordinated 
t1111e schcclulc ant1 c o ~ ~ s c c ~ u c ~ i t l ~  thcvc had I)ctsn i~ l f ruc tuou  expenditure. 
T h e  fol lowi~~g arc. i~~st;trlce\ o f  this nature: - 

( i )  A ho~pitiil being corripleted hut not hci~lg put to use for want 
of I~xa t io l~  o f  1.1tc5 or  the cl~gihiiitv of certain categories of 
pcoplc for treatmrlit. 

(iii) Machinery hcir~g ililportcct l111t thc air.-conditioning require~~lerit  
t ~ c i l ~ g  lost sight of. 

I .  'I'hc st artirig p c ~ i ~ ~ t  for such coordinated act ion would be the sanctioll 
for c.itI1cl. 11i;lc tiillcry or ;I h i l t i i r ~ g  projcrt. I ' l : i~~ni~ig and progralnrlliqg 
sllollltl s1;tr.t s i r t i ~ ~ l t a ~ l ~ o ~ ~ s l y  with the issue ot' a sanction. ;Ill the sanctiolls 
isslreti fronr ;I p ;~ r t i c~d ;~ r  R~~alicli shot~lcl bc listcd out ;lnd stioulci be analvsed 
~cittl ;I view to find out wlwrc coordinatrcl planning and progranln~iug is 
I1rcessars. 'rhis sl~nulti In! tiolle st  the kt'd of Dcputy Sccretarv. Once the 
L B I W W -  (6)  



necessity for such coordinated planning is identified in projects, a time 
schedule for various actions to be taken should be drawn up. Periodical 
meetings on the project could be convened once in two months and reviews 
by Joint Secretaries concerned every three or six months. Where a case is 
delayed on account of major issues raiscd by Finance or  difficulties en- 
countered by the supplying agency, the matter should be brought to the 
notice of Secretary so that it could be taken up at  the appropriate level. 

5 .  The  planning of a project may involve the following: - 
(i) Buildings. 
(ii) Ancillary services. 
(iii) Machinery. 
(iv) Establishment. 
(v) Any other important requirement such as spccialised training, 

etc. 

6. Every authorit! seeking sanction for ;I propmll for a building, pur- 
chase of machinery or a training scheme should si~r~ultaneoasly provide 
answers to the following three major qucstions: - 

(i) When will the buildiilg in which machincry is to bc installctl bc 
completed? 

(ii) What arrangements have lm11 proposcd or madc for traitling 
the personnel required to operate the m;rchinery? 

(iii) What action has been taken to ensure that there will k no time 
lag between the con~pletion of the building and thc ancillary 
facilities and the a n  ival of the machinery? 

7. I n  answering these questions, a time schedule should be worked out 
backwards from the day the project should be ready to function. This will 
lead to the dates by which sanctions and other action in regard to various 
other items should be initiated and completed. The  coordinating agency 
should ensure that action is taken according to the schedule. This  could be 
done by attaching a programming proforma to the sanction file and review- 
ing it from time to time. 

8. It is requested that action on thc above lines be initiated immcdiatc- 
l y .  The effectiveness or othemiw of this procedural drill should Ix reviewed 
at  the end of six months. 

Sd. A. D. PANDIT 
Defence Secrciat) 



To 
Secretary (DP) 
Addl. Secretary 
All Joint Secretaries 
D.G.I. 
C.C.R. & D. 
All Deputy Secretaries. 

Copy to: - 
Army Headquarters- 

D.C.O.A.S. 
A.G. 
Q.M.G. 
M.G.O. 
E-in-C. 

Air Headquarters- 
Air HQrs. (D.C.A.S.) 
All Inter-Services 0rg11s  



A N N E X U R E  'B' 

No. 61279/Q3W(Policy) 

QUARTERMASTER GENERAL'S BRANCH 
D.H. P.O. New Delhi-11, I!) Aug. 65 

To 
Headquarters- 

Southern Comniand (10) 
Eastern Command (1 0) 
Wcstcrn Command ( 1  0) 
Central Command (1 0) 

1. Instructions have been issued from tinic to time that all interested 
parties must be associated with the planni~ig of a work project. T h i s  is to 
ensure that the Users requirements ;ire tlehn~tely settled at the start of a 
plan and all aspects of a project receive due consideration. 

2. In any project which includes laboratories. inspection or any other 
aspect of Research a ~ l d  Ikvclopmc~it  fu~ l r t io~ i ing ,  i t  is necessary that a 
representative of the RkD Organisation is ;issoci;itctf with the project from 
its inception. Failure to d o  this is likely to result in delay in the torimelice- 
ment of work on account of' some technical def~ciencics. Such d e l a p  are 
objectionablc. 

?I. It is requested ihat this rcquirc~iic~lt  be nlade known to all Head- 
quarters who may be called upon to order usel rccce-cuni-siting-CUIII-costing 
boards. 

Sd . 
Brig. 

For Quartermaster General 

T h e  Committee feel mncerucd to find lhnl 30 uehidcs lranded over to  
the contractor for repairs in  1'358 zr!cre theither repaircd bv him nor had 
been relurned by him so far even oltcr flboul 8 vear.u. 171 the mearrli,rnr! the 
z~ehicles had been deteriorating as a resull o/ their Oeirrg k c p  irl the opeti 
und in dismarrtled co?tdition. T h e  Cotfzmiltcc, cnrrnot z~ieul with equar~inait~ 
the facts o\ this case atrd lhc slate of hclp/esJtlr.\.c in which Gca*c!cynr~ierit 
found itself as n resdt ol the agrectnent ctzlered itilo uli//i this party. The 
rase puints to Lhe neces~ily of rsanlitration oj the contract form in order lo 



make a povision for cases of this type viz.  withholding Government ,pro- 
perty delivered lo a mntructor for repairs, withholding of the same without 
carrying out repairs and yet claiming some compensation for having incur. 
red adleged expenses. 

[Sl. No. 55 of Appendix IX to Forty-eighth Report (Third Lok 
Sabha) (1965-66).1 

In  accordance with the recommendation made hy the Public Accounts 
Committee, it has been decided, in consultation with the Ministry of Law, 
to incorporate the following clause in similar contracts to safeguard the 
return of the Government stores/components in the event of cancellation 
of the contract. 

"Cancellation of the Contract in Pnrl or in fidl on Cot~tractor's 
tlefau!t 

If the Contractor, in the opinion of the Gover~~nient ,  fails or neglects 
to comply with any of the terms and conditions o f  the Contract 
or with any order issued thereunder, then in such a caw the 
Government shall, withoitt prejudice t o  any other right or  re- 
tiiedies under this Contract, have the right and lx entitled to  
cancc.1 the contract hy giving fourtcen d a y '  notice in writing to  
the Contractor, without being liable to  pay  any compensation 
for such cancellation. T h e  Contractor, however, will tx entitled 
to be paid at contract ratcs, after deduction of any amount due 
to the Government, for the work already completed, which in 
the opinion of the Government is in accordalice with the terms 
of the Contract. In  the event of cancellation of the Contract in 
the circumstances aforesaid. the Contmctor shall, on demand by 
the Government or the authorised representative thereof, hand 
over imn~ediirtely to the Covc r~~mcn t  or the authoriscci represen- 
tative all Governnicnt stores/compcments in the possession or 
custody of the Contractor without waiting for the p a p e n t  or 
even settlement of any claim already made or intended to be 
made by the Contractor." 

Suitablc instructions have acrorditigly been issued to all concerned. 
D.A.D.S. has seen. 

[M, of 11, 11.0. No. 2(4)/ti(i,i ltiO/D(O-II), dated the l l th  January. 
1 967 .] 

Reconune~i& t ion 
The Cornmittre are srrrfwied that ucithitr 6 moraths of .~anrtimring the 

works (costlng Rs. 10.26 Inkhs) these rilcrf mnrcilerl. I t  is riot clear ulhy all 
the factors sugsequently advanced i?a fnvour of .rhi],li.ng the site wrrd riot 
fully considered originally. ltr fact the Committee find that the Board of 



Oficers which selected the site for the workshop had absowe that there was 
enough space to accommdate the workshops and to &ter for future 
expansion and that this land was away from the civil population. I t  was 
deposed before the Committee that the proposed change in the location of 
the scheme was due to some local pulls from technical authorities themselves 
arising from rivalry between thc two stations. In that case, the Committee 
fed, that the matter should have hem rejerred to higher authorities and 
clecisiotr takcrt on njeri(s.  Thp Cotnn~ittce however take a serious view of 
such local prejudices influenriug tlic vital decisions of location of Army 
Units. They wou!tl like to know the final decision taken in the matter. 

[Sl. No. 62(i) of Appendix IX to the PAC's 48th Report (Third 
Lok Sabha).] 

ACTION TAKEN 
T h e  Public Accounts Committee have observcd that within 6 months 

of sanctioning the txlow mentioned two works, the same were cancelled. 
These two works are: - 

(a) Accommodation for EME Workshop Type 'C' . . .  Rs. 9.80 lakhs 
(b) Classification Ranges . . .  , . . .. . Rs. 0.46 lakhs 

Rs. 10.26 lakhs 

T h e  PAC have observed that it is not clear why all the factors were not 
taken into account while originally selecting the site for the aforesaid two 
works and have desired to know the final decision taken in the matter. 

2. On 22nd June, 196.7. the Station Commander conveyed to the GE 
the verbal orders of the GOC to suspend all works in the Range area as 
there was a proposal to shitt thc Chntonment to an entirely different site. 
T h e  Area Headquarters forwarded a signal to H Q  Command on 1st July, 
1963 stating that the area selected for various works is surrounded by civil 
population on three sides and bv the river in the fourth side, that the said 
area does not provide a suitable location for the proposed Cantonment, and 
that the area West of Chambal proposed prior to the Emergency for the 
future Cantonment be abandoned in favour of another area adjacent to 
east of the main military area. T h e  Command H Q  accepted the proposal 
in principle and took up  the matter with thc Army H Q  in July, 19625. T h c  
COAS also agreed with the GOC-in-C. On 28th October, 1963, a proposal 
was submitted by the QMG's Branch to the 3linistl.y of Defence for chang- 
ing the Cantonment site. 

3. The  further devclopmentn in the matter are that there has been n 
reduction i n  the strengths of the Training Centre and conseq~lmtly the 
workload docs not justifv the setting up of an E.M.E. Workshop Type C. 
Also the existing classification range is considered sufficient for the reduced 
number of t r o o p s h  the station. 

4. As regards the location of units the final decision taken on 30th 
Apr. 1966 is that there will bc no change therein. T h e  observation of PAC 



that the matter should have been referred to  higher authorities for a deci- 
sion on merits has however, been noted. 

5 ,  DADS has seen. 
[M. of D. U.O. No. 8(11)66/Il(W-I), dated 28th April, 1967.1 

Recommends t ion 

I t  is not clear to the Committee why after the sanrtion was cancelled in 
July, 1963, the MES division was not closed down till June, 1964. T h e  Com- 
mittee desire that this aspect should also be investigated with a view to fix- 
ing responsib~lity . 

T h e  Committee are of  the view that the creation of the second divrsion 
ln this case lacked proper justifioation. They feel that in such cases instead 
of creating two divisronr with about 50 per cent of staff, the MES  authoritiei 
should have crealcd one f~rll?! stated divtsion to look after the work In hand 
and bifurcated it later if more work had developed. T h e  Committee hope 
that there wi l l  6r better planning In futurc. 

[Sl. No. 62 and No. 63 of Appendix IX to Forty-eighth Rcport 
(1 965-66) (Third Lok Sabha).] 

T h e  recornmcndation contained in Para 5.336 Serial No. 62 refers to 
Kotah Station 'A'. I t  is true that although the sanction was cancelled in 
July, 1963, the MES Division was 11ot closed down till July, 1!161. The  
reasons for thc continuance of the Division during this period were ;+s 
follows : - 

(i) Adequa t~  nornlal n~aintenatice load and new works. 
(ii) Additional work load imposed by a ~urvcy of the two sites with 

a view t o  consider their relative merits for C;~ntonment purpo.ses 
and co~nplctcd works. 

(iii) Expectation that a decision about final selection of the site 
would bc forthcoming an! time. 

2.  I h ~ , i ~ i g  this period, ~ h c  Division csecutcd a rrorl; load of Rs. 16.44 
lakhs, whcrcas the total expenditure on its cstablishmcnt from February, 
1969 to June, I964 was only Rs.  1 ..;S lakhs. The  expenditure for the shorter 
period from July, 1963 to June, 1964 will LK' almut 2,13rds of this. T h e  
annual pcrcellt;ige of the establishment charges for the period*February, 
1963 to Junc, I9ti4, works out to 9.3. Besides, the strength of the staff was 
restricted to the minimum, and as against the authorised subordinate staff 
of 64 Nos. as on 1st July, 1963, oilly SG were p s t cd .  

3. Even after a decision is taken to close down a Division, a time lag is 
inevitable between thc date of the decision and the actual closing down. 
This  time is required for fiualimtion of proposals with regard to organisrr- 
tional changes, as they have to be processed upto the highest level. Howcvcr, 



hlES establishments are planned with utmost care and the position is conti- 
nuously watched. During the year 1963-64, considerable economy in estab- 
lishment was achieved. This will be evldent from the fact that such expendi- 
ture was only 6.93 per cent of the work load during this year (l!)(i3-64) as 
against 11.24 per cent in 19(il-Ci3. 

4. Lastly, instructions have already been issued by E-in-C's Branch 
vide their letter No. 8.',8H(i/E2.4, dated 1st of June, li)GG, copy enclosed. 

3. The  recommendation contained in Para 5.140 Serial No. 63 relates 
to station 'B'. T h e  facts arc as follows: - 

(i) Accommodation for a Centre at a cost of Rs. 240 lakhs was sanc- 
tioned in March, I!)(iS. But the go-ahead sanctioned was restrict- 
ed to only Rs. 50 lakhs and even though two MES Divisions were 
sanctioned, only one was placed in position with effect from 
January, 1963 to start with. Even this Division was not fully 
staffed. Against thc sanctioned strength of subordinate staff of 
50 Nos., on]\ 31 Nos, were positioned. 

( i i )  In Scpt. 1965, the go-ahead sanction was raised from Rs. 50 lakhs 
to Rs. 175 lakhs. Placing o f  second Division with the staff was, 
therefore, neccss;lr\. However, as against the authorised strength 
of one Garrison Engineer. 3 Assistant Garrison Engineers and 51 
sul>ordinate staff. only one Assistant Garrison Engineer and 26 
srlbordinate stall ~r.cl.e postcd. 'I'heir posting was itsclf spread 
over ;i period o f  time. A s  n o  Garrison Engineer was posted with 
the sccond l)ivisio~~, its stsfi' remained under the control of the 
Garrison Enginecr of the first Division. Moreover, as no  Unit 
Accountant was yx)stctl in the second I)ivision, for all practical 
purposes, it was a pm.1 and parcel o f  the first Division created 
earlier. 

I t  is also worth mentioning that although the work load fully justified 
positiol~ing of the second Division much earlier, it was placed in 
position from Ilecember, 1063 onwards only. 

(iii) It was expected originally that in the light of the work load, 
at least two fully-cq uipped r)ivisions will h a w  to be posted. T h c  
start was made with one. Rut, in view of the restriction to Rs. 50 
lakhs in the first go-ahead sanction, the first Division was not 
full) staffed. T h e  original i t l c ~  that two Divisions, fully staffed, 
will in any casr be required, was strengthened when the limit 
of a go-ahead siinctim was raised from Rs. .iC) lakhs to Rs. 175 
l a k h  in Septcmlcr, l!)(iS. Action was, thcrcfore, initiated for the 
posting of a second Divisioti, so that i t  may be in positimt in 
tintc for undertakirtg the to td  work load of a t  least Rs. 175 lakhs. 
But here again, staffing was dorw gradually and in phases, An 



additional precaution was taken of not posting a Garrison Engi- 
neer and an account an^ and  placing the (part) second Division 
under thc adnlinistrative control of the Garrison Engineer of 
the first Division. It could 11ot possibly be anticipated, at any 
time hefore the filial decision was tnkcti in Januarv. ]!I64 that 
the Centre would riot he lc~atccl at  this station, that two Divi- 
sioils would not he required. 

G .  Ultimately, thc cornbirled strength of the two Divisions with ahout 
50 per cellt of the staff works out t o  o~ i ly  one fully-staffed Division. 'The 
reawms for creating ttleru have :dread? txen explained ahove and it may 
only be added that tbc establisti~ncrit expc.ilciiture O I I  them during the period 
fl-oln Fet)rll;~r). ]!)ti? t o  . ~ L I I I C  l!)M was o1dy Rs. ?.2.-1 lilktls against the cxccut- 
ed work load of Rs. 'iO.%i 1;iklis whcrefroin thc :~liriual rwccntagc of cstab. 
lishmcnt chargcs w ) r k s  out to 0111) 3.2. 

8. D.A.D.S. has secn. 
[hl .  of I). 11.0. N o .  1~(7);(i(i;(i!~l-S,'I~(\Vorks-II)~ datcd 5th June, 

1967 .] 



ANNEXURE 

COPY OF LETTER NO. 85886/E?A, E\.GINEER-~N-CHIEF'S BRANCH, ARMY 
HEADQUARTERS, KASHMIR HOIISE, NEW DELHI, DATED ]ST JUNE, 1966 
ADDRESSED TO CHIEF ENGINEER, AIL COMMANDS. 

SURJECTS : S a n c t i o n  O/ Eslahli~hrnent/Organisation. 

Establishment and organisation of MES Formations is sanctioned on 
the basis of anticipated work load for the ensuing year. It is, therefore, p r e  
hable that the establishment is  sanctioned for those works also which are 
yet to be sanctioned. There is, therefore, necessity for reviewing the ssnc- 
tioned establishment during thc year on the basis of works which are either 
not sanctioned or  abandoned due to  various reasons. 

2. T h e  audit authorities and the PAC have taken a serious view of 
infructuous expenditure on the estahlishmen t sanctioned in excess of our  
requirements. In order to avoid any further adverse comments by audit 
authorities i t  is once again stresscd that the establishment and organisation 
sanctioned at the beginning of the year should he reviewed and any recom- 
mendations for the clo'sing down should be forwrdetl  inmediately and 
those issued in this regard should be implcmcnted without any loss of time. 

5. This  may he strcsscd on all concerned. 

Sd. 
for Engineer-in-Chic1 

Copy to : - 
Chief Engineer, Wcst Coast, etc. etc. 

Recommendation 
T h e  Committee are srrrprrscd I l o i l t  F I I C ~ I  a heavy cash balance 

( R s .  40,000) u)as kcpt 'by the unit i n  this cast.. TIIPS , J w l  that responsibility 
should be fixed for keeping cash in unit  chett bt.vond a reasonable limit. 
They  also derire that the question of fixing monetary l imits  on holding 
cash in unit chest should he fitralrsrd early .  Thc  C o m m i t l r ~  also trust that 
other necessary rernedral measurrs to avoid out-break of fire nnrl to 
strengthen the fire fighting arrangements har~r been taken. 

[Sl. No. 66, of Appendix IX to Fort!-eighth Report (1965.66)- 
(Third Lok Sabha).] 

Insvuctionr for drawing cash and holding thereof to  meet disburse- 
ments are contained in para 36 of the Pamphlet "Field Imprest Payment 
Instructions". These instructions stipulate fixation of ceiling limits as laid 
down therein, except for units scrving in Field Areas and served by Field 
Cashiers which are allowed to  draw and retain cash upto the extent re.  
quired till the next visit of the Ficld Cashirr. 



2. Station 'A' is a Field area wherc no banking facilities are available 
and units are  served by E'ielcl Cashiers. Rs. 50,000 were drawn by unit on 
15th January, 1Y64 froni Field ( ; ; i~l~i ,  r to  pay unit personnel who were 
to proceed on leavc, as the next visit of' the 1;icld Cashicr was uncertain 
and not anticipated before first wcck of February, 1964. T h e  leave details 
could not, h o ~ ~ c v e r ,  I)e clcspatchcd as anticipated due to very restricted 
flying during the p ~ i ( ~ 1  0 1 1  account of bad wcather. Mo~rey required to 
pay labourers on muster roll was 1)cing drawn from Engineer Works 
Section located at Statiou 'B' in Wintex ;md Station 'C' in Surnmer. T h e  
amount required for paymcnt of Illustcr roll was drawn from the "Supply 
and Services" Imprest which is normally interrdcd lor works expenditure 
illcurrtx! by Engineer Unit$ and was b rough~  on 26th Ja~iuary,  1'364. Actual 
date of' carrying I I I ~ I I ~ ~  110111 SL ; I~~OI I  'H' LO Station 'A' d e p c ~ ~ d ~  upon 
availabilit): of aircraft flights which in turn depends U ~ I I  weather condi- 
tions. As a [light w:15 ; ~ \ ~ t i l ; ~ h l c  011 26th Ja~ruary a ~ l d  a h  27th January was 
a public holiclay, tlic oppol 1urrit)- of tllc flight O I I  26th January was taken 
mt l  thc II IOIIC)  btougl~ t the sanlc tla). It w;is also tleccmr): to give a day's 
notice to  the local I ~ I ~ o u r  OHiccr ;IIICI the I ; I ~ J O U I .  for niaking payment. 
'I'his notice could Iw given O I I  on ly  2Sth J a ~ ~ u i i r y  hut onl) a limitcd num- 
ber of labour tur~led up to rcc,ciw paylen t  o ~ i  29th January, 1!)64. Under 
thc circuntstar~tcs, rctcntiorl ol  a large cadi 1)alancc becan~c urravoidable. 
In the case of Ficlcl Area. where ha~~Lirlg I;tcilitie$ (lo  lot exist, and the 
location and weather condi t io~~s  ;we not 5uch as to forecast accurately the 
visits I)!. Field Cahhicr or dc3patrhes o f  pcrwnrlcl, fi\r;ltio~i of ally monetary 
limit might inconvc~~ierlcr the troops. 

3. Kcn~cdial action ;IS necessary h;is t u n  t i t k e ~ ~  to avoid outbreak of 
fire and to s t r c~~g t l~e r i  tile fire figi~ting arr;rllgc.lrtelits. 

4. As advised by the Controller of 1)cfellcc Accounts, the cash loss of 
Ks. 3!),949.50 is being irlclttded in orlc corisolidatcd loss statement of 
Ks. 1.21 lakhs wi~ic t~  will cov:r ill1 itcnts of unit equipmc~rt ;111(1 property 
lost. Expedi~ious s~ll)niissiot~ o f  thc loss at;ctelncnt lor sanctioning by the 
Govc r~~men t  of 111di;t is bcitig vigorou\l\ p~irs~tcd.  

3. D.A.D.S. has seen. 
[ M ,  o f  D. u.o. S o .  I.i(-I),'CiG, 750-SiD(Works-11) dated 2lbt June, 

1967.1 



APPENDIX I V  

Recomnzendatio?1siObsvt71(i/ior1~ ulhicA the Cotn?/ l i t /ee do ?lot desire lo 
pursue i n  view of thc Governttzc?~!' .~ reply. 

T h e  Committee feel concerned to note that despite their repeated 
observations (Para 87 of 17th Report and pa1.a 62-63 of 33rd Rcport-3rd 
Lok Sal~ha) the position of store ;rc~c.ounts is still far from s;itisf;~ctory, a i d  
the number of outstanding vowtiers had becn gradually irm-easing. Since, 
in the absence of proper linking of these vouchers i t  cannot hc cnsured 
that the actual quantity of storcs [hat should h;111e becn received by the 
consignee has ar;ually heen rcccivcd Iw him. uriduc delay in this matter 
is fraught with tile risk of losses. 'The Conmittec were informed that 
special offices had becn appointed for the purpose of  clearing of thc 
outstanding vouchers. They w ) u l d  watch rr9ults through the next Audit 
Report. 

[Serial No. 4 of Appe~idix I S  to 48th Report of thc P.A.C. (3rd 
Lok Sabha).] 

Tllc olne~vat io~rs  rnndc b) t t ~ c  Comniittrc havc been note. 

D.X.D.S. has s e n .  

.Is regcrrt1.r l lrc (,xisli?rg ~ ~ ~ 0 t . l ~ t 1 1 1 r c  fo r  / / t l k i t / g  o f  slores pure-lrt~srd irt 
U . K .  arrd /)nit/ / o r  by / h e  C / I I P /  Arcount ing  O[fici,r 01 !he I n d i a n  Nigh Corn- 
~uissiot l ,  / / r e  ( ~ ' l ~ ? ? l ? l l l / ~ ~ ' f ~  ~ t t r t i ~ w l n ? r d  fro111 .4trtIil / l l ( r /  strch jmynzent~ (ie 

fitrally I ) t ~ l i c t l  0 , ~  1 /I(: C l i i ~ f  : l ( . r ~ l c  11 1 itrg O / f i ( ~  (1.5 n / t i  t t i l )  srrtn. '61 list of  
such p a ~ t n c t i l s  i s  ? lo /  r.orc.irwd b y  I l r r  I ) f \ f ? ~ r e  Accourrts Officers in ],$din 
and Ihr? (117: ?ro1 ??I a />o~ l l j f ) t l  10 etI.llrre l h ( ~ l  a / /  lhr, .slot.es Paid for iri tire 
(:.A'. / 1 (1 i 1 ( '  l ) ~ ~ ? i  V P ( Y I ~ J C A  i r ~  I ~ I ~ I ~ I  t ~ t t d  ~ ( L / : P I I  OII ( . /~ / l t 'g / ,  / ) I  / / L C  /M)I>AY O\ t / t t  

I)v/crrrc ( o ~ r  j ~ g r r r r ~  111 I I I I , ~  c o t i r i f ~  11orr f h ( ,  ( ; o ~ t ~ r n i l l v c  t r r ~ d . ~ r s l u ~ ~ ~ l  that (mv 
ru/)y o! //I(, ,\lrt.ht~trical torrtt ( I ) r r t ) l r tn lc (,lmirrr co/)s o/ I ~ I T I O ~ C P  nn(/ p ( ~ r / ; i t l g  
or.c.otrr~/.\~ i.r rroul h v i t ~ g  rr.Initrrt1 it1 111~  C ~ I I I , !  :It.( orr ?I  l i v g  Off i t  vr 's ofbcc cis 
t s i r  I I o I t i  n t ~  I o t ~ r / a / i o  I /}rp 
I ) ~ J ) ( i r / r ~ ~ r u /  01 Str/)t)fy. u t h ~ 1 k r  / h i \  ropy cotcld no1 be rr ! i l i .ml  b y  the Clricf 
.4cr.otin/ing O//r tet  / o  .s , r fqwl  l l l r  11rmP sirm f igtrrrs booked by ' h i m  i t r  ,he 
I t i  I I I I .  . I  I I I tni&t t/'enl ~ r p  
u r i / / ~  r e c e i p l d  pot /ding nrtwrrr1.t rcre i r~ct l  iron1 !hc ~ r l l i n ~ ~ t ~  cotr.,igriem. ./.i,e 
Cotnrni l tec also feel lhnl  ;?I ?rrr.nl of Ihe  limeducg itr v e r i l y i q  whc1bm the 



slotes +id for have been nclually received or not,  the Ministry of Defence 
in consultation with Departrnenl of Supply should carefully examine the 
feasibility of importing goods on D.A. lcrrns (Document against Accebt- 
ance). 

[Sl. No. 5 of Appendix IX to the Forty-Eighth K e p t  of the Public 
Accour~ts Cornmittec (3rd Lok Sabha).] 

T h e  procedure for liuking of the stores purchased in U.K. and paid 
for by the (;hief Accounting Officer of the Indian High Commission has 
been revised in June, 19G. According to this revised procedure, the ISM 
is now forwarding dup1ic:iltc copies of suppliers' c.lairrrs to the C.G.D.A. 
for distribution to the various Controllers of the Ikfence Accounts. With 
each batch of thew duplicate copies, IX; ISM is also sending a statement 
showing the relevant invoices n i~~nbcrs .  .These statements are seriall!. 
numbered so as to ellsul'e that prt)pcr (.heck i \  cxx-ictl oclt. Further. the 
Chief Acrottriting Otliccr. issue.; ;I t ertificatr e;tclr month along with Defer~w 
invoices that all the invoices pcrt ;~i~l ing lo Ilef'ence rtorcs procurctl through 
ISM colrtracts, the c,ost of \ v l l i c l i  ha\ ttccr~ dct)itcd drrri~ig thc morrttr to 
thc 1)efenc.c Scrviccs, ha1.c hccn forwardrtl to [tie I)C. IS.1.I. The  I)C ISM 
on his part further cwtilics the fiict th ; r t  all ttrcsc i~~\ ,oices  have heell ilrclutl- 
ed in the list whilc forw;~rcling nionthl\ list to the <:.<;.I).. . \ .  111 so far :ir 

stores procured frorn the U . K .  (;ovt. l)cpart~ticr~ts i11.c corlwrnetf, the Scr- 
vice Advisers have I~ecn instructed 1)) A I G O  1l1.;111ch, N;~val Hcac1qu:irters 
iir~cl Air Hcadquartrrs to ol)tailr ;in extra cop\ of die voirthcrs from the 
[!.ti. G o v c ~ . ~ ~ t ~ l c ~ i t  I)cpartli~crits ant1 to for\vartl i t  10 the Chicf .i\ccounti~ig 
Officer to cnaI)tc I i i ~ r i  t o  follow tllc ic\ iscd pr t~e t lure  for l in l i rq  of in- 
voices. T h e  CGI)X h;is co~ifirrnrcl i1ftc.r c o l ~ ~ ~ i l t i n g  the (.;ontrollers of I)c- 
f ~ n c e  Accounts th;it [hi, ~ V ( U ~ C \ L I I Y  i h  i l ( ( ~ l ) t ~ i l ) I ~  to .\udit for vcrif~catior~ d 
credit of stores paid i l l  I;.ngl;~l~tl ant1 for c.lca~;iritc (I!' p;ttlirtg ;iccotlr1tr. l ie .  
has, however, suggcstcd th;ir [tic 1)irrctol of : \ r i t l i t .  l t i d i ; ~ ~ ~  . I C C ~ I I I I ~ S  in the 
L9.ti. should be i~wu.i ;~ted \ v i i l l  1 h  ih'iuc 01 ( c r t i l ~ ( ; ~ t c ~  I)\ tlrc C.A.0 .  
1)C;ISM i t 1  or dcr to cl1sur.r tI1; i t  tlicrc t C I  l i l l c  ;ite, III;I\ serve thc desi~.ed 
pur~x)se. . I I I C  111;ittcr II:I\ x (o~ . ( l i~ rg i \  l)ccti t;ike11 111) \\ i t 1 1  t l ~ e  I)ii~ccto~ of 
Audit, I)clc~lcc Scr.\,it es. \vho i \  ior~sidci-irig t Iw suggcwion of (:C.I).4 i l l  

co11~111t;rtioti with thc IXrector. of .liltlit. Intli;ir~ .-\ct.o~it~ts i l l  thc L:.li. I 'hc 
h'avi~l Adviser has also t .sp~cwcl  some diffi(.iil~i~s i n  i l l c  nnt ter  o f  i~uple-  
nrcnting the prtxedurc csplairlcd  hove as the ~ ~ u t n b r r  of i ~ ~ d i v i d u ; ~ ]  Nav\ 
itellis procured r ro~n  the U . K .  Ikfcnc-c Mirristrv (.-ldrniralty) far  exceedc 
thcsc siniilarl\ o1,taitlcd I)!. cithcr thc Alilitar) or thc Air ;ld\.iscrs. Ftlr. 
tlrcl. in the caw of Naval stores. endd-year  atlvi~nccs arc given to the U.);. 
Ministry of I k f c ~ ~ c e  (Ad~niralty) and t h e  advances are adjusted as bills ;Ire 
litter rctrived by the Naval Adviser., certified by  his ofticc a ~ l d  passcc] to 
the CAO for rioting and set-off adjustnwlt against the attvance~. In vielr 
of tile vcr! large ~ ~ i l ~ i i l ~ r  of v ~ i l c h e ~ . ~  i lndvcd,  the Kaval Adviser has re- 
~xcwll ted that detaili~lg of shipping par1icular-s or1 each voucher will entail 



considerable amount of clerical effort, which he is unable to  undertake 
with the present staff. T h e  matter is being examined with a view to devising 
some suitable procedure which will be adequate lo  meet audit require- 
ments. 

2. The  suggestion of the Public Accounts Co~nmittee that stores be im- 
ported on DA (Document against Acceptance) has been examined in con- 
sultation with the Ministry of Supply, Technical Development and Materials 
Planning. If the payments are to  be made only after the due receipt of 
stores at the consignees end, the contracts will have to  be placed on FOS 
(free on sight) basis and not on FOB basis. This would take the responsibility 
for shipment and docu~nentation out of the hands of ISM, involving the 
use of Commercial Bills of Lading arid the complication of claiming rebate 
on the sea freight. T h e  freight concessiori at present obtained from the 
Conference Lines by the ISM in the shape of discount would also be lost. 
Further, this would have the effect of escalating the prices as the firnls 
would wish to  cover themselves for delay in payments, and in some cases, 
they may not show any ioterest in making supplies. 

D..4.D.S. has seen. 
[F. SO. 14(3)/66/D(O.1.).1 

Recornmenda tim 
T h r  Committee may be inforjtled about the oulcomc of the proposed 

~ e i ~ i e i c ~ ,  I he st reot~llitiing of he procedure and the steps taken or floposcd 
to be talien to evpedtle the disposal of these cases. 

[S. Xo. 8 of Appendix IX to 48th Report (Third Lok Sabha) on 
the Appropriation Accounts (DS) 1968-64 and Audit Report 
(DS) 1965.1 

Tllc existing procedure for regularisation of losses has been reviewed. 
J L  has bten found that delaj  occurs almost at every chatinel involved in the 
procedure. Instructions liave also bcen issued from time to time drawing 
attention to thc need for ciirlg finalisation o f  the 10s cases. If thew instruc- 
tions are followed rigidly, i t  is likely that much of the delay can be climi- 
nated. 

2. Some of the concretc s tep ,  howcvcr, alitady hkcn  or proposed to 
tx: taken, for cutting down delay i i ~  thc regularisation of loss cases are de- 
tailed below : - 

(i) Laying down a lime schedule for variozu authorities involved in 
the regularisation procedure-A t i n ~ c  schedule has already been 
laid down on the Ai r  F o ~ c e  side. A copy of the instructions is 
enclosed. Xecessary instructions have been issued to .Army and 
Naval Headquarters, etc., to lay down similar time schedules 
for the various authorities concerned. 



( i i )  Delegation of additional financial powers for dealing with 
losses-In Ministry of Defence letter No. F. 13(2)/59/D(Budget), 
dated 28th April, 1959, certain powers were delegated to various 
authorities for writing off of losses. These powers were not 
exercisable for MES losses although many of the losses appear- 
ing in the Appropriation Accounts pertain to them. Additional 
powers delegated in this regard are: - 

Chief Engineer-Rs. 5,000. 
Command Works Engineer-Rs. 1,000. 
Garrison Engineer-Rs. 500. 

A copy of the relevant orders is enclosed. It is expected that with the 
issue of these orders Inany of the loss cases can be disposed of 
at the level of C.E., C.W.E., and G.Es. 

(iii) Setting up of an Ad hoc Conirnittee for dealing with  the old 
loss cases-Ad Iioc Committees have already been set up for early 
disposal of old audit objections/losses raised prior to 3lst March, 
1961. These Committees are due to complete their work on 25th 
January, 1967. It is proposed that they would be given a fresh 
lease of 6 months and would be asked to clear all loss cases de- 
tected upto 3lst March, 1964. 

It is expected that will1 the adoption of the measures detailed above, 
it would be possiblc to deal with the cases of losses more promptly. 

In this conner t io~~.  attention is also invited to the reply to recommenda- 
tion at serial No. 39  of Appendix to the Seventeenth Report 1933-59, sent 
to the Public Acco~~n t \  Committee, vrde Ministry of Defence Office Memo- 
randum No. 1 1  (10)/.59/D(Budget), dated the 6th March, 1964. 

3. D.A.D.S. haz seen. 



A N N E X  CJRE 'A' 

No. 13(?)/59/D(Budget)/925G/D(W-I1), 

MINISTRY OF DEFENCE 

COl<RIGki!TD~?hl  

SI~BJECI.:  -Ilrlqntiotl of fit1nttr.rnl porctrn for vclritr olf of losst-.s 

In Suh-Para 1 of Para :, of  this Ministry's letter No. ,71238/E.9A1/16- 
IS/D(W-11), dated thc 10th September. 1959, for the words "will be as laid 
down in Table 'B' item ( ~ i i i )  hlES Regul;iris,~tio~i.s" occurring at  the end 
thereof, sub~t i t t r tc  the following: - 

"will be as laid down Ixlow: - 
(1)  G.E. (Brig)--Rs. 5,000. 
(2) C.W.E.-Rs. 1.000. 

(3) G.E.-Rs. :JOO.'' 

2. This issucs with the  concurrcncc of the Ministry of Finance (De- 
fence), zidr theil- 11.0. S o .  -I.'i43 i1"I. dated 17th Octobcr. 1966. 

To 
T h e  Chief of thc Arm! Stafl', New Ikllli. 

Copy to : - .. 
. * + *  



IMMEDIATE 
A N N E X U H E  'B' 

D (BUDGET) 
SURJEC I.: -P~ihIic  I ~ c c o z ~ ~ ~ / . v  Comini l l~~-48( /1  Report (3rd Lok Sabha)- 

Recommendntio~~ nl Serinl No.  H of A p p e n d i x  IX-Delay in 
reg~rlarisntion of cases of lo.rst-s. 

'The Public Acc.oun~s Conimi ttee in its recon~mendation quoted above 
havc adversely conin~ented on the dclay i l l  regularisation of cases of losses. 
While giving evidence 1)cforc the Public Accounts Committee, on the delav 
in the finalisatibn of thc cases of losses, thc Ilefencc Secretary promised to 
examine the matter i l l  consu1t;rtion with thc Financial Adviser to see how 
finalisation of thcsc cnscs could be expcditcd. ' r h e  recommendation has ac- 
cordingly been examined in colisultation t v i t h  Branches of Services Head- 
quarters and the Ministry of Finance (Defcntc) CDA with a view to find 
out the reasons for delay in the finalisation o f  these cases. It i 5 ,  however, 
noticcd that adcquate ins~r~rc.tions on the sul~jcct alrcady exist and if these 
are stl.ictly complied with, the specdv disposals of cases of losse4 will be as- 
sured. 

2. I t  is, Ilowcvcr, obsen.ed that consider;il)lc d e l a ~  takes place at ~ a r i o u s  
levels in processing thc bond  ot' officer5 or (:ourt of Inqui~-)  proceedings. 
I n  this connection, .Air Hc;itlqu;il ters havc alt.cady hid down a time sche- 
dule for regularis;~tiorl ot l o s ~ c ~ ,  ~ J I ~ P  ~ h c i r  Icttrr So. HQ :3lOli8;'45 .E.lS, 
dated thc 29th .11;1! I!jcitl (cop\ erlcloacd). 111 o ~ d c r  to ensure that thc cases 
o f  lobses ;trc rcgul;~riscd cxpccii~iously, i t  has hceci decided that the follow- 
ing drill may be followed I)! the staff authorities f o ~ .  the finalisation of the 
Court of Enquiry: - 

(i) One week for Station HQ Sub l i ~ c a .  

(i i)  1.5 days at Area Irvc.1. 

3 .  A.C;'s Br;~nch. N;Iv:I~ Hcadqil:tt.tct.~, ctc. .. a1.c. therefore. requested to 
issue suitable instruct ious to ; i l l  co r~cer~~c~t i  i l l  I-cplrd to the almve proce- 
dure. A copy of the instructions. tvtlcn issueci, may be furnished to 
D(Budget). 

K. R. DAS BHO\.VMIK 
Undcr Secretary 



GS Branch (SD-2,. 
A.G's Branch (Coord k Budget). 

MGO Branch (MG-C). 

QMG's Branch (QIE). 

E-in-C's Branch (E2A). 

Naval Headquarters (MS-Coord). 

Air Headquarters (B&C). 

All Inter-Services Organisations. 
[M. of D. u.o, No. 1 1 (8)/66/D(Budget), dated 23rd Novernbe~,, 

1966.1 
Copy t- 

A11 Sections of the Ministry of Defence (including Deptts. of Defence 
Production and Supplies). 



ANNEXURE 'C' 

horn: Air Hqrs., New Delhi-11. 
Date: '29th May 1968. 
Ref.: Air HQ/32068/45/E.13. 

Kegularisatiorz of Losses in the IAF-Avoiding of Delay. 

Losses of the AT;. cquip~xient are attributable to various factors, the 
dctails of which are explaitled in the relevant Chapters of AP. 830, Volurne 
I. According to the instructiotls contained in letter No. Air H(2/2338l / l /  
PS, dated the 9th May 19.55, losses exceeding Rs. 200 are required to be 
investigated by Courts of Inquiry while losses due t o  theft, fraud o r  neglect, 
irrcspctive of their value arc to be invariably invcstigated by Courts of 
Inquiry. 'The resi~lt of the Courts of Inquiry arc tomnlunicated to  thc 
C o ~ n p t c n t  E'it~ancial riu ti 1o1.it) for neccssar!. regularisa tion action together 
with the relcvant loss si;~tcments. Loss stiltcnicnts q u i r i ~ l g  the sanction 
under ihe financial 1x)wcrs vested in the (;AS arc sellt to Air HQrs along 
with Court of Incluir!. proceedings, Air HQrs. refer t t ~ c  case to CDA (AF) 
for audit report. CDA (At.') rsamineh the case i l l  torlsultation with thc 
LAO coriccr-ncd. ' l h  ubscrvatio~lh raised I)! CD.4 (AF)  arc referred by .4ir 
MQrs t o  the C o ~ i l ~ ~ l a ~ d  HQrs concerned for further el~rcidation. Comrxiand 
HQrs. i l l  LIII.II l ' o r~ .a~ .d  tliew oOwrv;~tions to the co t~~esned  unit. Replies 
received frcm~ the u l l i~  ; I I  c forw:~rdctl to Air HQrs I)\- Corninaiid HQrs. 
' I l~cse  replies a t t e ~  beilig vetted ;it :\ir HQrs are 1,eft.n-ecl to  CDA (.\F) for 
his fillill audit r ~ p o r t .  111 cer~; l i~l  G I ~ C S ,  CI1):\ (:-AF) a g a i ~ ~  refers the case to 
111c 1,AO c,oiicer~led f'ol. hi9 1.c11urks o n  t l ~ c .  ~-c.pl! fl1rl)ibticd by the unit. 

3 .  As due i r i ipr tar~ce arld co~~s idr ra t io r~  are tlot given in dealing with 
the losscs at v;lrious staph thc 1 c t 1 1 1  is that delay crlsucs at even  stage. The 
\arious stagvs at which iicl:~\ I~OIIII ; I I I !  (KCLII.S xre cli~~nlerated t)elo~v:- 

(a) 1)clay in ol.dc+ng (:ourla o f  111quiry to i~ivcstigatc the losses. 
(I) )  Iklay in c.oiilplcti~rg 11,rc~ecdillgs I ) \  the (:ourt of Inquirv. 
(c) Ikla! in recording rl~dorsemen t I N  the Station Cotnmailder. 
(d) Delav in recording endorscnlcnt by Command HQrs. 
(t.) h l a v  in o b t ; ~ i n i ~ ~ g  find audit report from CDA (AF). 
(f) Dclav in finalising the cnsc with hi. of I'M. and Fin. (n) whml 

Govt. arc the competent Financial Authority. 



4. In order to ensurc expeditions replarisation of losses of equipment, 
i t  is imperative that the delay a t  each stage as mentioned above should be 
~ c d u c c d  to the ~ninimuin,  if not, totally eliminated. T o  achieve this object, 
the following time-schrdulc i\ picscribed for strict adhcrcnce by all con- 
tt.lned de:iling with l o w s  a t  \ar iou\  stages: - 

(a) From the titnc a loss is discovered, withill ;I period of 15 days, 
the Court of Inquir! should be corlvened for investigating such 
losses. .4t stock-holding I X b .  where loss stntts. relating to stock- 
taken losses arc r a i d  ill large. numhcrs. i t  will be advisable t o  
constitute standing cor~rts o f  Inquir! for investigating such losses 
so that thcro is n o  dclnv i l l  this reg;u.d. 

(b) Depending upon the nature and cstclit of thc loss, proccdings 
of the Court of Iiiquii.!. sllor~ld fi~laliwd withi11 ;1 period ri111g 
ing from one ~r.ccl, to onc 1ncmt11. 

(0 O n  conipletior~ of the ~) r t~ced i r igs  of t l l c  Court of Inquiry, 
endorsement of the statioll Co~i ln~:~r l t le~-  thereon should bc 
iitialised wit11i11 orle wcek 11.on1 thc tlritc ot c~ompletion. 

T,. ' I o  eliminate clcla! i l l  ohtaicling li11a1 audit I C ~ ) I I  of C1)A (Al;) 
;rctior~ is bcit~g taken ~ e p n r ; ~ t c l \  with CD.4 (Al;) to la! tlorvr~ a sinlilar time 
schedule on his side. 

6. '45 delas'in regularisation of losres of rqu ipn~ent  has rcsdted in all 
atcuniulation of unregulariscd losses, the sitme has featured in the Appro- 
priatior~ Account5 for Defence Servitc9 with the a t t e ~ ~ d a n t  adverse criticisn~ 
from the Puhlit Account\ Con~n~i t t cv  tlwrcon. It will IK appreciatetl that 



it is neclessary to avoid advcrse criticism froni ,the Public Accounts Com- 
mittee on the inordinate delay in regularisation of losses. The  only method 
by which this can be achicvctl is by ensuring that the above-mentioned time 
srlredulcs are strictly adheled to by all concerned. 

Thc Com?ni/ /~c.  regrr/ lo rrotu thnt i/ tool: more tlran fii~e yeurs for Air 
F o t ~  il A u I J ~ o r i l i ~ . ~  to utili.se properly lighlitig rqi~iprncril irnpor!erl in  1957. 
If t h ~  ~ i ~ t h o r i t i c , ~  trod no esfierie~ice of /hi.\ ilettr, il was necessary o n  their 
pnr/ / o  ohtniir t~rht i i rnl  nrli~ic.c* from (orrigit rsperis or other c o u n t r i e ~  
Z I * I I P W  ~ i l ( : l r  rquij)vi~rrI 7 ( # 1 7 ~  h i n , q  ~icrtl .  7 ' h q  s l to~ t l~ l  h(u1e at least zuatched 
( I  t r io1 pcrfornwrrc3(, o /  tlieii. .\(*I bc*fot,c fittdi.\rtrg 1h(! Qut4clrase. T h e  Corn. 
 nilt tee yeg~.et to  tiolrf llro/ it~lrrir / / ! r  q ~ t o / ( ~ / i o ~ r . v  oj stippliers (lid plot provide 
t lw rcq~rirt:d rontrol o( i?~lcir\ilv 0( li,gIi( (11 I0 /wr run/ thr Air Forcu nutho- 
rities did 1 1 0 1  (?YI I  ctrqrrilr froirr Ilrrtti if 1 h r . y  could prc~vitle the  .some. I n  
/lie opiniorr o/ 1 1 1 r r  Cornrnit~r~r~, lrarl / / I / !  ciut lrori/ic.\ beerr r~igilnnt enough this 
rIc~jcc/ or I N ( . I I ~ J ( I  (orri(i 1 ! / 1 1 w  I I I . P ) I  I ~ O I I I  ( ' ( 1  t r i l l (  I t  ('arlivi.. 

1c.tcir1cd itr f ) i , r ~ , f ~ ~ .  r.o?rrli/Iorr trirtl tho/ i /  ~ o o l :  ~troic. /lit111 3 Y ( Y ~ I . . S  to get the 
(!(17r1agcc! pi 1 s  r (8 /~ / ( r~v-d  ( r t r f l  /r(rw /irv / , ~ I I I ~ I I I ~ , I I /  rir (1 r c ~ - i f ~ ~ ~ a b l e  m)iditiotr. 
7'f lr  Coinrrri/!c.c. i~,orritl lilic 1 0  I ) ( ,  i t ~ t f j l  ttrctl ;i,lre'/Icc'~, thr.~ iriutter had beerr 
t a / i ~ t l  t l ] )  i 1 ' 1 / / /  / / i f s  \ ~ l ~ l ~ ~ ~ i ' ~ ' ) ' ~  1 0  ( , / I  ( I f ;  l l / , / , < V i  1 1 1  : I / ; \  T'Og(l?'d, 

\Yhcn tllc i~lclrnt\ (or pwt;~l)lc lighting wt.; W C I  c. I ;~ iwd,  the spcitica- 
tiolls laid t l o ~ 1 1  t l~a t  rhc I ~ i g h t ~ i e w  c u ~ ~ t i o l  \ioiilrl I)c $11 1h1l.e positions, 
~larllclj,, I ~ I : . , ,  10 iw'l- c ' c~ r~ . ,  3 0  pel t t .111.  a t d  100 pc.1- tcilt. Ho\t.ct-er, at the 
tllnc of I~llali\irlg of tltc c o ~ ~ t t . a c ~  :\II. H Q I *  it;til ;icc~ptcd tllc two p>sitioll 
cmtrol  (ix. ,?JO p a  ( C I I ~ ,  . t t d  100 ~ C I  t v ~ i t . ) .  I t  111a\ l ~ c .  rclcv:~nt LO me11tio11 
}\ere thui the l i g h i i ~ ~ g  .wts I ~ ; I \ C  ;I ~ ~ r ; i s i l ~ ~ u ~ i i  i~~tcnsit!  :),OCHI candle power. 
'I-'his intellsit? is I I I L I C ~  Icsh tl1;111 1111' sl)c~ilic.atiot~s laid ( 1 0 ~ 1 1  for pet~llallellt 
1 i h i i  I t i  1 1 t e 1 1 t i o 1 1  Civil t t i  i i .  As a 
tilatter of fact, the spcrificatiw~ of that 01.ga11is;ition provirtcti [or masimunl 
intensity of over 1,00,000 caiidlc powcl.. but the normal usuable intensity is 
.', pcr ccnt. of' ilie mwitnuni,  11i;11 i s  about .-).000 calldlc power. Since this 
intensity is e q u d  to thc niaxil~itrrii i~ilctlsit) of the Portable Sets and twice 



the intensity of 50 per cent control position, Air HQrs had accepted that 
two position control and hence the question of approaching the manufac- 
turers for the 10 per cent control position also did not arise. T h e  glare 
omitted by the lights noticed later on by flying trials, appears t o  have been 
caused by the peculiar design of the reflectors which was not visualised at 
the time of the purchase. 

T h e  following factors contributed towards non-utilisation of the sets 
in addition to  the 11011-availabilit y of suitable generating sets in time- 

(i) Inadequate arrangemelits for powet supply; 

(ii) Receipt of the equipment in damaged condition; 

(iii) Delay in  the yepair of the sets by the manufacturers; 

(iv) T h e  cables being unannourcd got eatell i ~ p  by rodents or were 
damaged in grass cutting operations; 

(k)  ']-he cables being laid-ahove-ground, theft had also occurred; 

(vi) Extension of runways and dela) it1 providing the works services 
required; 

(vii) T h e  Sets uerc purchased on the basis of the recommendations 
of thc Equipnielit Selectimi Colnmittec held in May 1955. M a t  
of the offel-s rcteived from the firms for supplying the lighting 
sets includcd sta~lcl-1)). gelwating sets also. ' r h e  Committee had, 
however, dioppcd the requiremel~t of stand-by generating sets 
because the! cxpcctcd the generators to be available from the 
existing stwks held at Air Force Depots ill repairable condition. 
But the iwu-availability of this equipment at the time of instal- 
lation of tlrc airhcld lighting sets had contributed to their noli- 
utilisation. 

3. Out  of the 4 5 ~ 1 4 ,  the cquipmelit :~pproxin~alel) cquivalent to three 
sets is only left HOW. '1 he r c s ~  hiis k e n  wasted out due to riorlnal wcar and 
tear, .lYhe scts arc I ~ O H  i l l  use rcilhou~ providil~g the additio~ral corltrol at  
10 per cent. position. 'l'he glare has bccu rcduccd both b y  painting tile 
reflectors and by puttitlg in increased resistance. 

-1. The  repairireplace~ncnt of damaged paris was hastelled up  time and 
again by the unit a11t1 Dtc. oi Lquipmenl at Air HQrs with the Local Re- 
presentatives of Principal ~nai~ufaclurers,  iill ihe work was completed. 'fie 
work was done free ot co5t to 1AF. l 'here  was no clause i l l  the contract to  
claim for delay in re~)airit .eplacerne~~t of' damaged parts. 

5 .  T h e  chronolog). ot events from the time the equipment was taken 
over till the defects were rectihed is given as an appendix.. 
----. -- -- - - - -  -- - - ..__ _ ___  

'Not printed. 



6. Suitable instructions have already been issued to Service ~ e a d -  
quarters so that when ,a machinery is imported ancillary facilities required 
for the proper functioning of the machine are provided as quickly as 
possible. This  Ministry's Memoranclui~i No. I;. 14/21/64/D(Bud)*, dated 
14th July, 1965 refers. Instructioris have also h e n  ibsued by thc Air HQrs 
a t  the instance of this Ministry that whenever more than qty 1 of a new 
type of equipment/machinery is to be ordcred, the question whether only 
one o l  the type should ilot be ordered for purposcs of experiment and 
evaluation in the first instiiilce should be carefully considered and appro. 
priate recommendations nude  to Government. In  this connection a copy 
of Air HQrs Instruction No. 33/65, dated 22nd December 1965 is attached. 
Government have also issued instruciion to i\ir HQrs that they should 
lender a 6 monthly report to the Ministi-y of Defence and the Ministry of 
Finance (Ikfence) of e c ~ ~ i i p m e n t , ! ~ ~ i x h i n ~ ' r y  which has remained un-utilised 
for 8 months or more since its receipt in India. A copy of Ministry of De- 
fence u.o. No. 37(10), (i,liD(:\ir-I\'), datcd 29th March 1965 is attached 
l~ercwitii. 

D.A.D.S. ha\ seen. 
[ M .  of I). u.o. So. : i i ( l O )  t i 4  D(Air:I), dated 9.1 1.1!)6li.i 



ANNEXURE 'A' 

COPY OF MINISTRY OF DEFENCE 11.0, No. S7(10)/64/D(A-IV), n ~ m ~  29r1i 
MARCH, I w .  REGARDIN(; PRE\'ENT'ION O F  NON-ITTILISATION O F  COST1.Y 
EQUIPMENTS . 4 W  MAClIIXEK\. IS TIIE 1.A.F.-RETURN REGARDING. 

Attention is invited to tllc M i n u ~ c s  of thc meeting held in the room of 
Additional F.A.111 on the 2nd March 1965, circulated to all co~~cerned under 
this Min is t l ) '~  11.0. No. S i ( l O ) i  6 4 ,  I)(Air-IV), dated 19th March, 1965. 

2. I t  has I~een decided h~ , . 1S(,4) that .4ir Headquarters should sub111it 
to the hfinist~.itxs of Defcncc and Fi11i111ce (Defence) a six monthly report, as 
i I I  the profonna attached, in respcct of :\I1 equipment /machinery costing 
Rs. .',O.OO and a h . e  and which h;r\.r remained un-utilised for 8 months or 
  no re since thc date of rcceipt in I n d i ; ~  either a t  Embarkation H e a d q u ; ~ r ~ e r s  
or at the unit. 'I'hr return would cov~-r  o111y Equipriient and machincry in 
the naturc of capital goods ~ w l ~ l i r i t ~ g  illst;~ll;itiol~ and \vo111d c x ~ l t ~ c l e  equip- 
ment 'ma( hincrv ol~tainrtl  ~-cset.w I~at king.  'I'hc r c t u r ~  should bc as (XI 

Wth June and Slat D c c e m l ) ~ ~ .  and should br submitted on or before the 
3lst July and 3lst January r~'spccti~c1y. It has a l h ~  txeii decided that the 
first r-eturt~ h o u l d  ilicludc all p;ist itldei~th. 



T h e  Co~nnzittee dcplbre the manrrer in which machiues which were 
received against an irrgent i n d ~ t l t  were handled by the Air Force auth0ritie.r. 
They  are s~trprised to find that the procuretnettl uz~thorities did nal even 
know ns lo where the test benches were to bc sent. This resrrlted in avoid- 
nble delay due to shiftitkg of these test benches from plac-e to place and an 
it~\ructtro~rs espe~rditurc! of I t s .  20,000 in rrc-ti/ying the damage cawed to 
thew d l r c  1 0  rough hmid1111g it1 trarisil. T h c  C ~ l n r n i t t c ~  trust that the 
Afinistry of Defence will flirther irr~~estigatc the reasons jot. the dejert ir~e 
harldling ol test hetlches ntld lake fnrthrr stet)$ to enstur that costly equip- 
itirni reqnirrd by the S w ~ r c  e.5 i s  cnreflrll~l handied and prorni)tly P u t  lo  
use. 

[Si. f i t ) .  19 of Appendix: IS t o  the 48th Rc~xu-t (3rd Lok Sahha), 
l9ii.i .] 

5 .  The Court has f o u ~ ~ d  that even though cert;iin Inpsci have wcurred 
and .son:e individiralu nl;y I)c l x y ~ o ~ ~ s i t ~ l c  for  thrse lapses, i t  is not possible 
to pin-pj i~l t  the t)lame (MI ;illy part ic~~l i ir  individual. 



6. In order to watch the delay in the utilisation of costiy equipment, 
Government have already asked Air HQrs to submit to the Ministry of De- 
fence and Ministry of Finance (Defence) a six-monthly report in respect of 
equipmentjrnachinery costing Rs. 50,000 and above which have remained 
un-utilised for 8 months or tnore since the date of receipt in India either 
at Embarkation Headquarters or at the units. 

D.A.D.S. has seen. 

Recommendation 

[SI. No. 1:) o f  A p j x d i x :  I S  to tlic 48111 Rcpor~ (3rd Lok Sabha) 
( 196Xj6).] 

'I'hc p e w n t  posiiiot~ 01 111t" klghting Vehides In the IAF i s  given be- 
low : - 



I t  may be seen from rhe above analysis that in December, 1965, against 
the actual deficiency of 58 vehicles, the Dues-in were qty 54 and qty 4 re- 
mained uncovered by indents. In December, 1966, the actual shortage jump  
ed to  qty 77, against which Ducs-in were qty 69 while qty 8 was not covered 
by any indents. This  sudden increase in deficiency is due to the fact that 
since August, 1966, the percentage of reserve allowed on this type has been 
raised from 10 per cent. to 30 per cent. Action is, however, bring taken to 
raise indents on IIGSRcD for thc shortage revealed. 

As regards qty (i9 for whic:l~ orders on DGS&D have alrcadv been plac. 
cd, the following position is indicated : - 

An indent for qty 10 was placed on the DGS8tL.I) on the 26th April, 1965. 
DGS&D informed Air I-IQ in Jet) 64 that the  indent had t m n  withdrawn 
because the com~ncnts of Air H Q  on certain qt~cries were not received in 
time by the DGSRcD. Due to the intervention of the Ministry of Defence, 
however, the indent was reinstated in  April, 1965; hut according to 
DGS&D the indent had a rcfcrencc to the specifications of an earlier 
R / T  and as this K /7' h ; d  hecn amended on more that1 one occasion. it was 
necessary for them to call for lrcsh sets of specifications from the I..\.F. 
These were forwarded on I7tl1 June 196:i and hence the effective date of 
the indent became 17th Jiinr 196.5. Concurrently, another indent for 25 
Nos. was raised on 13th September 1965. DGSFsD combined these two in- 
dents and finalisccl a contract for qty 44 on the 29th December, 1965 (on 
4th March 1M6 DGSkD was asked to procure onc more vehicle. This  was 
also included in the contract and thlis the total order w a s  for q t v  45). De- 
livery schedule was six vchiclcs per month from the diite of approval of 
prototype. T h e  DGSkI) was informed on 19th J a n ~ i a n .  1966 that a prototype 
was not necessar!. atid production conforming to specifications of earlier 
vehiclcs supplied could start strrright.;iw;cy. : I~~o the r  indent for qty 24 was 
placcd o11 DC;SLI) on 28th Decembcr. 1966. 

Our  experience r g a r d i ~ ~ g  wpply against our past ~ndents shows that 
i t  takes a h u l  2 year3 for thc indent\ to materialise. T h c  delay is firstlv due 
to the time taken in finalising contract\ which in turn is due to the timc 
lost in sorting out technical det:til$ ktween the I ~ i s ~ ~ c t i o n  Wing (of the 
DGS&D) and the Indentor. It ha\ now Iwc11 decided on 26th M a t  1963, how- 
ever, to designate the Fire Ad1 iwr in the 31 inistr! of Defence as the Inspec- 
tion Authority for Fire Fighting Equipment required In Defence indentors. 
This  will to a very great extent eliminate the timc taken in sorting out 
technical dctails 1)etweai the DGSkD (Inyxctio~i  Wing) and Indentors 
(Air HQ). Secondly, the dela) is due to the time taken in manufacturing 
the vehicles. T h e  Ministry of Supply haw c1;irified on 13th March 1967, that 
the delivery of Tenders is dependent upon the supply of chassis/Power 
take off Units to the fabricators on whom orders for the sr~pply of the vehi- 
cles are placed. 'The chassis are re1ea.d to the fabricators either by the 
DGS&D or the Indenting Department. As for Power-Take off Units, the 



contracts call for import licences nnless the iu~its  are available with them 
in stock. Deliveries against the contracts-plkced by the DGSkD materialise 
in about 18 to 24 months, in case the quantities required are large. If the 
quantities indented are small in number, the deliveries materialive earlier. 
They have also clarified that all the chassis (qty 45) have been received 
by the firm during the period August, 1966 to January, 1967. Some of the 
firc tenders arc stated to be under illspcction which ~ w u l d  bc completed 
on receipt o f  <lririfications on certain technical poili~s from the Indentor. 
T h e  supplie~ are expected to lw ronipleted before September. 1967. 

Tmiler Fire Purtrp-'l'he positiorl regarding the. IJE, Reserve and 
asset5 since 1965 is given below- 

Pear UE Itesemo Total Act,utrl A c t u ~ l  l hen  in Net Def 
liability St rongth Def. 

It may be wen that the wtual deficiency i l l  Dcc. 65 was 83, out of which 
there were Dues-in of 70 and only 1:; \ th ides  remaincd uncovered by an 
indent. An order to cover this dcttcicncy was also raised in March, 1966. Thc  
actual deficiency in Dec. 66 hiis gone up to 104, out of which there are 
Dues-in of qty. 67, and 37 vehicles have still to be indented for. T h e  sudden 
increase in deficiency is due to the fact that  !) Signal Units and 3 Bomb 
Uisposal .Squadrons, established for Trailer Fire Pump (qt!,. 2 each), were 
formed between Sept. ti3 and :lug. tif. .4ction is in hand to rai.se iindel~ts t o  
cover this deficiency. 

As regards orders for q ts  67 already placed on DGS&D, it may 
be stated that an order for qty 54 was placed on 9th October, 1965. This 
was contracted for by the DGS&D. The probable date of completion was 
15th January, 1067. The  Ministry of Supply has stated in March 19G7 that 
the firm have started bulk production and supplies are likely to materialise 
won. 

As regards ihc sccorid indent for qt) 19, it has been stated by the Minis- 
try of Supply that the effective date of the indent has k n  taken as 16th 
October 1966 by the DGSRcD, i.e., the date on which clarifications asked for  
from the Indentor were received. The  indent has already been covered by 
a conuact on 23rd February 1967. Supplics arc expected to materialise by 
the end of May, 1967. 

As regard8 further deficiency (qty 37), qteps are lxing taken to ascertain 
the suitability of the 'Trailer Fire l k n p  available with the Army. I,f b e y  
arc found suitable, nccerisary indent will be raised on Army, or else an 



indent will have to be plac,ed on DGSkD for the same with Government 
approval. 

Tender Fire Crash-The present p i t i o n ,  the UE and assets of this 
vehicle since 1965, is givm below: - 

Ywr ITE UO'IHCVS Total Stmn~th Totd I)um in Xet 
@ 10% liability Def. Surplus 
* awh J)ef. 

Nor 68 . . H3 0 . 7 ~  .., 104 108 - I 1 7 

-- - -. - - - -- --- - - . . . . -. . . - . . . - .- . . -- - - . . . - - . . . . - - . .- -. - . . - ...- - -- . --- -- -- 
Although we wcrc holding surplus ~ lumber  of vehicles in 196.3, the 

present tleficie11c.y has corm to qty I. ' Ihis is mainly due to the fact that the 
present reserve percentage ;ilIow~d 011 thi'i \,chicle hm been increased from 
10 per cent. to  50 per cent. 

Qty 1 is due tram the I~idian Navy t o  whon~ 1 Tcnder Fire Crash was 
earlier given on loan. 

2. It may he seeu f ron~  thr. preceding paragraphs that position regard- 
ing 'J'endcr 1:irc CI ash is q uitc sour~ct. ivhcrcab ther,c is considerable short- 
age of Tender Fire Dolaestic. and Trnilcr Fire Pump. T h e  requirenients of 
Fire Fighting \'ehic.les do not. remain constallt. 71'hc). Ituctuate due to various 
factors, r.g.,  i~lcreasc in rc.scr\.e percwt;igc, formation of new units, down- 
gtadation. Whrl~c\.r:r such ;I shortagc is rcvealctl. Ail Force promptly raises 
indents against DGSkn AII I~ ) .  T h e  pipc-lilw f o r  the w p p l ~  of these yehi- 
dcs is also very long. 61s i t  take$ abtult I! ?ear\ for ;in indent to materialise. 
'I'he reconiinerdatio~~ of t11t. P.A.C. Ii;r\ tieen hrought to the notice of the 
Ministry of Supply. 

3. The observations ol the 1'.:\.(:. havc Iwen c~oted. 
4 .  1I.A.D.S. has wen. 

Rcconlri~ct~di~ t ion 

The Committee regret to t,ote !lint the slrorruge of chrnpcr oil uas 
mainby due to the ~wier+,.c>rlisiorri~~g 01 thi.s oil 6) the Suva1 oullwritics 
during I he sucm&r atr~ruul rrcwlr,s t.c-lnrrng co tlrc ?cars l!).iQ-60 to 196 1-62. 
This resulted in atr avoidublc evtra c.spet~di~rrrv to the esfetrr of Rs. 1.24 
lrrkhs. ?'he A d d .  Sccy. Dcfetrta adrrrittud itr evidence that i t  uus n m e  of 
humon failure. Tire nmnri~lee  are, however, surprised to know as to hou! 
the witness cmsiCIer.c.d the question of fixitrg the rtspotrsibitity i ~ i  this case 
as "not ulwth-whik." when, ncy-ording to his own sfq~tu~errt ,  the mist& turn 
snious enough because i t  I O N S  re$eatcd for 3 ymrs. 11 was evert 
ulmittsd in evidcnce that r.espotrsibility cotrld be F w d  il they really 
went into it, The Con~t~rr t l rc  rrgrrl l o  trek that no  attrmpt was 



made to f i x  the responsibility for the mistake. Further, no measures had 
heen tattot to guard agairvrt the occurrence o/ such cases in future. The 
Commiitee we* given to undenstand that a further enquiry was being con- 
ducted in this care by the Ministry of Defence. They would like to be ap. 
prised o f  the restilts of this enquiry. 

They also suggest that the procedure of provision of stores in this case 
should be examined zilith n view to remow defecis, i f  any. 

[Sl. No. 17 in -4ppendix 'IX' to the PAC's 48th Report.] 

.ACTION TAKEN 
(a) Fixing of respotuibihitv for ihc mistake-This aspect has been 

examined by the Government from two points of view, viz. (i) whether 
there has been any lapse on the part of the estimating Officers and (ii) 
whether responsibility can be fixed for the wrong posting of entries in the 
ledger. 

As regards the first point, the Government are of the view that there 
has h e n  no lapse on the part of the estimating Officers, their being no de- 
liberate or intentional ignoring of any procedure or practice. As regards the 
wrong posting of entries in the ledger during the relevant period viz. 
October. 1958 to April, 1961, 274 postings have been made in thr ledger 
and judging from the hand-writing, these have been made by different 
dealing clerks whom i t  has not bcen possible to identify becaube the rele- 
vant Attendance Registers have already been destroyed in accordance with 
the standing orders. As no records showing the dates of destruction of the 
Attendance Registers has been maintained till now, it is not possible to 
state categorically whether they were destroyed before the Draft Audit 
Paragraph on the subject was received in November, 1%4. It may, however. 
1x stated that in accordance with the normal practice, the last of h e  re- 
levant registers must have been destroyed early in 1964. At this stage there 
fore, identification of the prsons concerned would have to be bascd on a 
comparison of handwriting with the ledger entries by specialist. 

2. Having given anxious consideration to the d i~ipl inary  aspect of 
this case, having regard to the circumstances mentioned above, Govern- 
ment are of the view that even if it were possible to get expert opinion in 
regard tn thk handwritting, the time and l a b u r  involved in that process 
and the subsequent process of taking disciplinary action against each of 
the individuals would be out of proportion to the depee of guilt with which 
the individuals could be charged, especially as their bona fides are riot 
suspect and there being no indication of any deliberate intent/attempr to 
cause loss to the State or gain thbnbelvm. Therefore, if at all any charge 
could be brought against the individuals, it could only be that of negli- 
gence in the performance of their duties. In the circumstances, the Gov- 
ernment are of the view that the diaciplinarv aspect nrcd not be pursued 
further. 



(b) Remedial nzcasures-As suggested by the Co~ntni ttee the prow 
* dure for provisioning of stores in cases of this nature has bern exa~tl i t~ed 

with a view' to avoiding dcfects and the followir~g action has been taken: - 
(i) Inslructions have Ixcn issutd by NHQ tha t  "in lieu" issues 

and the t~cquirenlcnts of new ships should be taken into accouut 
for t t ~ c  p i 1 1 . p ~  of provisioning. 

(ii) Instructior~s have beell isstled 1)). NHQ that dcttlands for iten15 
ivsirctl " i l l  lieu" o r  as substitutes shodd be stai~lpetl " sub t i t u~c '  
i l l  ;dt1it i011 to " 1 ~ 1 1  rec~~rt.ing" ;IIICI ir~itiallcd 1)). petsoti authoris- 
i ~ ~ g  thc  " i l l  licu"/substitutc issuc. 



in para 28 of their 8th Report (Second Lok Sabha) the  estimate^ Coni- 
miltee (1957-58) had expressed their dissatisfaclioa over the progress of the' 
scheme as follows: 

T h e  work on the Stage I was started irr the middle 09 I955 and iir ex- 
pected to be compleled in  1961. T h e  Conrtr~irtee corrs'ider it vpry u11forl utratc 
that over 2 years should haae beot taken in  pmtn-ensing the rxecutiotr of 
the project it1 1955 whe~r Ilre sclreitle ulus fitra1isc.d towurds the cwd 01  1952. 

T h e  Cotti~t~ittce Iccl l h r  iti ( L I ~  ilti/mrtuut u r u f t ~ r  like the Nur~ul L)vck- 
yard, a greater sense 01 ur.gcniicy ilr esccutirrg llie project should have becm 
shown. 

T h e  Colnmit lr ,~ regrcl to  o b s o w  tho1 desptlc !lie above ob.\enwlions of 
the Est imut~s Comnt i t t~c  110 serious attempt ha.\ bcrti nmle to ucceleru!e 
the progress oj u!ot,lz oti tl2c schenre mid iti tllc t~~crr~ru*lrile, further delay 
confinui*d to  add to tlie cost o/ thr projrct. 

[Serial h'o. I!) of . \ l~pi l t I ia  IS t o  I:ort~.l.;iglitIi Kc'l>ort (31d Loli 
Sa bha).] 

Ac r ION 'I'KEN 
It way be cxplai~icrl that i c ~  arriviug a t  the ~ I K W C  cor~(:lusio~i, U I I ~ U ~  re- 

liance has been p l a ~ e d  on tlic I I I ~ ; I I K  i ; ~ l  ;111d time estlnlates provi(led in ilic 
May 1!).50 Report of thc Co~l\ul ta~i ts  '1s b1.0kc11 dovm lor the v ; ~ r i o u ~  s tagc~ 
of the Docky-ard Expatisio~l Scher~ic. It shoultl be borne i l l  111i1ld that this 
was a Project Report prepared for the guida~icc of G o v e r n ~ n e ~ ~ t  so as to 
give a general idea of the ti~ia~icial implicatio~i of undc~,tiikir~g a ~ I I C I U C '  
of this niagnitude, and also of the intel-vals of tiuw at which cc11air1 addi- 
tional facilities would k cxpccted to bccoil~c avidable. 11 has k c ~ i  CX- 

pressly stated at thc co~rcludi~ig pvrtio~i of Para I0:i (I'agc !!:\ ol' the Kcport) 
that ". . . . . .If i i  should bc. decd td  to prvcectl w i ~ h  the r l c v c l o p ~ ~ ~ c ~ i t  on thc 
lir~es given in our ~ c c o ~ r ~ ~ ~ ~ c ~ i r l ; ~ t i c ~ ~ i s ,  ~ I I C I I ,  of C O U I $ C ,  the dcsigns lo1 
Contrrrct purposcs will rcquire nlucll greater detailcrl study and prcpara 
tion." 

2. 11 ~vas as i~ ~esu l t  of dctai~cd S ~ I I C I \  t11itt ~ c t i m l  1111;i11~iiil a i d  t1111e 
cstilnatcs were ~ u ~ q u e ~ ~ t l )  ptcparcd taki~ig illto i t ccou~~t  the co~~tinuccl 
~~~oder r i i sa t io~i  ~ ~ c c d s  of the Sav!.. .]'he I . ~ I I I ~  lo1 co~nplction ol' Stages I k 11 
as iliitially estimated by the Consult:~r~ts t h c ~ ~ ~ w l v c s  were as under: 

Slagcl I---3& !cars as cst i l~~alcd i l l  1!W coht i~~g Ks. 5.55 1ak11+ \+hid1 
was subsequently revised LO Rs. 1,072 lakhs. 'I his did rroi in. 
d u d e  time rcqui~cd  for coniplctior~ of additional works clc.; 
costing about Ks. P 4 l . M  IaLhs sirbscqucrrtly s a ~ ~ c t i o ~ l c d  for cx. 
ecution utidcr Stage I ,  such its 1ble11t Slipway, Ual la~ ,d  Pivr 
Extc~isior~, Additional laciliticb 11tfl crrvib;iged ear1ic.r. 

Stage 11-7 yeaisi I'll yc:als lor. works c o s i i ~ ~ g  Ks. 1.45!l laklrs. 
liver1 in the l!KO R c p ~ ~ i  of thr ( : o r~s r~ l t ; i~~~$ ,  i t  wits c d ~ w ~ t ~ c l  t l ~ a t  i f  111~. 

works rclatil~g LO all the five btagcs could l x  undertaken for execution co11 



eecutively without any gap between them the Scheme would be corl~pleted 
in 1Y years' time as under: -, 

Stagc I Preparation ... ,.. . . . .  1 year 
Extru t ion . . .  . . .  ... Iiyedl-s 

... Stagc 11 ... , . . ... 4) years 
Stage I11 ... ... ... ... 2 ycars 
Stage 1V ... ... . ., ... 1 year. 
Stage V ... ... . ,. ... 3 years 

13 years 

3. '1 hc. work c ~ t t l d  riot be corrl~~~encetl i l l  1!)91 as cnvisagcd it1 the report 
0 1  ~ l ~ c  C o ~ ~ s ~ . ~ l t i ~ r i t s  which was r.cceived i l l  June 1950. T h e  followirlg f;rctors 
XCOIIIIL 1'01. the u~i;~voidabIe loss of' time wl~icti occurred in the course of 
c s c c . ~ ~ ~ i o ~ ~  of Stagc 1 of tlic I'roject : 

( I )  ] ~ I ~ I C  1!)50 (!hi!  LIP u! ~ ( ( ~ I ~ I I  ( I /  t h ~  repor t )  l o  LYouei~~bvr 19.52 
( t h c  tltllc r ) )  i.\.111t0 01 . 4 1 l ? t ~ j t 1 i ~ l r u l 1 ~ ~ ~ ~  approud )or Sulgt, I a1 u cu+I 
o /  1i.j. 55.5 k/ i lr~)-L'!)  111o11tlls speilt 011 c s ; r ~ ~ ~ i r i a t i o ~ ~  of all as- 
pectsuf the report. 

(c) .i'h;it thc N;~t;tl c(;t;~l)listiulc~it will crcate f u r t h c ~  problcni c d  
providi~ig l ~ o u b i ~ t ~  f o ~  otf icc~s and rat inp.  Canteens for wwkcrs 
;1111I t l t ; ~ t  t t r C  c,xpat~sio~l will take away thc harbour frorrtagt. 
p ) p ~ ~ l a r l y  ~ I I O W I I  as r\pln)llo Hu~liter which at present serves as 
ir bo;rtil~g aad ~ . ~ t t e a t i ~ ~ ~ ; i l  tcsort SOI. L ~ C  public. 

Lj'U(U) IU&-4(&) 



f i e  matter had to be discussctl with the Stare Gbvernnient to reblve 
the objections raised by the comluercial concerns at Bombay at the Prime 
Minister's level and also with the Port Trust authorities. T h e  fundamental 
question of cspansion of the L)ock!.ard a t  Bombay had to be resolved ar~rl 
the Port Trust's oppositioli overcoluc bet'ore any further progress could 
be madc to accept or  i n ~ p l c ~ l ~ c n t  iiny piirt of the Consultant's Report. Due 
to the time that elapscd i n  resoI\,i~lg thcsc objcctio~ls a n d  taking into ac- 
count the time that \voultl I)c ~ c q u i ~ ~ e r l  I)!. thc Consulting Engitwvrs t~ 
carry out surve!s, pitpare tll;i\\.il~jis, place Contracts ctc. it was fo~ln,l  
necessary to rephase the order in which ccrtail~ fi~ciliticb were to tK. pro- 
vided in the original plan. 

It will, therefore. lw scell tliat ~ h c  tleli~\ of '".I ~ ~ i o l ~ t l i s  in this Illilttei 
was caused out of the necessity lot. Governlllcnt to cor~sult ;itlil to over- 
come the oppositiot~ oi' ott~cl- Statutwy Ilodies and private i~rtercsts, who 
wrre aflected by the.cxpa~ision of the X a \ i ~ l  I)ocky;~rd at Uoll~bay. 



abandoncd the works, the Contract was forfeited in Deccmher 195(i and all 
the plant and equipment left behind were takcn over by Government. 
About I N  months were lost due to slow progress by the Contractor in 
cxeculion of Contract No. 1.  H e  did only 18 per cent of the work between 
O ( , t o l ) ( ~  l!Gl ; I I I ~  Decmrber 1956 (26 months). T h e  manner in which the 
span of tlicsc 2G ~ n o n t l ~ s  wew spent is cxplainctl Irereundcr: - 

Acceptance of tcntlcr of Al/s Hind Constrllction CA. Ltcl., Calcutta i l l  

2nd September 1954. 

Issuc of work order for the contract on 24th September 1954, in which 
i t  was envisaged that the works under the Contract would be launched im- 
rnrtliatelg. T h e  prcsrril)cd datc for the cornpiction of the contract was fixed 
; ~ t  '14-5-1957. 

Tlir  arr~l:ll comnicntcnlrtlt of \vorl.s ~ lndcr  thc contract could take 
s h n l ~  o111\ i l l  1;ctc Jultc. I!).'r:i. 'T'hc t l c l : ~ ~  of thcw 9 r~lonths, according to the 
contractor. was drte to the di\nsiori of the dredging fleet originally ear- 
~rl:lrketl for this projrct rlsewherc tn their Itnlian Associates. An a1tern:r- 
t iw  drcdging flcrt roi~lcl be proct~rccl I,! the contractor only in the middle 
of , ] I I ~ ( ~  l!)r)5, 

Irr I )~( . ( ' I I I~K' I .  l!):j(i i t  \ c l r  tlctitled Iy Government to cntruPt the 
I):tlarw* of 1 1 1 ~  \ \ .o~kr  ~rndr l  tlrc ( :OIIII : I (I  1.0 ;In Engineer .4dnrinistrattr for 
ilcpai~lllcntal c~scc~rtion. 'l'he M.OI k 1l;ltl to I K  rrorganiscd for execution 
C ~ < * ~ ; I ~ ~ I I I C I I ~ ; I ~ ~ \  I e\ult i11g ~ I I  dcl;i\ 111 (o111p1ction of the \+.ork~. 

T 1 1 e  uopc  of \cork carried i ~ n d r r  St ;~cr  I \+-a$ considerahlv increased as 
co~nparcd to what h;td hccn cnvisagcd initially atid this. entailed comes- 
lnm(ling tleln\ i n  c.o~nplction of tlw \vor.k. .~ldclitiorrnl time required for 
cxc~c~~t ion  nf St;~gc.  I \v:t\ rn:tinl\~ nn nlcottnt of thc fnilurc of the Contractor 
in C o ~ t t r ~ c t  NO. 1 ,  nc In. their \,iar\. rr;ltuw, othcr works could be taken up 
for execution onl \  after sufficic~tt progress w a s  rnadc on Civil Engineering 
Works includcd in Cotitract No. 1. T h r  tinic required for the provision of 
;~tlditionnl f;~cilitics also accounts for the delay in completion of Stage I. 

I'rmt~ tlrc ;rn;tlvsic ; rbvc ,  i t  wo~~ l r l  In- apparent that no  available delav 
11;d nc.currcct in actin1 cxn~ninatio~~!csrci~tioti of Stage I of the Scheme. 
I t  is true that work on S t n ~ c  1 is still in progress but the items on which 
the works are in progress are not those covered by the original Adminis- 
trative Approvnl. All Civil Engineering works under Snp I of the Scheme 
arc now suhatrrntially completed. 



In this ronnrrtion also the Committer want to draw attention to the 
fodtou~ing obscruatr'ons of the Eslttnates Committee contained in para 
32 o f  thrir 8th Report (Srcond Lok Sahhn). 

"Thc Committee do not frel happy o r 4  the method in which thr 
f c ~ s  o f  t h  Const~ltants have hren f i s ~ d .  The  prcsenl t frms are sttch as to 
gizw them an rtnintcrided benefit on arcotrnl o f  the inerrme in the cost o f  
worl: drrc eutraneotrs rcnsons, likr co~rlractor's drlnw and failwe and 
m t  dtrc to ndditions to the urork. TMP Committee ri~oitfd, iherrfhrc, 
rrcmnmctid that Go~mrtmcrrl shotiFd rn~inll the mattcr and lay doru~r 
prinnifdes on which rcmunmatimi shm~ld be paid to consultaknts in 
firtrrre contracts. Thry would sirggest that G m m m e n t  should megoliatc 
with thr ronsrtltants in the prvsent case to rliminntr innsn l~n t s  o/ cost5 
on nccorrrit of extrnneorrs rcmons, from thr cost of the project, lor ( fct fr-  
mining rcmctnerations." 

In their rcpb to this recommendation (at page 25 of 109th Repmt o f  
Estitndes Committee-Second Lok Sabha) the A4itusrry of Defent~  had 
slnlcd that the consultants had givetz ccrtnin proposals/s~igg~rtirnts wkich 
uperr t l f i d~r  consideration of Gorwrnm~til. 

[.Serial No. 20 of Appendix IS to thc Forty-Eighth Report.] 

Recommendat ion 

The Cornmiltee arc not stire ulhe!hcr thr rn~iseri lrrms wi l l  safeguard 
C.overtrmtrt against the unintended hew~fit occurrrng to the Consultants ar 
n rrsirlt o f  iocrease in the cost df uwrks drre to risc in prices and other ~x t ra -  
trrous rcnsotls (e.g. delay in completion of work etc.). T h q ,  tlrercforr, srcg 
gest thnt in flrturr uhrlc negotialing srrch contracts where the d~tnils  /J/ 

the project and its period of completion are not cerlah, the Goventnrcnt 
should consider provision of an orwrall ceiling for the remuneration of tJrr 
Covsullants. 

[Serial No. 21 of Append,ix IX to the Forty-Eighth Report.] 

Thew recommendations rcfer to fees payable to the conwltants under 
the Consultanq Aqeementq. hfemorai~dum of Agreement for S t a g  1 
~ ~ n d c r  the Naval IkKkyard Expansion .Scheme, Honibay was executc-d with 
the C:onrulcing Engineers on 22-11-52. In 1952 when the Agreeu~cni was 
drawn up, i t  was anur~ied ttmt thc tocit d work4 under Stage 1 \volrld Ix to 
the tune of Ru. 5.5 c1c)rc.r. As the ctat of Stage 1 increased catuidenbly, 
rcrluction was ~ ) u g h t  in t he quant im of ~ C C S  payable to t tie C o t ~ s u J t , m t u .  
A$ a rcrult r f i  further negotiatimw with the Cbasulting Eng~nmu in 



November 19.59, i t  was finally agreed that the fees for Staag I wmks would 
be rqu la ted  as under- 

(i) T h e  fees under clause 4(i) of the  Agreement would he at 4.6 
per cent on cost of Stagc I upto R,. 5.5 crores. 

( i i )  Fee$ would he reduced to 4 per cent on cmt of Stage I in excesg 
of Rs. 9.5 croreq. 

(iii) 'The fee would IK! based on accepted Contract price less provi- 
sional and contingent sums plus cost of any additional work 
carried out as extension to the Cdntract. In the case of works 
executed departmentally the fee would be based on estimates to 
be agreed between Government and Consultants. 

(iv) On Contract No. 1 the fee ~ . o u l d  1)e based on the original 
Contract figut-e (leas provisional items not executed). 

Thc ohwrvatir)ns of the Estimatm Committee referred to in this recom- 
ntt*ndation have alreaciv been implrnicnted in respect of the Stage I Con- 
w l n n n  Agreement. 

IL ma\ hr cxpl;~ined that in the <.iixt of Stage I the Consultancy fees 
for works rarried out h\  cm~tract are related to the original contract price 
l("is pr~oviaiotlnl arid cmtingent surnr plus variations, if any, ordered. T h e  
(:o~rtr;~c.~ co~~t;tins provisions for atljuctrncnt of price variations as also 
c otl~l)c~iwtior~ in ccrtni~l ('ii'ies duc to cxtrnsion of time for the completion 
of works. Such pu\.urrttts o n  acmrlnt of price variations or  compensation 
ror C X ~ C I I S ~ O I ~  of t i ~ ~ t e  d o  ) t o t  ;rttr;tc I fees u w k r  the r e v i d  terms agreed 
lo I)) 111e < :o l~~l l l t a l l t~ .  

A s  I-cg;rrtl+ St;rgc 11. fow whic.11 :I (iwisidtanry Agrcci~tent was entered 
into i r t  J ; t r t~~; t r \  I9ti2, n wiling o r 1  tltc C~msialtn~its' fees in relation to the 
works etr \ . iu;~~td tlrcroi~i ha5 Iwcn f~xrcl i t 1  tcrrns of the agreement on the 
Ijasis of the agtccd estinratrs o f  the woiks its per Administrative Approval 
issrrctl in Scptembcr I!Hi. This  ceiling ctnnot h enhanced unless the 
sc-opc of thc works is rnlarged. It will. thercforc. be rioted that no  un- 
illtended herrcfit has heat acr rued l o  thc Coi~sulinnts ;tnd the recommenda- 
lions of the P.A.C. in this rc.ipcct Imve already lxcn implemented. 

IYhrllr IEtr Cotnrnttlrr nrr ~rtrlrrred to arccpt lhe reason for placing 
o/ order otr thr old Farton ' ,4 '  rrr Ihr. Ji, i t  inrlatrcc clue to the p~-occtrpa- 
trntr ol ~ h r  rrrow motlvrtr Intror) 'H '  r r p r t I r  othcti rtems of podtc t ion,  t h e  
wt* rro irrsttfiralrorr for cntiti~rtrrtrg tlrc prodrrctton of this item in the un- 
cronon~irul factory for 3 ycotls. I\, us stutrd t r r  tvrtfencc, tire fact that the 
rrtsl oj produclion tn Factory '.4' uvl i  be ntore, was known from the r q  
Itrgirtnitrg, Ihe QGOF ~kould  have / d e n  the earliest npporfurrrily to aug- 
t n c ~ ~ t  the capacity o\ Faclory 'R' and disconlintw plbduction o\ this item 



in Factmy 'A'. Had this been done a major portion o\ extra expcndilure 
rottld have been avoided. 

[S. No. 24 of Appendix IX of the 48th Report of PAC (Third Lok 
Sa bha).] 

ACTION TAKEN 
In 1961-62, Mctal ,P. Stcel Factory produced the caws much in escns  

of Ordnancc Factory, ~ m h a r n a t h .  This is due to the fact that in 1!)61-(i11. 
Ordnance Factory, Ambarnath was engaged in production of othcr more 
important items for the Services. Ordnance Factory, Ambarnath had t o  
produce other types of cases in their light/medium calibre case plant. T h e  
factory produced 1,15,WH)O Nos, of another t v p  of cartridge cases during 
1961-62, against the Army's requirement of 9.48.930 Nos, for that ycar. 
T h e  factory had also to cope with a sizeal)le load in their melting shop and 
rolling mills by way of production of Slilall Arms Ammunition cups. These 
capcities are inter-related with the capacity of the case plant. T h e  planntd 
output of the cartridge a s e s  in question at O r d n a ~ ~ c c  Factory, A~~ lba r i~ i t t h  
had, therefore, to  be restricted. 

2. From 1962-63 onwards the trend was revrrscd and Orclnancc 
Factor), Arnbarnath produced cartridge cases much in excess of Metal k 
Steel Factory. This  itself will show that the DGOP was alive to the ntcessit!. 
for diverting the production to the more cmnon~ical factory. 

3. A point mny be raisetl whether in vitw of the highcr cost of procluc- 
tion at Metal & Steel Factor!., thc fac,tor\, could not have ~~~anufac turc t l  
during l W - 6 3  and 196:14i4 fewer cai~triclgr cnscs tl1;111 what thcy nct~rallv 
~nanufactured during this period i x .  0,75,4(il! and 2,74,750 rcspectivcl\. 
There were two reasons why this could not have Iwcn clo~le: - 

(i) T h e  capacity of MSF's caw plant was 18,OOO Nos. per ~r~oritlt 
per single shift of 8 hrs, and the factory did not h a w  sufficient 
load in their rnclting shop and rolling mills. 'Thus it  will IK 
seen that if MSF were to produce fewer c;~rtridge caws, i t  would 
have resl~lted in idle capacit!. which is as much ztn u r i ~ c o ~ ~ o n ~ i -  
cal proposition as the higt~cr cost of prduc~tiot i  in tlic f;~ctor!,. 

(ii) T h e  requirements of the Army during 1 !Ni2.(i:\ arid l!)li94i,l 
were so large ( I 4 , i ? , ( K K )  in 1968-(33 and 9,1!).8iH) in 1Wi.Y-61) that 
OFA alone colrld not havc rnct thc require~ncrlts, more so be 
cause thc factory was simultaneo\lsly engaged in p~~oduct ion of 
other more i~t tpr t : lnt  itcr~ls for thc Servicei. 

4. Regarding tttc point rai.wd by the P A C  that i f  the fact that th r  
cost of production at h!SIy woitld Iw Itlore was known from thc very begin- 
ning the DGOF should ttirvc takcn tile carlicw opportunity t o  augment the 
capacity of OFA and d i w m t i ~ w ~  prcduction of' 25 per cartridge caws a t  
MSF, i t  is stared that SIIOI :tugrrtcrrtation wo~lld havc entililt4 very sub. 
star~tial capital expenditure I q  provision of additional plant (mostly of 



foreign origin) and cxtcn~ion of buildings. A proposal was, thercforc, ini- 
tiated in January. IO(i(i to n~otlcr~lisr the plant a t  MSF which wollld have 
the following actvnnrages- 

(i) very little civil works woultl IK' irlvolve'cd since existing build- 
ings wnulcl largely sirit; 

j i i i )  Scrviccs wcrc nlrcatly ;i\~;ril:rl)lr in the factor). 

T h c  q11cst ion tins t)cc.ti ~.r.cs:lni incd. 'Thc spccificn t ion for wooden 
, an~mttnition packages 1;tvs d o ~ r n .  irttcr. n l ia .  that thc t i~nh r r  used should 

tw ~f good quality. wcll sr;~wtird :ind ftw from shakes, objectionable knots. 
centre hcwt ntrd other (lcfccr~, ctc. I-Iowcw~, the c s r t w  and gravity of 
those defccts that can In- pcrmissiblc in sc;~ntlitlg!half  wrought'^ t l t i l i rd  
in thr manufacture of boxca is not ~ i w n  in the specification and, there- 
fore, the safest course adopted b y  the I ~ ~ s p c t o r  attached to the factory is to 
cowr the t i m b r  in  such a manner that all these defects ;Ire n l d u t e l y  





were placed on the trade, the reductions cffccted, if any, on account of 
lowering of spccificarions and the final prices paid to  thcm. T h c  Com- 
mittee regret to observe that this infortnation is still awaited. 

[S. No. 28 of Appcntlix IX to 48th Report (Third I.nk Sal)ha).1 

ACTJON TAKEN 
+A statement showing the ordcrs p1;lcc.d Iy the DGSPcn for supply of 

Wooden Ammunition boxks (C-!2,7)1) against thc two inclcr~ts placed by the 
DCOF is enc:loscd. T h e  A / T s  r c l c ~ w d  to tticrcin were govcrncd by thc 
conditions of Contract DGSkD-68 which did carry penal clauscs for failure 
to  supply within thc stipulated period. T h c  extensions in the delivery in 
the A / T s  were given, reserving the purchaser's right for rccovery of the 
liquidated damages for the delav in supplies. In  some of the c a w ,  whcrc 
at t h i  time of extension current n~arkct  rntc was lowcr, thc delivcsv p e r i d  
was extended on the firms signifying their acccptancr of thc l o w r  rates. 
At the time of finalisation. reports werc cnllcd from ttic consignc.r about 
the loss/inconvcnicnce s~~ffcrcd hy them due to d ( h v  in s:~pplics and on 
the basis of these rcports. the claitnq for liquidated darnngcs h : ~ w  hren 
finalised. 

2. T h e  penalties imposed for not s11ppl)ing the gocxlp in time h a w  
been indicimd in Col. 12 "Remarks" of thc statemrnt. 

3. (i) T h c  rates at ~ h i c l i  thew osrlcrs \vc.~.c pl;lc-ed on the tradc are 
indicatd in Col. 6 of thc stntcmcnt; 

(ii) The.* A / T s  werc placed for supply of the stores to the spcifica- 
tions/drawings irldicatcd i t 1  the inclcnt. With a vicw to mrct i~rtrnediate 
requircnirnts, the C.hicf Inspcctorntr. Ki~,kcc. :~llnwcd certain dcvi:ltior~r 
in respect of Pressure 1nlprcp;ltion of tinltwr, for trestmcnt of t in~lwr 1)v 
clipping five minl~tes  in copper Naphthcw;~rc Solution for past q~l :~ l l t i t \ .  
This, in the Department's view, did not in\,olvc loweri1q o f  1 h t 5  cpc.citlc.:~- 
(ions and hence the qurstion of redwtion did not arisc, 

[No. PI-4.9(2)!65. dated 30 March. 1967 from the hliuistry of 
Supply, Technical Dcvelopnirrit & Materials Planning (Dc- 
pilrtmrnt of S ~ ~ p p l v  fi: Tcchnicsl Dt.tdopment).] 

- - --  - -  - - - - -- . -- - - - - - - - -- . -- - 
*Not p i n t s .  . 

(i) What rurptrrd thc Cornn~rttcc~ tnost in thic cnsr rrlaq the innhililv 
o( thr techtlicnl csprrtc to locate thr muse 0 1  the frrrlrire of tlrr ammrtnitiorr 
i n  pool tcsts. Evcn t i l l  thir dm thr. &fi??itr cmse  remninr und~lcrmitrrd.  
There a~ns nlidrntly a dt fect  in thr filled slrcll~ n~ n rrsrilt of ic~hich i t  co11M 
not ha rrscd. Still tindrr thr exirting wrtptn o f  chcck, rlritlr nll the .qcio,lj- 
fic a r d ~ ,  it had not hrcn possiblc to find oitt thc & + f a c t .  The  Conlntittcr 
are, thrrrfore, lcfl uuth Ihr impresston that the r x i ~ t i n g  vvrtcm of chrckr 
and inspfctiotz rti the Ordnance Fnctories learm mtrch to br dcsircd. T h r  



ACTION TAKES 
(i) A note giving salicnt fcatirres of t l ~ c  enquiry cor~d~~ctecl  I)? Govcrn- 

ment to ascertain the r c a s o ~ ~ s  for the failure or thc filled shclls .ant1 t h ~  
result thereof was submitted to the Public Acco~lnts Chmmit~er .  11 will bc 
observed from para I! thcrcof that the p ~ . o d u c t i o ~ ~  of the n n ~ n ~ ~ i n i t i o n  was 
successfully established in the O r t l n ; ~ ~ ~ c c  Factories \<it11 elt'cct from 
27-:',-I957 and considerable quantities have since hceu s~ipplic*d to the 
Scrvices after proper inspwtion. T h e  rejection of I!? lots for which it has 
not been possitdc to pinpoint the defects is ;I solit;lr\, instance. T h c  bc- 
hnviour of fillcd ammunition stores ; ~ t  proof stagc-though the ammuni- 
tion is produced strictly according to thc specific-ation-.cat~tiot always I)c 
guaranteed owing to a largc nut~lbcr  of \~:~ri;rldcs invol\lcd. Such rcjcction 
cannot also he fo~wecn and eliminntcd. T h e  fact that, after 
thc incident of rejection i ~ r ~ d c r  conriticration, r h a ~  has not lwen 
any recurrence of such Iargc ~ ; t l c  rciwtions i l l  thc production or 
this ammunition, even though the p ~ . ~ h c t i o n  I . ; I ~ C  has increased mall!- 
fold, will show that not only h;rs the production stnndnrd heen st;~l)ili~ctl, 
I)ut the inspection standard has alrc;~d\ Iwen ~ rp to  tlrc mark. 'Ttrc Govern- 
ment have been advised by the tec.hnira1 authorirics in Scpteml>er, 19Mi 
that the inspection procedure for the inspeclion of tlic shells is adcqiratc 
to meet the reqitircments and docs not need all\. ~xxision. 

(ii) As regards the dclay inwlt.ed in cortrm~~nic;~ting the rcjection of 
thc shells to the factory, the position is 111;rt thc initial failure was lr~adc 
known to thc Dircctortac General of O t d r ~ a t ~ t e  F;rttorics in ,Januar) IWO. 
It ghould he mcntionrd that f;rilurc :it p o f  of thc tillcd shell docs not 
necessarily imply final rejection sentence. T o  invcstigntc thc causc of failirrc, 
the loss were subjected to furthcr proof and special proof, thc special proof 
being completed in Dcccrrrbcr. 1960. Thc finill st~ntcnce of the rejection 
was conveyed to the factory on 14-2-1061. Thc period which elapsed in com- 
municating the final rejcctior~ was ncccsrar-y to  cnahle proper investigation 
being carried out. In the circumstan~cs, i t  is considcrd that thc question 
of fixing of responsibility nccd not be pursued. 

Director of Audit, Ikfencc Service%, has seen. 
[File No. 4 '10 166 lD(Prod.).') 



Recommendation 

2 .  I1hysic;~l v c i i l ~ c a l i o ~ ~  ut L I I C  I I I , I C ~ I ~ I I ~ \  i11 question ;11011:-\\ith o i i ~ c t  

~ t i ; ~ c l ~ i l l c s ,  wab ca~t ic t l  011t I r o l l l  \ C ; I I  t o  \ c a r .  11 Itla\. I)t si;ltctl ill t t ~ i ,  c o r l -  

ucctio11 that the r n a ~ h i l ~ c .  ill c lucst io~l .  w h i c h  \vc.lc d c r l ; ~ l c r l  s11ip111s I)\ [.ill 

C.O.L)., wclc ti~kerr ( W ~ I  t r o l  10;  u t i l is ; r l io~l  ; r t  the. O I . ~ I I ; I I I ( C '  E ' ; I (LOI \ .  I ) I I ~  
W I T  5tu1,cd t11~1.c ( w h i ( h  I I , I ~ ~ ) ~ I I L Y ~  t o  OC t l ~ c  I I C ~ I ~ ~ I  l s : c t o ~ \ ,  f ( ~ r  i ~ l t i ~ t ~ , t ~ t  

u t i l i s i i ~ i o ~ ~  i n  ot11c1 O I ~ I I ; I I I C C ~  J,'.II I O I  i c  \ .  . \ I t h o \ ~ g t ~  L I I L  l'iic t o 1  \ z ~ i ~ t l ~ o ~  itic\ 

welc iiwalc of the  csi \ tc l lc i ,  ol t t ~ c  rlr.ichinc\, u ~ l f o ~ t ~ l l i . ~ t ~ I !  ~ I I I  I ~ C '  t . ~ ( t o ~ i  

; ~ u d  thc l).C;.O.I~. ovullooActl t h e  c luc>t io t~  oE ; ~ I ( K . I \ I O I I  of 1 1 1 ~ ~  I I I . I C ~ I I I C I  

which is r c g ~ c t i c t l .  



A N N E X U K E  ' C J  
No. 005/48/Yl/A/B/ 
GOVERN MEN.^ OF ININA 

MlNISI'KY OF DEFENCE 
DIKECI'OKA'I'E GENEKAL, ORDNANCE YAC'I'ORIES 

6, ESPLANADE EAST 
C ~ ~ l c u l l u - I ,  d a t d  llrc I s l , ~ : ) rd  .Jtrgu~I ,  1966 

'To 
l ' hc  C;c~leld Managers, 
All Factories. 

S r 3 a j ~ c ; r :  -Public ..I c.roar~r/,\ Co t~ r r i r i l l c~~  (l!)tiAjO) 1'orVj liiglrllr R e p r . 1  
(1'1111d I,o/i ,Sal)/r(i)--. 11)l)t [ ) / ) I  1(i/;011 :i ( c 01 i  11 1,s ( I ~ L : / C I I C ( ,  SVI  utcr~j j ,  
l!H.i:;-M U I I ~  ,4ud1[ l t ~ ~ / ) o t / ,  1 9 h ~ ) - l J l r ~ ~ ; ( ~ ( i 1  z v ~ / / ~ ~ ( ~ l i o t i  o /  plu111 
a l l ( /  f l l ~ ~ . l l i l l e f ~ .  

111 conrlcitiol~ w i ~ h  ;I I I I I I I I ~ ) ~ I  01' ~li;lihiilc\ L I I ; I I  I . C I I I ; I ~ I I ~ ~  id.1~' i l l  a 
lactor! ~ ~ I C J K I I  for ;I I I U I I I ~ C I .  01 \ ~ , I I . s  i111d 1+11ic{l fot~111cd tlic s ~ ~ b j e c t  01' a11 
Audit Para, the Public .4ccounts Coni~uiltcc l~lacle the lollowing observations 
i l l  their 48th Kcport : - 

"'I'hc Ciw~rnittcc 1'cc.l rorlccl l l c d  L O  rlotc ~ l l a t  i11c ~ ~ i a c , t i i ~ ~ e s  wliic11 \VCI.C 

ol)tai~~ctl  011 ~ t ~ c  ~ e ~ o l ~ l ~ l ~ e l ~ d ; i ~ i o l ~  of ;111 C X ~ C I L  ~ I U I ~ A  LIIC Old- 
I I . I I I ~ Y  l ~ ' i ~ c ~ o ~ ~ \  I C I I I ; I I I J C ~ ~  icllc 111 111c I ;KLOI  \ g d u n  11 lor 8 to 12 
~ C ~ I I . S  ; L I I ~  i t  W , I ~  l ~ f t  ~ 1 1 1 )  LO ; l l d i t  to ~x)ilit thia out,  l 'hc  
C;ol~i~~~it t ( .c .  Sccl t11.i~ tllc exi,tc~~cc. ol L I I C  1 i i . 1 ~ 1 i i l 1 ~ 1  ). s h ~ ~ l l d ,  
1 1 . 1 1 ~  io1111: to L I I ~    lot it c ol tlw ti11 tot! ; I U L I I O I ~ ~ L ~ C S  dl11 i ~ i g  
pr~iodical pli!sicdl tcr i f~c;~t ior~s ol i tc~us ol twlb i111cl plutit. S o  
buclr p l ~ \ ~ i c a l  \el  if11 ~ I L ~ O I I  appeill s to 11;1\c IX'CII d o ~ i c  tlui.itig 
all t l l c . ~  )cai.s. '1 he Cu~m~iLLcc suggcs~3 tl i ; l t  the c . i r c ~ ~ t ~ l s t ; ~ l ~ r . ~ s  
i l l  I+ hi(-t1 111iic11illc1 ! ;llui~l/: I< \ .  1 .$I 1;1L115 I cl~l;l i~~cII 1111utilisc~1 
lor s11c11 ;I 1o11g ii111c ~110111cl 1)c i 11 i c5~ iga~ td  \ + i t 1 1  ;I \it,\+ 10 

aiuid ;I ~.cc lll-rc.l l t  c of' \uc l~  ( ~ISCI. I ) c ~ ' ~ ( . L ~  i l l  ~ I - O C ( ~ I I I . C ,  i f  ,111~~ 
found ;I\ a rcwl t o1 stic h i l lrcstig;~~ to l~+.  sl~ould bc IXIIIOI ctl". 

2 .  I).G.O.F. 1~o111d. I I I C I ~ . S O I C ,  like LO i111p(\s\  I I ~ M J I I  d l  la(Lt.~lic~ L I I C  
i 1 1 1 ~ 1 ~ ~ 1 t i ~ c  I I L , C V ~ ~ L !  01 C ~ I  i11g O I I L  p c ~ k d i c a l  p l l ~ ~ i i i ~ l  wrifi~aiiorl  01 
itcrus of platl~ aid r ~ l a c l ~ i l ~ c l \ ,  4 0  1hi1t ~ I ~ ~ L ; L I I L C A  s11e11 a\ t h ~  O I I C  ;td\(~ls(~Iy 
C O I I I I I I C I ~ L C ~  I I ~ W I I  IJ! ~111,  l'..\.C. (lo ~1 i tcur  i i i  L I I I I I I V ,  

3 I 'hc G.121,. III;I\ plciisc clrswc L ~ ; I L  all co~ lc . c~ r~cd  i l l  t l ~ c  lactorics 
lake ccygli/aoce of tl~csc i r lwucl io~~s .  as \+clI a, i l i \ tv~lc .~ ior~~ co~i ta i~~cTl  111 

D.G.O.1 Circular ho. X A ,  k; M ( l J ) ,  d'~tcil 5-7 -O( i ,  b o  L I I ~ I ~  i ~ i h t a ~ ~ ~ c s  311~11 
as ttrc one ~c l ' e r~c t l  to i l l  llrc I'A.C.'b o l ~ w i ; t t i o t ~  (lo tlot ;tg;~irl happew 

4. Receipt of thi, circulat III;I). plcdsc Iw irtkr~owic.ctg~rl. 

% I , ' .  s. 1 .  Pil l< l ' I i A S , \ l ~ . \ ' l  JtY 
l ) ~ ,  I ) ( ;  ,! C!' 

l'or U l r e ~  lor. (;cucral,  Oi.dv~a~tce I ;acluric.~ 



A N N E X I I R E  'D' 
No. %O/E/M(Y) 

GOVEKNMEN.I~ OF INDIA 
MINIS'L'RY OF DEFENCE 

1)IKEC'l'ORA'l li: GENERAL, OKDNAKCE FAC'I'OKIES, 
(i, ESI'LAKADE EA3'1' 

Culr .u t~u .1 ,  the  471h J u l y ,  I!)(iti 
T o  

The Gclleral Marragcrs, 
All Factories. 

Factories will p1e;rsc I.cc*l) t l r ~  ;th)vc ~ i m c  S C I I ~ ~ I I I I C  ;111cl i f  crcctio~l 
o f  any partitul;t~. p1;111[ ~lr;crl~ilrc is csl)cctc.tl t o  t ; ~ L c .  111orc th;r~l lour 111011th~. 
the cilw sl~oultl Itv ~el)ortc.d to t h v  l).G.0.1.'. I-I.(.>. git , i~lg ~c;tso~ls  for the 
tiela!.. 

!XI - >. S .  CH.4 I I EKJF,I; 
I 9 . l I . G . O . k . ,  ki11gt<, 

1 0 1  D I I ? Y ~ O I  (;( ! I /  ~ u l ,  0 1 ~ d t t u 1 ~ ~ ~  /~'~1~~t111t~~.i 



placed o n  the Dilector Gcr~cral, Ordnanw Factories, i n  February, 1960 the 
balance requircn~cnt of the Sclviccb for !?j,OCHI Nos, wils covered by placing 
an indent in U.K. 

2. 111 July, I!ltiO. ; I I I  ; I S S C S M I I C I I ~  tviis nlaclc.of the I ) I X H ~ C X ~ S  uf supply 
oi Fulc fro111 U.K. Accor d i i ~ g  to 0111. Militarv r\dvi!,cr ili London, siipplics 
of F w c  Krilpty c w ~ l d  bc 111ac1c by tllc War ~ l f i c e  after twelve m o n t h  of r l ~ c  
p l ; t ccu~c~~t  c j f '  ol.dcr ;it  r l ~ c -  Ixtr of' 10.000 So<. prv 111ot1th. Supplies o f  tlic 
~ 1 1 r p t i ~ 5  J V C I ~ C .  I ~ ( . I I ~ ' ~ I . c .  cs~wetcd to rcacli Il~cIiu son~c  time in September/ 
October, I W i l .  0 1 1  thc l ) ; i h i \  01' i ~ d i c ; i t i o ~ ~  t'~in~isIicd by h e  t l~en  Dircctw 
(;CIICIJI,  O I ~ I I : ~ I I ( C  l:.~<.*.o~ ks.  ; I I K I  [ \ I ( ,  1 1 1 ~ 1 1  Co~ i t~~o l l c r  Gwc1~;11 of I l d ' c ~ ~ c c  
1'1wI11cticm ~ q a t d i ~ ~ g  ~,11);111iIitic~ 01 i ~~ ( l i gc~ io i~h  I ) I ~ I \ I ~ L ~ U I I  i t 1  July,  I!KiO, 
i t  was ;ts*ccsc.tl t h t  I I I ; ~ !  t i ~ l l c .  i.c. Scptc.i~~l)c~ Octol~cl., l!l(il. O ~ ~ I I ; I I I C C  
Factories would l)c ;11)1ct to cst;rI)lid~ I I I ; ~ I I ~ I ~ : I C ~ ~ I I . ( $  01' FLI/C (ICSS .Yi~ne 
~ I ~ c ~ ~ : I I I ~ s I I I ' \  atid s!il)pl\ :;:i.OOO Xoj. 0 1  I I U C ,  [lie t11c11 ~ ~ c t j ~ ~ i r c w w i  of t11c 
Arni!. It i l l  these ( i i . c u r ~ ~ \ ~ a ~ ~ t c \  rl~at tllc Ijt11L o~clci  f o ~  :;j.OOO Nos. c)f 
F u ~ c  ( l e s  I ' i l l~c l l c c . l ~ ; i ~ ~ i \ ~ ~ ~ )  whic:lr \+ cl c.  I ccluii ell LO cwcl. cleficic~~cies i l l  

o p - r a t i o ~ ~ ; d  rew1.tc.h. \\.:I\ platctl 011 ~ h c  I ) . C ; . O . i : .  i l l  Sovcl~rljcr, 1!)Cil a11t1 
the i11c1e11t i n  11.L. ~ ~ ~ ~ c c l l r ~ l .  ' I  11c. cx1).x!;itioi1 t11.it L I I C  D.G.O.1~ .  \vot11(1 
l)c able LO ~ ~ t ; i l ) l i d ~  t11c I I I : \ I I \ I ~ ; I ~ ~ ~ I I C  ot I,'ii/c (lc,h . l ' i ~ i l ~  J l ' v c l ~ i ~ t ~ i ~ ~ ~ ~ )  O\ 
Scptu111jc1- Oi tol,c!. I ! i t i l .  I~o\rc\c.i. did 11o1 luutct-ialisc JIIC. to the f a c t  that 

T h e  p l o y  ( t\ of 111 iliwt I ~ I I  o f  t l l c *  I c m : ~ i ~ ~ i n g  I I I ~ ~ C I . ~ ' . I S  (wort tl 0 ~ ~ 1 ~  
R,. 2ti.W;1.~~!2) will  t o t 1 1 i 1 1 1 1 ~ ~  to I M  cxpIt~tc(l. 



I Recommendation 
T h e  Cort~mirtes are not h a p h  over the manner in which the building 

/ ( w i t h r e n t o J R s . 3 , 9 0 0 p . m . ) w a s r e q ~ i s i t i o n e d i n M a y 1 9 6 3 f o r t h e u s e o f  
an oficev of the rank of Major General and was retained till August 1965 
and an expenditrcrc? ol Rs. 34,851 was incurred on  additions and alterations 
madc ill the building. In addition to the expenditure of Rs. 34,851 on 
repairs an approximate amounl of Rs. 1.01 lakhs will become payable to  
the latadlord for the period June,  1963 to August, 1965. As against thir 
total expcwditure of Rs. 1.35 lakhs, a sum of Rs. 3,200 approximately has 
been rr,alised from &tic oficers who were allotted this house during this 
period. 

,4ccordirrg to the Ministry's own admission "Th i s  is one of those cases 
uvhcrc z~lu rrallv cannot say that the powers that have been delegated have 
bern c?ct:rcised .iuilh all due discretion". 7'he Ministry are considering about 
the cutrnl to ulhich poulers should be limited and regulated. T h e  Commitlee 
irorrltl likr to ktioru nhout the decision t a k ~ n  i n  this regard. 7'hey h o p  
t h ~ l  mcfl  C N S ~ ~ S  i~*ill  not recur. 

7'11r. Corrmitlee are surpri.trt1 /hat ezwn after the transfer of the .\fajor 
Genrr.nl concerwd i 1 1  Septarnhr, 1964 thi. Arrt~y authorities thought that 
d h e ~  could w e 1  t h f  rcquir~mrtrl of entitletnet11 of accomrt~odatioti alith 
repnrtl I O  floor area h y  nlloltitrg I I r c .  horcsc l o  ~ I L * O  LI. Colotiels, without 
.ltnz~irr~ rrprt l  to t I t o  heui~\ rc.111 pay(1blci. Tlrc house could hazv. been de- 
rc8q~ri.\rtionc'tl al this .+lap  irl.\rcwtl o\ ..l ii,g~i\t. I!l(i.-,. ?'he Cotunlit t e r  tlepre- 
C N I C  . \ I I I . I I  W J ~ J I I I I P  (I/) ,+? O N (  I I  0 1 1  t hr' /)or/ or of/~c,rr..r. 

, * I / i r ,  Cottlv~il lcc9 ~c~ort/ti ( ~ / x o  [ i  kt: to Ii r l c w  tht, outcor~ie o /  the. displcte 
t i ~ga~d ing  111c,  fi.ua:ron 0 1  rerrl o f  the Ouiltlrng b y  thc. Collrrtor. The! lcotlid 
n1.w ltl;r+ lo k t ro ;~~  I /  an! part o f  tlrc c . ~ p ~ d i r ~ t . ~ ~  o /  I ( < .  Y+I.A:)I ttlc:ltrrcd on 
oc1dtliotl.c 0 1 1 d  flll.vral;ott~ h(id ~ C ' C I I  i ~ c ~ i , ( ' r ~ ' i f  jrom the oartlcr 01 the build- 
i r r g  or lhc fist urr itr.s:tr/lc~d /)\ thc . I  a 11 :/ror~ lit .$ 1ra;'c Ocoe,r rrrnoitc*(i. 

[S. So. 40. Apln.rrclix 1S o f  I'i~hlic. k c c . ) ~ ~ n ~ s  Co~nnti  t t c ~ ' ~  .ISth 
Rcport ( l ' t i i r c l  L.ok S;~t)ha).  l 

.4c 110s - 1 - 4 ~ 1 . \  

'I'lic ot)sl ,rvatio~~s o f  thc Corl~mittcc. h.~\,c twrrl ~iotcd.  
i t  fur l~~quihiliorlillg 01 KO. 32. I ;  Sal l tah Road, 

C h l ~ u t  ta h;td i ~ c 1 1  felt duc to  rtt r ~ t c  shortagc o f  i ~ c c o r n m ~ ~ t i ~ ~ ~  for all 
r;lrlks C ~ I ~ S ( X ~ ~ I C I ~ ~  i1p011 tht, I ~ I O V C  of I ~ C ; I C ~ J U ; I ~ ~ N S  Eas tcr~~ Command, froln 
I , I I C ~ I I I J W  to C i l c  ur t ; ~  i l l  .21;1\. ]!)ti3 ; I I I ~ !  I ) C T ; I I I \ ~  o f  the fact [ I l a [  tjle lLlst 
~criant o f  this h ~ ~ i h l i n g  11x1 I ) C V ! I  l ); i!i i~g r m t  : I[  Rq. 1,.432.()() lxr xl,el,w,,l 

int.1 irsivc o f  I;rxt's, tilt* 11 i l i t ; l l ' !  l A a l l t l s  ; i ! l d  (~n1ltonrrlc.nts ;\ilttlorities had 
i l s w \ s ~ d  l'r111;11 ; I t  Ks. l.iit\.f)o p.m. illtlu~i\.t. of l ;~xc$  0 1 )  : ) 1 < 1  J l r l v ,  ] ! ) ( ; S .  
I f  it W C I ~  ~ I I O W I I  111i11 the teut of thc building would be Rs. :Z,~(H).OO 
ii wits qiritc possit~lc tliar the A r n n  ;zuthoritics would not h;lyt. r c ~ , ~ t d  to 

d ~ c  requisitioning of the said building. 
L;B(ll)1M%-0 



In older to ensure, that houstr for service officers are not hired a t  
exorbitant rentals, i t  has been decided by this Ministry in  March, 1966 
vide letter No. A/O~~~O/J~CK-~~/Q~(H)/~~~-Q/D(Q~C), dated 5th March, 
1966 (copy enclosed) that in case of hiring residential accommodation for 
any service officers, prior Government sanction shail be obtained when the 
agreed rent or estimated recurring monthly rompcnsation exceeds 
Rs. 1,000.00. 

2. Fixtures and fittings costing Rs. 1.501 were retrieved bcfore de- 
requisitioning the building. Other improvements such ;is doors and book- 
case converted from windows. A.C. current and linoleum flooring, done 
to the building were not disturbed as restoration to original condition 
would have 'entailed abnormal expendriturc to Government. T h e  owner 
has given a clear discharge certificate on 2nd August, 1965 absolving Govern- 
ment of any liability on account of damage done to building during the 
entire period of occupation. In view of the above, no recoven wa5 affected 
for the additionsialterations to the house from the owner. 

3. Competent civil authority (Collector) assessed  he compensation for  
the house at Rs. 3.900.00 p.m. on 19th June. 1964 whercas Deput) Dircctor 
M.L. & C. Eastern Command has considered on 8th June, 1966 that com- 
pensation should be about Rs. 2.700.00 p.m. Consequentlv the matter is 
still under discussion between Deputy Director. 3I.L. 85 C. and ~ h c  compe- 
tent civil authority. T h e  possibility of the reduction in conlpensation is, 
however, slender. A further note in this regard will be submitted to the 
Committee. 

A sum of Rs. 51,750.00 has been paid 'on account' to the owner, t e  
wards the rent for the period of requisitioning from 10th June, 1963 to 
28th February, 1965. Further rent for thc period from 1st March, 1965 t o  
2nd August, 1965 will be paid to the owner after the dispute regarding 
fixation of fair rent is settled. 

4. As a result of this case and to safeguard thc interests of the State 
in future, Govcrnment have issued a notification copy enclosed, under 
the Defence of India Act, on 10th June 196.5 prescribing that the com- 
petent authorities (the Collector) shall associate the rcpresentatives of the 
Defence Ministry as far as possihIe while assessing compensation for 
requisitioned properties. and $hall not communicate the offer of compen- 
sation to the owner without the concurrence of the reprekntatives of 
the Defence Ministry. 

DADS.  has seen. 
F U ~ R  IKPORMA'ITOK 

In  para 3 of Ministry of Defence note bearing U.O. No. F. 10(5)/66/D 
(Q&C), dated 19th December, 1966 forwarded to the Lolr Sabha Secretariat 
under No. 11(9)/66/D(Budget), dated 23rd December, 1956, it was men- 
tioned that the question of reassessment of the rompensation for the housc 



and reduction thereof from Rs. 3,900 p.m. to Rs. 2,700 p.m. was under dis- 
cuesion between the competent civil authority (Collector) and the Deputy 
Director, Military Lands and Cantonments, Eastern Command. I t  was also 
mentioned that the possibility of reduction in the compensation was slender 
but that a further note would be submitted to the Committee. 

2. The outcomc of the case is that the Deputy Director MiIitary Lands 
and Cantonments, Eastern Command, has accepted the valuation of the 
Collector as reasonablc and has accorded saliction to the fixation of the 
rent for the property at  Rs. 3,900 per men- on 27th March, 1967. 

D.A.D.S. has seen. 
[M. of D. U.O. Xo. F.l0(5)/(iG/D(Q&C), dated 13th April, 1967.1 



ANNEXUHE 'A' 

NO. A/07760/J&K-14/QS(H)/867-Q/D(QK) 
GOVERNMENT OF INDIA 

MINISTRY OF DEFENCE 
New Delhi, the 5th March, 1966/Phalgunc 14, 1887 (Saku) 

T o  
T h e  Chief of the Army Staff. 
The  Chief of the Naval Staff. 
The Chief of the Air Staff. 

SUBJECT: --Hiring of acconzrnodation by 0. C .  Station or by service oficers 
of the rank of dlajor General and a b w v  and equivalent ranks 
in Navy and Air Force, themselves. 

Sir, 
I am directed to state that the President is pleased to decide that in 

case of hiring of residential accolnmodation for any service officer, prior 
Government sanction, shall be obtained where the agreed rentiestimated 
recurring monthly compensation exceeds Rs. 1,000.00. 

Yours faithfully, 

Sd - SATYA PAL S.4RNA 
Dated 5-3-1 966. Under Secretary to the Govern~nent of Indra 

Copy t* 
Q.M.G.'s Branch / 4 3  (Bi). 
N.H.Q. (Dte. of Civil Engineering). 
Air Force HQrs. (Dte. of Works). 



ANNEXURE 'B' 

COPY OF MINISTRY OF HOME AFFAIRS GAZEI-~E NOTIFICATION S.O. NO. 1888, 
DATED THE lOm JUNE, 1963. 

S.O. No. 1888-In exercise of the powers conferred by subsection ( I )  
of section 40 of the Defence of Indria Act, 1962 (51 of 1962) and of all 
other powers enabling it i r ~  this behalf and in supersession of the notifi- 
cation of the Government of India in the Ministry of Home Affairs NO. 
G.S.R. 1716, dated thc 19th December 1962, as amended by notification 
No. F.2165-Poll(Spl.), dated the 27th September, 3963, the Ccntral Govern- 
ment hereby directs that the powers exercisable by it under the provisions 
of the said Act specified in column (2) of the Schedule hcreto annexed \hall 
also be exercisable by each ot the authorities mentioned in the correspond- 
ing entry irl column (3) of the said Schedule in recpcct of any immovable 
property situatcd within its jurisdiction, subject to  the conditions specified 
in the corresponding entry in column (4) thereof. 

The Schedule 
-- - - - - - -- -- . . -. - - -- - - 

Sorial I'ruvhic~nr of the Act Authorities ('mditions 
No. 

2 Proviws ta ssctitm SO nud All Sble Governments. 
aub.w:t ion (2) and (4) of 
wcrtion 37. 

1 

( I  ) While determining corn- 
peneatmn under m t i n n  30 
o r  w t m n  37, the Iwal 
offiwr of the conwmed 
Muustry or department of 
the ( 'entrd ( ~overnrnent 
A811 sr far aa p w h l c .  be 
s .wwated.  

(2)  BRftlrt- romrnunIntmg 
the derornlulatic~ri of the 
rompanPat ion tq the p m m  
or pmmr ui a h c w  firvour 
the determuint~on har been 
ruadr, t lw approval of the 
rnncerncd Minutry or 
tigartnient of the Central 
(:twernnimt nr of sup offi- 
wr s u t h o r l s d  by that Minis 
tq, or tiepartmerit in thh 
bahnlf &hall be & W e d .  

Sd/- HARI SHARMA 
Spccial S c m t m y  



T h e  Committee regret to observe that owing to  lack of proper under- 
standing betuiren the Military authorities and the Railwa?js, thew uras a 
Ioss o/ imfiortcd stows va1zli:tg Rs. 22,740 as a rest111 of exposzirc. lo rains 
of the packages which urerc dcspatchcd in  an open wagon without any 
protective caltring during thc nrortsootz. T h e  Cotnrrzittee fecl that wlrile 
asliing for nn open ulagon thc* Defrnce duthorities should Itnvc tahen a&- 
quate precatctions to protrct thc packages from damage duc to rain. They 
regret to obscme that this uias plot done. T h r ~  Conamittse cantiot also rule 
out the possibility of some damagc hnving occurred by rain drrrir~g storage 
at p ~ r t  since 3 of the packages rc.ccivc8d irl April, lO(i2 utc,rc3 hntlrled over 
by the p o ~ t  authorities to the Embarkation Cornmntldont itr ] : I !?., 1962. 
Thr Cornrnittec note the contetrtion o/  thc Dr:fencc ,\linistt.;, 111(1!  t h r .  goods 
had been booked at Railiuay visk at higlicr rates oj Ireiglit. I : i , ( ' t~  .SO, tit(' 
Con1mittr.c  el that the Emharltatio?~ Hcadqrrarters shoul(! Ire;;.,. t t r . s r r r r  d 
that fhc  packnges u w t .  nctrmlly prortidcd n'it/r adcquatc co~trri?rg, r,sprcially 
when the good., u w e  susceptiblr to damag(. 1)s  1-oin ~ t ~ d  01.~0 i l ' l t ~ ? ~  goods 
ulc.rc dcspntched during morisoon sc~~soti .  Tlrc Comtt~ittcc holw tlrtlt tllp 
ofjicrrs will hc ntore careful in  handling d e f r w e  stores which arr imported 
at thr cost of nzuch needed forrigti eschangc. and the rfantapc- I t >  ;rbhich is 
also iiirel! to aflcct the operational elficietrc-s o f  t h f  . 4 rmd  Forcc~. 

T h e  Committee desire that in rhe presmf case the dispute b e l i i ~ c ~ n  the 
Railu~avs anti Defence Authorltics ~ h o u l d  hr setllrd varly and a report ~ t r 6 -  
mitted to t h ~ m .  

[S. Xo. 42 of Appendix IX to the 48th Report (Third 1 . d  Cabha).] 

Thc  observations of the Public Accounts Comn~ittce havc 1)cc.n nntcd. 

2. Even though the responsibility for dcspatch of piece-nic;rl con4gn- 
nients, as also the selection of appropriate type of wagon, rcsts with the 
Railways, yet to rule out any possibility of damage taking place t o  impo1.1ed 
stores in general and to consign~rierits suxeptil~le to damage b y  r;iin in 
particular, suitable instructions had alrcaci! hccn issued to thc Landir~g 
Ofticcrs. Landing Officers had been directed that whcre i t  bccornes unavoid- 
able to carry stores, susceptible to damage by the weather, i n  oprn wagon 
by reason of size etc., whether cdrried as full wagon load or as smalls not- 
withstanding the fact that these are consigned ot Railway risk, to ensure 
that adequate arrangements arc made to cover the stores with tarpaulins. 
Besides, the Indentors had also h e n  instructed to arrange for packing of 
stores, especially thosc which are susceptible to damage by exposure, in  
suitable sizkd packing cases, so as to enable them to be carried in cloJcd 
wagons. 



3. There was n o  visible or suspected damage to  the packages in ques- 
tion at the time of their clearance from the port premise3 or at the time 
of onward despatch to thc ultimate consignee. I t  waa, rhcrefore, unlikely 
that  any damage could have occurred while the packagcs wcrc in storagc 
a t  port. 

4 .  T h c  Rail~vays have ;igain repudiated on 16-2-1966 their liability for 
thc darnagc. "l'hc? have contendcd that a previous consignment in packing 
c:~~'cs of a similar s i ~ e  had bccn carried in a closed wagon in 1962 earlier 
than c1csp;ltch of presrnt cons ipnlc r~ t  of five packagcs. As the packing cases 
WIX. too his  t o  hc p119hcd thl.ough  tic doors of a covcrcd wagon, it wo111d 
:l!ipts;u.  hat this WIS (IOIIC- 1)y ~ . c r n o \ , i q  one 01. two battens of the packing 
C ; I ~ L ' Y ,  t o  e11at)lc thcm to I)c pushed thwrigh thc wagon doors. T h e  rnattcr 
is not 11ow Iwing pulsucd ~ r ~ i t h  t h v  Railway Xlinistrv (Railway Board) as 
it is conriitlr~.ctl tllat no useful purposc is likely to be s e n d  thereby. 

.fnotlier rltrralrsfattois Jcnluic o f  t lre rase 1 5   hat  lie General Stag 
Hraticlr rook t u ~ >  ~rrr ts  lo clarrly the po.\rtroti that deficrcnorcs need tiot be 
c o v p ? ~ d  arid lhc. dematrds ~nrrccllcii t o  tlir esterat possr61e unithotrl finarmnl 
rtspcrrtrchrir. Htrt r t  was loo lalr a t  that t tmc to catlccl the order. Only  
nbotrl 48 /wt crrrl o/ / / i t #  qrrnti1rl)r ortlrrcd could h t  catl&i/rd. T h i s  h n ~  
rt-~ulretl an avoitiaDle c~pctrdr  t u w  of l is .  25 lakks upproxrmotely o n  the 
quant i ty  oj ::0.0:)4 wlrrdi lrus already been suppfred by the DCOF. T h e  
Cornmtllet* u w d d  lrkc lo ktlow about lttc final action taken to  tanccl the 
remartling qctatltily oj lti,4 I1 (rt~volvitrg Hs. 1 , 4 6 , 0 )  which has not yet 
Bcen matiuf(iclurcd. T h e  Conrm~ttce  d w  re that thrs care should also be 
examined wilh a view 10  fixitlg resporrsrbrltly o n  the oficcrs concerned for 
the variouJ lapses rrf  drfletent knges. 



The Committee note that some remedial ?tjeastirPs have been taken or 
are proposed to be taken by the Ministry. T h e y  hope that suCh cases will 
not recur. 

[Sl. No. 57 of Appendix IX to the 48th Report of the Public 
Accounts Committee (3rd Lok Sabhn) 19(i6-(i7.1 

ACTION TAKEN 
I .  Prior to July, 1953 thc War Wastage Rates as li~id down by the W a r  

Office were adopted in I~ id ia  for provisioning purposes. I n  1952, i t  was 
decided to review the rates laid down by War Office with reference to Iudian 
conditions and requirements and the first list containing contact rates (rates, 
of wastage during war) were laid down by Army HQrs. (GS Branch) in July. 
1933. A revised list was issued in Ma!,, 1960 and this has l~een stthscq~~ently 
amended from time to time based on thc changes required. S o n c  of the 
above lists included the  rate for the item under considcration. 

2. T h e  pro\.isioninp; of this item prior to 1!):',0 was beit~g wade h~ 
Ordnance authorities onl \  to meet ~ h c  trailling rcquirenients in accord;incc 
with the training scale furnished XIT Directorate. In March, 1!).-)0. 
Ordnance authorities brought to the notice of Gct~cral Staff th:tt n o  War 
Wastage Rate is available for this item which is Ixing issucd to the units 
in the field and requested Gcneral Staff Rranch t o  intimate an c.~tim;ttcd 
\Var Was t~ge  Ratc for provisioning purposes. After rotisulting Hcadqitar- 
ters, Western Command who had experience of Kash~nir operations, . b m y  
HQrs. General Staff Branch laid down  ;I provisional IVar Wasti~gc. R ; ~ t e  i l l  

December, 1930. T h e  almve War. Wastage Rate laid down by General S t~f f  
formed the basis of provisioning from 19.50 onwards. In 19.i4, i~fter the 
issue of first FFC list which did not t ontain this item, >!GO Ih-a~~c  11 a\Lcd 
GS Branch for confirmation that thc FFC rate prc~ri lwcl  I) \  them fol. this 
itcrn i n  1930 continued to hold g t d .  This  was co~firnlctl 1,; Gct~cral Stxff 
Branch in April, 195.1 aftcr co~~sul t ing  thc Militarv Operatiolls Dircctoratr. 
Since the FFC rate list is also issued only hy Grncral Stafl Branch who 11;itI 
laid down a specific UTar Wastage Rate for this itcrn. SlGO's 13r;lnc h conti- 
nued to d o  provisioning on the hasis of the scale laid down h\, (kncral  
Staff Branch. T h e  three indents placed 1.1: MGO's Ilranch in Jult- Augrtrt , 
1WiO on DGOF related to a total quantity of !)2,0(M) far rcplacc~uent of 
overage stocks. 'The indents were placed with the slxcific concurrence d 
the General Staff Branch and approved by Ministry of Defencr and hficlistry 
of Finance (Ikfenccj. 

3. After indents were placed on the DCOF in July August, 1%0, 
Ministy of Finance (Defence) pointed out on 12th January, that the  
item was not it~cluded in the latest FFC list of 26th May, IM0, and asked 
the MGO's Branch to rectify this discrepancy. T h e  DADS also mentioned 
on 1-341 that in case there wa9 a contact rate requirement for this item, the  
same should hc incot-porated in the FFC list of 1960. T h e  rnattcr was 
accordingly taken by MGO's Branch with C.S Branch. The contact rate for 



this item had been specifically latd down by GS Branch in 1950 and i t  was; 
confirmed by them il l  1!l51. '1'11~ indents of 1060 were also concurred in  by 
G S  Hranch who co~~lirlned on 2;th May. 1961 that they were obtaining the 
col1c:twrcncc of the Government t o  i~lclude this iten1 in the FFC rate list. 
111 the circ.ttnistat~c.cs. :rction to suspend or cancel the orders placed on 
1X;OJ; was not taken arid thc  ion-inclusicm of this item in the FFC rate 
list toas iittolwccly vicwctl ;I[ that stagr only as an error. 

,I. CVhc~l (;ct~cr;~l St;rll h a n t h  111;lde the proposid in Ma)., IMX to 
i l l (  l~itlc this i t ( w  in thc l:E'(: r i~tc  list of l!)fi0, Ministry of Finance (Defence) 
s~rggested i l l  J I I~ ! .  I!Wl that tlir propowti scale should h reviewed taking 
i ~ ~ t o  ;recount the (11a11gcd ~.cquirc:rnc.rlts, i f  an).. of the various units which 
i,c:cl~~itc the saruc. ; \ ccor t l i~~gI~ .  t l~r  nlattcr was taken up 1)). GS Branch in 
A I I ~ I I + ~ ,  ICW with ~ I I C  \;itioils antt11i111iti011 depots to indicate issues giving 
1111 ec ye;irs for t r ; ~ i r ~ i ~ l g  ~ . ec~~r i~~c rncn t s  and with the User Directorates to 
d t ' t c ~ ~ w ~ i ~ ~ c  thc O ~ ) ~ I . ; I ~ : O I I ; I ~  1.rquircntcnts of the item. This  was 3 time- 
c o n s ~ ~ r n i ~ ~ g  p~ .ow\+ 11111 i t  r(~s111te~I i l l  the rc\.ersal of the earlier deci$ion of 

Ilr;~il(.h t;~l;cti ill I k ~ c t ~ i l x ~ ,  I!),-10 whic11 was operative for more than 10 
!cL;lrs, rl;tnlc.l, thitl tl1c.r~ \\.;IS no npcrationnl requirement for this item. This  
dwi \ i o~ l  \\.a\ I ; I ~ C I I  011 13th I )c( t -~~if)( . r .  I!KjO. On 18th January, 1963. the. 
I I I ; ! I ~ ( * I  \+,:IS r ~ ~ r t h c r  (x~~isidcru!  1)v the GS Hrancf~ a ~ i d  i t  was decided that 
c\c 1 1  i l l  ~ r ~ l m f  0' tl(.rn.!l!c!\ , 1 1 1 c d \  pl;!tctl  or^ DGOF thc sillnc sho11ld t r  
\ l ~ * i : t ~ ~ ! t . t l  to i l l ( '  I I I ~ I S ~ I ~ ~ I I I I ~  cstrlit po,sit)l~ ~vithout financial I-cperr~~ssions. 

111c cslrllt o f  ~ n ; ~ t c r i i ~ l  ~.ornpoticn:~ ;~lreact~ pmvixioncd and he promiwd 
t o  i~lti l t~att-  q~t ; i~i t i t ic \  wliich (n~t l t l  lx* ~ ~ t i ( e l l ( ~ l  u.itho1tt fin:i~lci:tI rrpzr. 
( I I + \ ' O U S .  On the 4-th S c p ~ c n ~ l ~ e ~ ,  I W \ ,  3 t G 0  H r a ~ x h  rc~ninded thv I K O F  
;~sLing 1'01. i~~lorriiiitior) r cg~rd ing  the q t ~ ; t ~ ~ t i t \  which could he cartcelled 
~ v i t h o ~ ~ t  ~ ~ I : ; I I I C  ~ : I I  ~ c * ~ ) c . r ( ~ ~ \ < i o ~ i s ,  0 1 1  t ! i t s  13th S < , p t t , ~ n ! ~ , ~ .  !?t i?,  I'KOF p \ ~  
; I I ,  irl~rriru rppl\. to the h I G 0  I\r;~tlc.l~. I>C;OF intini;~ttd that prelimin:~n- 
~c.tic.ic had rc~trvlctl t l i ~ t  thcrcb would he \omc surplus or  Ims. stcel slicers. 
; r r i ( l  I l c~~l i ( . ;~ l \  ;1, LI I c * \ i ~ I ,  01 ~ a n ~ c l l a t i o n  o f  the esi\ting orders. . \ r  the stir.- 

1)Ii1\  clua~ititics ~ r o l ~ l d   tot I N  in n~iltching quantities, t l w c  wcrc boutid to 
11c f i l ~ ; l t i t i i i l  I C ~ ~ I C I I Y S ~ ~ ~  ; t t  the shmt closure of the orcle1.5. He .idded that 
tl~cce w r e  being workccl o t ~ t  ;111d the fi11i11 figtir~. would I)c i~~tini;itccI ;IS soon 
a\  w i r s  possible. Ficlall\ i t  was on the 9th Decvmber, 1963, that the IIGOF 
btatcd that a p r t  from the o r d c ~ s  that c ~ ~ l d  bc cancelled withow tinanci:~l 
~ ~ ~ ' p e r c ~ t ~ s i o ~ i ~ ,  quautit!. 18 .00  ~0i11d t ~ '  ~ i ~ t l c ~ l l d  onl\ with financial reper- 
russions involving Rs. 82..30. O n  the 90th April. 19ti4. GS Branch advised 
that there was no operational requirement at all for this amnutnition and 
the rcquiremcnts were o ~ l !  for training purposes. On this basis, on the 
9th Mas,  lM4, IKOI: was instructed to suspend production of this item. 
As a result, except for quantity of 30,954 which had already k n  receivd 



from DGOF, the outstanding demands were cancelled on 9-5-64 involving 
financial repercussions aruounting to Rs. 1.46 lakhs approx, in respect of 
-quantity 16,414. 

(i. It  would bc seen from the abovc that there has been no  fault on thc 
part of the Ortllinnce authoritics who had takcn provisioning action for the 
item in accordaiicc with the directions of the Gcncrnl Staff Branch. It is 
admitted dint thrrc hns been a delay in taking a dccision on inclusion or 
otherwise of this item in  thc FFC: list and cotisequcnt delay in cancelling the 
orders placed on the DGOF. This  delay. howcver, caiinor 1)e ascribed t o  thc 
negligence on the part o f  any particular i n d i v i t l ~ ~ ; ~ l  otIiccr,'officers and WIS 

caused mainly by the dctnilcti csnrnination m i d c  h ~ .  Gcrieral Staff Drnllch 
in consnltntioli with thc \.nrious authoritic~s canccrned, :is a1rc;iclv p o i ~ ~ t e d  
out, this detailed examination rcsd t rd  in the cha~igc of the c:arlicr c o ~ ~ c c p t  
which had hccn in force for more than 10 wars. 

7.  A s  a ~~crntdinl  rncasrlre, i t  has a l so  hcen tlccidrd in ,J~lrie, 1967. that 
the FFC rate list s h o d d  be kept up-to-tlntc In. amending i t  :IS and when a 
r~cw equipment is introduced. a n  r q u i p ~ i ~ e n t  is  dcclnrcd obsolfbte o r  whcn 
ch;tnge i n  the rate is mnsitlcrccl ~ ~ c t r c s a r \ .  T i ~ c  list \ v o ~ ~ l d  br rcviwcd 
c\.crv 6 n ~ o n t h s  during l u n e  and December. 

DADS has seen. 
[F. S o .  14(i) '66 'D(O.I).l 

Rccommenda t  ion 

Another unratlcjnctory feature o f  t h r  ca\e I \  that nltho~cglr tlw srtr 
a w e  repatlcd bv the Contractor rn March, Iurw and S ~ p t e m h r r ,  1069, t/ierc. 
could not be ilr~liserl drrp to certa~rr d r j ~ c t s  w h ~ r h  ranzurlred trn-rectrfid by 
hrm till J r r n ~ .  196:). I n  the ~nenvfrmt: a st~in of 13s. 1 . 1 1  Inkhs (nppro~rtt in!e- 
1'1 j had bren paid to  the corllraclor They  i ~ l o t ~ l d  / , k c  to knout whethrr nnv 
arttotr has been tattrn agatnit thc rontrtrctor for /he  drlay or thc  ofificer Z L ~ ~ O  

t n n d ~  the payment without erzsurrtrg flroro~rgh rrporrs. 

[$I. No. 67 of Appcridrx I S  t o  I:ort!-Eighth Rcpor t (l!lGi-tilij- 
(Third Lok Sabha).] 

T h e  observation is noted. A top! of the finditigc of the Board of Ofirers 
held a n  the 30th August, 1965 is enclosed aq Appendix '.4'#. It will tw sern 
therefrom that besides th r  Member9 of the Iloard of Officcr~ constirutcd by 
the Commander Works F,nginc;r~ t o  t ~ z t  the gcwrat ing wtr. the I )cp~~ty  
Chief Engineer, Eastern C o m m a ~ ~ d ,  attd h e  Comniander Works Engineer - - - -- 

Not printed. 



have been held responsible for negligence. Disciplinary action has been 
taken accordingly as under : - 

(a) Two members of the Board of Officers constitutc'tl by the Com- 
mander Works Engineer have been given charge 9hcets for being 
awarded major punishments, and the third member has been 
awarded punishment oi 'Censure' on 28th January, 1967. 

(b) Disciplinary action is being takcn against the then Commander 
Works Engineer. 

(c) T h c  thcn Deputy Chief Engineer, Eastern Cornrnand, retired 
from service on -5th May, 19Gi. Till that date, unfortunatelv, the 
\tagc was not reached whcn dicciplinan action coidd h a w  been 
initiated against him. 

2 .  Action has t m n  takcn against the conit actor who has bccn removed 
fro111 thc ;~pp~.ovcd list of Coinrl~ar~dcr Works Engineer, Calcutta. Discipli- 
nary action ha5 also t)cc41 i~~iti;tttcl :ig;iini[ ~ h c  officer rcsponsihlc for making 
thc j)a)mrnt without e r ~ ~ u r i r ~ g  thorough rcpain. Charge sheet has been 
seri~cd on him f'or imposition of rnajur pna l ty .  

3.  DALIS Ilas wen. 
[A!, of 1). u.o.  So.  l.:)(lO) .'(;ti :,3(j-SjD(il7-II), dated 4th May, 1967.1 



APPENDIX V 

(vide para 1.4 of Report) 

List of Recommendations o/ the Commit tee in respect of which interim 
replies h a w  been received 

- -- - 

Para No. of P.A.C. Report fietiel No. of 
Recomme~ldation 



APPENDIX V 

Recotnmendations/Obseroatiorrs to whidh Government have furnished 
interim replies 

Recommendation 
I t  is unfortunate that the judgement exercised by the authorities in 

this case resulted in the lochitlg-~rp of funds in costly equipment which 
could not be used so far. The Cornmiltee feel that when such items the 
development of which is not proved are to be purchased, the decision must 
be taken at the highest level after cotrsidering all the pros and cons and 
examining the alternatives available. The Committee would like to be 
informed of the progress made in the procurement of ancillary items. 

[SI. No. !) of Appendix I S  to Public Accounts Committee (1965-66) 
Fort y-eigh th Report (Third Lok Sabha).] 

Reccntl!, it propobal had Iwcn made b) Air Headquarters to form 
Air Headclunrtcrs E q u i p n i e ~ ~ t  f'olic\ C o ~ r i ~ ~ i i t t e e  which will consider all 
p r o p s ~ l s  for thc introduction cd new equipment into the I.A.F. before 
they arc put up  to thc C;ovclrinlcnt f o ~  appro\al.  Government sanction to 
the f o ~  m ~ t i o n  of thc C,omni~ttw hii\ 1,ecn ~s \ucd  on 14-2-1967. 

3. I o ; I \  oid I I ~ I I . ~ I ~ I ~ I > ; I I ~ ~ I I  o\ c r . } j ~ . o \ . i s i n ~ ~ i ~ ~ g  of i t ~ i p x t e d  ,[arcs, office 
i t~\trwxivti  ha5 :ilrc;id\ ~ ) W I I  i s \ ~ ~ c d .  



also like to know the decision taken to develop the equipment within the  
countyy. 

[Sl. No. 10 of Appendix IX to Public Accounts Committee 
(1965-66) Forty-eighth Report (Third Lok Sabha).] 

Suitable instructions (copy enclosed) already exist to ensure that 
demands are not raised by Units for items which cannot be put to use in 
the immediate future. 

2. The  project for indigenous development of the items involved 
within the country by Aeronnutical Research Devcloprnent Establishment 
is in preliminary stage. T h e  results of the efforts made to develop the items 
indigenously will be intimated to the Cornmittee in due course. 

3. Director of Audit, Defence Service has seen. 
[hl. of D. U.O. No. F.4(7),'66/ 1 /D(Air-I), dated 3lst January, 1967.1 



A N N E X U R E  

From: Air HQrs, New Delhi-11. 
To: As per distribution given below. 
Dt.: 7th April, 1965. 
Ref. : Air HQ/W% /5/E.l4. 

NON-UTILISATION OF STORES 
A case appeared in the Audit Report, Defence Services 1965, wherein. 

certain item was issued to a Wing against their 'R' demand. T h e  item war 
not issued to any Section but was kept in stock and then finally returned 
to the stock-holding depot as "surplus to requirements" after a period of 
one year and eight months. 

2. Based on th15 issuc to  the Wing, further quantit) of this item was 
plovi4ioncd ex-U.K. at a cost of few lakhs of Rupees. T h e  item thus pro- 
cured could not he utiliwd as the ancillary equipment required for putting 
to use was not a~s i lab le .  I t  has now Ixcn observed in audit that demanding 
of such equip~ncnt  without investigating it, actual utilisation has resulted 
i l l  influctuous expenditure on account of over provi5ioning of equipment. 

3 .  In order to avoid recurrence of similar instances in future, Command 
Headquarters ale requestrd to issuc suitable instructions to units under 
their control to cn+urc that demands are not raised for items which cannot 
be put to use in thc immediate future. 

Sd. R. N. SHARMA 
ll'g. Cdr. 

for A i r  Vice :\farsha/ 
.4r r Officer Inchnrgr, , \ fn in tennnc~ 

])IS ~ R I I ~ I ' T I O S  : 
HQ W.A.C. 
HQ T.C. 
HQ M.C. 
HQ C.A.C. 
HQ E.A.C. 
A.F. St;~tion, New Delhi. 
A.F. Proof Range, Kirkee. 
No. 1 AF Selection Board, Dehm Dun. 
No. 3 AF Selection Board, Gwalior. 
No. 4 AF Selection Board, Varanasi Cantt. 
A.F. Station, Baroda. 
Dcf. Services Staff College. 
National Def. Academv. 
National Defence Gllege.  
A.F.D., HAL 



S.L.A.W., Secunderabad. 
AFLC, Barrackpore. 
AFLS, Santacruz. 
2 PkS Flight. 
So. I W.E.C.. Delhi Cantt. 
So.  9 W.E.C. Delhi Cantt. 
So. 5 Wireless E.C., C /o  1 Wing 36 APO. 
A.E.C., C / o  A.F.A.C. Coimbatore. 
R&D 0rg. (RD-30). 
DCSO (Air). 
FSD. 
DGAFhiS (DGIC). 
H.4L. 
Internal : 

A11 Dtes. of HQ. 
All DDEs of Eqpt. 
All Prov. Section. 

Reaommendation 
T h e  Conimittec hope that ?Iccessory renictiial mfnstrres will be lnkctr 

by the dfitrist r y  to prevent mch  zrtioutborised occupatiotz of Governtt~err t 
premises h? contractors orid also roncmlment of itilormalion about S U C J I  
~i~rarrthori.rctl occuptio?r. 

T h e  Cotnnrrttcr awrlld also 1il;e to be itiformcd about the deciriorr of 
the (our1 or7 the ap#drro/lons tot  ilizctrIlo?r of / h e  rn~ttucttotz agaltist Corm-n- 
ment in the presPnt cosr. 

[Sl. No. 46, Appendis I S  to Forty-eighth Rcport (Third Lok 
Sabha) 19G-66.1 

In older to prr\,cnt unauthoriscd occup;l~ion of Go\.ernment prer~lisc~ 
in future, necessary remedial rnearures have t ~ c c l ~  taken b y  issue of neces- 
sary instructions by Ar111y Headqua] ters. 

l 'he tlccision of t h e  c o u r ~  o n  two applic;~tiol~s, when announced \rill 
be intimated to the C;ommittce. 

DADS has seen. 

Recommendation 
T h e  Cawrnll/er alro tcgrrat to no/c tllc obnorrnal delay of over 10 ynrs  

i ~ ~ h l c h  hac fakrn plnrr in fitzalt\rtlg this core. The  desirabilily ol ea i ly  
finalr~a!~o?i o /  Ihzs case can hardly be over m p h u ~ t s e d .  

[Sl. No. 47, Appr~d ix  IX to Forty-eighth Report (Third Lok 
Sabha) 196,j-66.1 



ACTION TAKEN 

Applications for vacation of injunction against the Government were 
filcd in the court on 17-1-1966. T h e  case came u p  for hearing on 27-2-1966 
a n d  was adjourned to various dates till 6-8-1966 at the instance of Govern- 
rnent Counsel, as either rnore time was required for studying the case o r  
for summoning of the witnesses. On  6-8-1966, the respondent's lawyer 
requcstcd the court for adjournment to lead more evidence. T h e  Govcrn- 
nlent plcadcr opposed it hut the court adjourned it till 12-9-1966. On the 
siiid date the respondent's pleader pleaded for further adjournment for 
lougrl tirnt. ;IS sttmnions for thc witncswj c.;illetl by him had not been 
isslicti. ( ;ovcr~it~~crit  munsrl oppowtl i t  o n  the ground that the respondents 
h;ld f;iilctl to sulnmo1i thr  witrtews illspite of sufficient time having becn 
;tllo\c.etl to thew by thc co~tr t .  He plcadcd that respondent was in un- 
authoriscd occupation 01 thc. prrt:ti.c*. for the last I3 y l r s  2nd that rental 
;tl,rcars to thc exten: of Rs. 6 lakhs werc outstanding again>t them. T h c  
court p~scp(wed thr c.aw to 12-1O-l!itili ;rf;er warning thr respondent'i 
pl(w1~1. t1ti.11 no fttri hcr postpotierncnt wottld he allowed. 

F u r ~ t ~ c t  actiorr will d c p e ~ t l  t i p ) r ~  t h e  \ercl i~i  of the court. A f u ~ t h e r  
rlotc in this regard will txt sul~mi t t ed  to thc Corn~nittce. 

Recotnmcndirtion 

:\C'I'ION TbtiEN 

Nt'ccesstry ! ~ e p s  . ~ r c  hrxing tnkcn t o  expedite the sc t t l en i r~~t  of  the 
tlispurc am1 thy f;11;1! ~ c s ~ t l t  of thr :~' l~;t! . : l t ' r)~l ~ ' 1 1  he i~ i t i~na tcd  to the 
I1t~l)lir Arcoitntc Cotn~ni~tc.c.. 



"'l'he Comnnttee drnre that nc7cessary steps should be faken in con. 
sutlation with the Ministry of Law to cxpcdite the selllemenl of the dispute 
which has been going on with the contractor since 1958. They would 
also like to know !he final result of the arbitration in this cast. ?'he 
Committee would also like to know whrl'ler Government have considered 
any departmental ac!ron .wch as black1  ling the conlractor for his non- 
cooperative and obstructive ntttlude. 

[S. No. 56 of Appendix IX to 48th Report (Third Lok Sabha) 
(196.5-6fi).l 

Keplj. was sen1 to 111c 1';IC; u~irler our u.o. NO. 2(.5)/(i(i i 13 (0 .11 ) ,  
dated 31-1-67. T h e  only outsta~iding action o n  this rcrornnle~idatio~i is 
that the PAC is to be infonned of the final result of the arbitration in thc 
dispute between the Govt. and the  contractor. Colonel Viswa~iach. thc 
arbitrator retired from Govcr~lnient Service. l ' hc  terms and conditions 
for continuation of Col. \'iswanat11 as arbitrator had hcen under considcra- 
tion in consultation with the Ministn of Law, hlinistn of Finance 
(Defe~~ce)  and the arbitrator. Col. C'iswariath i~grecd to continue ~ l l e  a r l ~ i .  
tration proceedings on the basis of the t e r m  arid co~iditions offercd. 
Government orders in this respect were issued on 1.6-67. 

Final hearing was held by the arbitrator during the period 1st to 12th 
Sept. 1967. Since then the arbitrator req~~cs tcd  Army 1-leadq11ar~c.rs t o  
furnish Starn.wd Paper for recording thc awa~cl. It i s  undcrstotd fro111 
MGO Branch that the requisite Stamped Paper was forwarded to the arbi. 
trator on 2.5th October. 1967. T h e  arbitration procwdirtgs are complctc,l 
and the award of the arbitrator is awaited. 

[ A i ,  of D. u.o No. 1(5) / f ( i  '1):O-11). dated the 10th h'ovc~~rl?cr. 
1 967.1 

[S. No. 50 of Appc~itlix 1); to thr 48th K c p t r ~ ~ .  ('I'hitd Ir)k 
tahha).l 



2. T h e  entire question regarding 'freak rates' is under examination. 
T h e  decision taken will be communicated to the PAC in due course. In 
the meanwhile instructions have been issued by E-in-C's Branch vide their 
letter No. 33416/E8, dated 3rd Feb., 1966, (Annexure 11) that when adjust- 
ment of freak rates entails upward revision of thc rates, no reference is to 
be niade to the tenderer by the accepting officer but a report is to be ren- 
dered to E-in-C's Branch with full details for further instructions. 



ANNEXURE 
COPY OF ARMY HEADQUARTERS, E-IN-C'S BRANCH, NEW DELHI, LETTER NO. 

33416/E8, DATED SRD FEBRUARY 1966 ADDRESSED TO THE CHIEF ENCI- 
N m ,  EX. OF ALL COMMANDS. 
SUBJECT: -Disposal of t e n d m  containing freak a t e s .  

1. T h e  instructions on adjustment of freak rates in tenders submitted 
by contractors are contained in this office letter No. 33416JE8, dated 29 May 
1962. 

2. As a result of a rccent Audit para i t  has been decided to re-examine 
the subject with a view to deciding whether any change in the existing 
instructions is called for. 

3. Until such time as revised instructions, if any, are issued the existing 
procedure shall continue to be followed. However, when adjustrnent of 
a freak rate entails upward revision of the rate, no  reference is to be made 
to the tenderer but a report is to be rendered to this office giving full de- 
tails of and justification for the rate which is considered freak and is, 
therefore, proposed to be enhanced. Necessary instructions with regard 
to further action to be taken on the matter will be issued by this office in 
consultation with Ministry of Defence. 

4. T h e  procedure outlined in para 3 above shall apply in respect of 
every tender which is considered to contain freak rates requiring enhance- 
ment irrespective of whether it is to be accepted by CE, CWE or GE and 
shall CONe into force worthwith. 

MI-  
for Engineer-in-Chief 

The  Con~tnittee regret to obserue that, while on the one hand the 
oficers u ~ r e  keen to rtvise the 'freak ratrs' quoted by the contractor on 
the ground that he u - o d d  not br able to do the work at thosr M t e r ,  on the 
other t h q  allowed him to d o  substandard work. The  Committee would 
like to know the action taken against the oficers who w e w  slack in supfr- 
vision and also about the recovey (Rs.  1.75 lakhs) from the conlrnctor. 

[SI. So. 60 Appendix IX to Forty-Eighth Report (196.5-titi )-- 
(Third Lok Sahha).] 

In regard to the question of disciplinary action, the following two 
allegations were investigated by the SPE: - 

(i) That  for the construction of the work relating to the conatruc- 
tion of runway for jet fighters at Airport Sirsa, the contractor 
who had given his tender for Rs. 86,61,045.70 which was already 



12 lakhs above the estimated cost, i n  conspiracy with certain 
officials of the &ce of the Chief Engineer, Western Command, 
Simla, manipulated the records and inflated the value of the 
tender by atwut Rs. 12.7 lakhs. 

(ii) Tha t  in spite of the higher rates accepted by the Chief Engi- 
neer, Western Command, Simla, the works executed by the coil- 
triltor wcte helow the prescribed specifications laid down in the 
contract. 

Allegation No. ( i )  h ; ~ s  heen dropped as no  good evidence was forth- 
coming to sut)stantiate the charge during tnquirv. As regards allegation 
No. (ii), huitable action is under consideration in consultation with the 
Central Vigilance Comniission. 

4. "I'hc arrlount of Ks. 1 .(i8,r)43.62 was recovered from the con tractor 
on account of tlcvaluatio~i o f  cert;liri iterns of defeciive work. T h e  con- 
tractor ciispt~ted this recowry and also prefcr~ed sonie other claimc. T h e  
matter was referrcd to arbitration and the arbitrator has a~vardcdf a sum 
of Rs. 81,042.00 in favour of the contractor against the recovery of 
Rs. l,ti8,94:l.(i2 made bv Govern~uent. T h e  arbitrator has also awarded 
w m c  other claims in favour of thc contractor in respect of other claims pre- 
ferrcd by the contractor. T h e  ;tw.ard was contested in court at Hissnr 
~\,hicli upl~cltl thc ;irvartl ;IS gi\.clt b! thc iirl~itl~at~)r.  After ol,taining l g a l  
xl\.icc, 1111' Legal K c ~ i ~ ~ ' ~ l i t > t . ; ~ ~ ~ ( . e r  I I ; I C  I W ' C I ~  asked to filc a n  appeal against 
thc said judgnlcnt. 

5. A furthcr notc t o  the P:\C will be subn~itterl in due  course. 
G. D.A.D.S. has .wen. 

[h l .  of L). u.o. No. 13(J) /G(i, '7W /D(IVorksI I) ,  dated 28-9-1!167.] 

Rccomtnendat icm 

T k r  Comnrittce w r  prrIrti.brd nt tlir f)c.~:ftrtrcto~ nrmrnrr in vh i rh  
t h r  cotr1rnr.t itqnq plnrrrl for n ;r.wl: o f  thr rnngrrhtrtrlr o f  more than Rs. 1 
c-rore. Orr l~  N ~lrort p ~ i i o d  0 1  1 0  (fa?.$ iiw nlloic*ed for qttofirig rates. s t i p u -  
latirig nlr ~ttircnli.\tic t ime .vclirci trlr o f  thrrr motrthv {or ronrplctio~i o f  thr  
riwrfi. Otr thr Inst d n ~  for .\lrhtr,iwion o f  tc.trdrrv, lhr r)rriod of cornt)trtio!i 
wrir rs tr~ui / t~t l '  Irotri 3 rr1otrt11.s to 5 triot~th.~. hut no cs/cn.riow o f  t imr ;t./;t 

nllowcrl for .su bmi.ssion of tenders oti tnodificd bnri.~. The  rcsult unas tlrr!: 
onlv onr 1 c t ~ d e r  ittn.\ r ~ ( : t ~ i ~ v + ( i  wlridr il'nx 100 per c r ~  1 abtx~e thc estin~aretl 
cmt brrt rrlhich ubas btotrght dOi1qt1 to ti0 p a r  rrnt nhot!c the rs t imded cost 
nltcr ?~~golintiori.  I !  i.r 1rnilrr.rlrm1 f1wt11 . - lwf i t  !hat the Chic f  T c c h n i c ~ /  
I:srirtiitrc'r Iiu., .\t(rtc~l thrrt ~ l r e  mlcs ~rc-r.c.j)tcd nrp high. 

IVItat is ulor.sc, ns clgaitist llrr 5 tnontlrs prriori nllorvcd jot t lw  cornf~le. 
l i o r l  for flrv rclorli, it icsa.q netrtnll~ c.onrp11.tr.d n f t m  nrow t h t r  n year fro!rr 
111r rlntr ol Irarlditrg ozwr tlic site. T ~ ~ I . F  (WW n f t m  pqing highcr. mtrs, 
L/I% 4LW-11 (a) 



Government could not get the benefit of early completion. It is onty {or- 
tuitious that the operational eficiency of the Air Force did not suffer 
because of the cease-fire but really spcaking, the contractov hbc let down 
the Air Force. The  Conmittee hope that learning from the experience o f  
this work, the autlrorities in the Defence Sewices ulould be morc3 careful in 
planning and executiorl of ettlergenq works which involve an espenditnre 
of huge amount of public mane!). 

T h e  Cov?mittce regret to note thnt thr S.P.E. has taken too b i g  a 
pmiod i n  finnlisiflg i~wesiignlron~ in t h i ~  case which wns reicnv,d to  t h ~ t n  
in 1963-64. 

They would like to know the otrtcon~e o f  thc c n q t r i ~  madc by S.P.E. 
and the action taken against the ofjicers. 

[Sl. No. 61 of Appendix IX to Forty-Eighth Report (196546)- 
(Third Lok Sabha).] 

A c r l o ~  T A K E N  

Il'oted. Necessan inst~~uctions for emuring proper planning and 
txecution of works have been issued by the Engineer-in-Chid's Branch 
vide letters No. 33416,'9/ E8, dated 3rd Junc, 19.X and even numtxr datcd 
10 P I  Januav.  1966 (Copies enclowd ar Appclidix I Sc 11). 

2. . I s  regards delay by the SPE. the matter has been examined. It is 
noticed that the caw was rcferrecl to the S1'E onl! on 11'3.9-1965 for investi- 
gating into the irregularities. Aftcr rol lcct i~~g arid examining tlic material 
available on the basis of which a case could he registered, the SPE regis- 
tered a regular case o n  22-lO-l!)ti.5 for irl\mtigation. In this connection. 
i t  may also t ~ c  statcd t h ~ t  in para 5.125 at  page H i  of their 48th Report 
! lW~-(i6) ,  the C;omrnittce ha4 I-ecorded that the enquiry was s t a ~  teri i n  
1965-64 following a cornp1;iint from tlic Air F'or1.c ; ~ t ~ o u t  the delay in the 
execution of the work and certain oral reports received in the Ministn. 
about certain contracts. T h e  'enquiry' rcferrcd to almvc was only a preli- 
minary departinental enquir) and not an enquiry by the SPE as thcy carnc 
into the picture only on 16-9-1965 whcn the case was sent to them. 111 

view of this, the case wits not rcferred to SI'E for investigation in IO(3-ti4 
as pointed out by the Coxornittee. 

3. T h e  r c p r t  of SPE's investigation is still awaited. A nntc, indicat- 
ing the action taken against the officers, will L K ~  sent to the Co~nniittee a s  
m n  as the report is received and the matter considered furt t~er  in the 
light of SPE's investigation. 

4. D.A.D.S. ha9 seen. 
[M. of D. U.O. No. 15(8)/66/464-S/D(W.II), dated 14-4.1967.1 



ANNEXURE 'A' 
COPY 017 ARMY HEADQUARTERS, ENGINEER-INCHIEF'S BRANCH, NEW DELHI, 

IX'ITER NO. 35416/9/E8, DATE$ ~ R D  JUNE 1966, ADDRESSED TO CHIEF 
ENGINEER SOUINERN COMMAND, POONA-1, EX. ETC. 

SI:IIJEC.I.: -Cotttract Proceditre, Period for completiotz of Works. 

Kefercncc this office letter No. 33416/9/E8 of 10/21 January,  1966. 
I t  has  corm to noticc that  i n  connection with construction of a Run- 

way. 

(a) whilr  inviting tenders, time allowed t o  tenderers for subrriis9ion 
i d  tvrtdcrs was inadcqllate. 

( 1 ) )  coluplction tintc stipulirtcrd in the tender documents was un-  
realistic coti,idcritig thc 111;lgnitude of work, 

2. . I ' I I V  11cvr1 tor .  rc..tli5tic planning initially, allowing sufficient time to 
~ O I I I I . ; N I O I . L ~  101.  s~~ l ) t t i i t t i rq  ~ C I I C I C I . ~ .  cscrcising care while stipulating com- 
plciion pwiocl for ;I work atid t h m  adhering to it firmlv have altcndy 
I x r n  srrtwed in this otficc 1cttc.r quotrd  ;rln)vc. I'hc various factors which 
.~lfcct cwrnplrtion pcritxl t i ;~vr alro h e n  given i t1  .Appendix ':I' t o  that  
Ictter. 

Sd. (\'. S. DEVDH.-\R) 
for Enginerr-hi-(;hie/ 



ANNEXURE 'B' 

COPY OF ARMY HEADQUARI'ERS, ENGINEER-IN-CHIEF'S BRANCH, N E W  DELHI, 
LElTER NO. 3 3 4 1 6 / 9 / E 8 ,  DATED 1 0 / 2 1 ~ ~  JAN. 1966, ADDRESSED TO CHIEF 
ENGINEER, SOUTHERN COMMAND, ETC. EX. AND COPY TO CHIEF ENGINEER, 
WEST COAST ETC. ETC. 

SUBJECI-: --Corr/mcls: Extension of Time. 

Instructions on the subject of extension of time in contracts concludecf 
in MES have been issued from this office from time to time laying stress 01% 
the following aspects: - 

(a) It is in the interest both of Govt. and of contractor that ade- 
quate period of completion he allowed in ever), contract; 

(b) Standard forms of contracts in u x  in MES stipulate that: - 
(i) time is of the essence of a contract and in the 'event of delay 

in completion of a work, Govt. is entitled to recover cotn- 
pensn tion from con tractor; 

(ii) accepting officers have authority to extend period of coru- 
pletion under certain circumstances, if extension is justi- 
fied : 

(c) If there is no justification for dela! on the part of a contractor. 
it should be ensured that there is no laxity in adopting the 
correct procedure, whit h may jeopardise Govt. case for claiming 
compensation. 

2. Cases continue to be brought to the notice of this office which reveal 
that extensions granted were not cornmemuraw with completion p e ~ i c d  
initially allowed. It seems that i i  is not always appreciated that con~ple- 
tior] period allowed in a contract has direct k ~ r i n g  on rates quoted and 
that more competitive quotations are received if completion period allow- 
ed is reasonable. 

3. Recent scurtiny of completion periods in several colrtracts and o l  
extensions granted has revealed that the spirit of tlre instructiorrs referred 
to in para 1 above has not bee11 adhered to in a numlxr of cases. T h e  
xrut ins has further brought out that if proper attcntiorl had bee11 paid to7 
the following aspects, extensions could h a w  been n~inimiscd: - 

(a) Collection of correct ground data initially and  &voting d 
more time to proper planning; 

(b) Giving more time to GEs to comment on pavisions made in 
~ende r  documents to cnablc them to suggest modifications t o  
suit site factors/local conditions. 

(c) Checking of layout and grouping of buildings to fit these in to  
the ground and consulting users, where p s i b l e ,  particularly in 
case of technical buildings; 



(d) Agreeing (in writing) with users as well thought out programme 
for handing over sitea/buildings, before going out to tender; 

(e) Making uricoritrolled items of steel contractor's supply, parti- 
cularly when quantities involved are not large; 

(f) J3rrnarking for implementation in future construction, failing 
which, keeping to the absolute minimum, changes initiated by 
users or improvenients considered desirable by engineers, dur- 
ing the course of construction. 

4. Some of the factors which affect completion period and which have 
lxen noticed during the course of the aforementioned scrutiny are detailed 
in Appendix 'A'. Thew and other relevant [actors must be taken into 
account h! all Accepting Officer hefore laying down adequate completion 
period for a work. The importance of Accepting Officers laying down 
adcquatc cornplction period can not be to strongly stressed. 

5 .  In case of important or urgerlt works, Accepting Officers are advised 
to consult contractors who halt experience of work in the particular area 
and ascerG3in tlicir views with regard to completion period amsidered 
reasonable. 

6. A carcfd analysis should tx made of extensions granted in respect 
of works executed during thc course of the previous two to three years. 
Thi5 should be of great assi\tance in fixing completion periods. 

7. Although i t  is appreciated that in certain cases local staff authorities 
iila\. exert pressure for rcducing completion period. engineers must be 
careful to ensure that the niinimunl period required for completing a work 
to ail acceptable standard is not reduced. 

Sd. 
Enginecr-in-Chicf 

End. Appendix 'A '  



ANNEXUAE 'C' 

F A C ~ R S  AFFECIYNG COMPLETION PERIOD 
1. Availability of the following: - 

(a) local materials; 
(b) skilled (and unskilled) labour; 
(c) water for construction; 
(d) electric energy for welding and lighting. 

2. Period lost due to  rainy days. 
3. New sites where approach roads d o  not exist-period of cot~~plet ion 

should be more than that for developed sites. 

4. Work scattered over two or thrce sitcs--completion pvriod sl~ould 
be more ;is compared to that rcquircd for ~ o r k  of thc snlne I L L I ~ I I ~ I  d c .  (on- 
centrated at one site. 

5. Officers Quarters. Institutes Mews ,  Hospitals . i d  the Ilkc irhelc 
internal finishes and fittings need more attcntio~l a rliole l i t x n l  pro\ ision 
is necessary. 

G .  Work pertaining t o  a t Id i t io r~s ,a l t e~ ;~ t ion \  to cs i s~ ing  t)~lildillgs 
period allowed for cornplction shnuld on  a more lii)cr;~l s a l e  as cow- 
pared to  new work of the same ~ a l u e  as in caw of work i ~ l \ d v i n g  additions: 
altcrations site restrictions hamper plqqess. 

7 .  Double storeyed o r  nl~~ltistorc\cd Ixtildings with a co~~s idr rab l t~  
amount of RCC work. 

8. Separate contract b c i q  arr;~ngcd for spc~cialised work such ;is a i r -  
conditioning or \( ater proofi~lg.--!)ropcr c.oordinrtt ion lx*t.rzecn the. work of 
the builder and th;it of the specialist is cs\ential. 



The Conmiltee desire lhul immediate steps should be taken to expedite the 
trialter and remedial measures ~hould  be taken to prevent recurrence oi 
such delays. 

[Serial No. (i4 of Appendix IX t o  PAC's Forty-Eighth Report 
( I  !IGti(i)--(Third Lok Sa bha).] 

ACTION TAKEN 

Notcd. 'l'he disciplimry action against subordinates has sisce been 
finaliwd i ~ n d  it has been decided to impose the following penalties on the 
concerned suhordinictc*: - 

( 1 )  ( i )  "l'elial recovery of Ks. 1,000.00" to be recovered monthly at 
the late of I ' 3  of the e~nolurncnts. 

( i i )  S t o p p ~ e  of i lcc~. t~~ccnt  for two years with cumulative 
cfiect. 

2 .  . \ >  ~.cg;w(lb diwipliel;ir! x l i o n  agai~lst thc ofitcrs concerned, inquir!. 
u1ctlt.1 K1e1c 1.1 of the. ''CX:h ((X:k.\r Ru1c.s ICt(i5. ; I I I ~  ilrider A r t  :l:jl .A. 
GI (:SK 11;c\ I)cc11 otdt .~cd to I K  Iic*lii t o  iliqrci~e illto ttic charges against them 
arid thc (:o~nlllis'~io~ccr fo1. I ) ~ p ; ~ r t ~ n r n t a l  Enquries has b c ~ r ~  apoinrcd on 
27th Jt11v !!hiti :IS Enrjuirv Officer I) \ .  the Xfinisrr? of Ddclice. 2 1  further 
report o n  thc cl is t ipl i~~i~rv ;~ction takcn a[,.ain\i the oflicers conccl-nid will 
I,(. \ ~~ l ) l n i t  tcd lo th(. C:onlrilittt.e in d i ~ e  crwrcc. 

4. 1)A.D.S. 11.u seen. 
[ A l ,  of 1). u.0. No. 2(l?) /fX/400S/D(Works-11), dated 4th Aprll 

- - 1967.1 - - - ----- ---- - -.-- 
+Nan~cs  not printed. 
*'Central Civil Scrvires, (Classification, Control & Appeal), Rules 

1965. 
@Civil Service Regulations. 



ANNEXURE 

Delhi Telephone 3 17 11 
No. 93792/0rg-4(Civ)(a) 

. ~ K M Y  HEADQUARTERS 

ADJUTANT GENERAL'S BRANCH 
DHQ PO A'eul Delhi-11, 5 Sep. 1966 

Headquarters 
Southern Command (30) 
Eastern Command (SO) 
Western Command (110) 
Central Command (30) 

SVBJECT: -Expeditious disposal of disdpli?inry cases. 

Reference this HQ letter of even numtxr  d;rted 28th Feb. 1962. 

1. Instroctions werc issued vide this H Q  letter under rcfcrence that 
disciplinary cases pertaining to  civiliar~s serving in Xnny installations be 
finalisecl expeditiously. The* instructions have not achieved the dtsired 
aim and delay in disposal of disciplinan cases continue to perpetuate, with 
the result that the G o ~ t .  is put to embarrassing position, especially in such 
cases which comc to the notice of Public Accounts Committee. It is, 
therefore, reitented that delays in disciplinan caws should be reduced to 
thc minimum. I t  will go a long way to finaliw clisciplinary cases expedi- 
tiously i f  the following remedial measures are Imrnc in mind while dealing 
with such cases : - 

(a) Civilians of Ammy installations are governed by Central Civil 
Servicts (CC and A) Rules 1965 with effect from 1 Dec. 1965. 
T h e  rules ( ib id)  were forwarded to HQ Commands u~u le r  this 
HQ letter of even nun~be r  dated 28 Dec. 65 and reproduced in 
CPRO S o .  39/66, for guidance and compliance of all concern- 
ed. T h e  various forms to tx used for the institution of discipli- 
nary proceedings were forwarded to HQ Commands under this 
HQ letter of even number dated 16 Aug. 66 which are  also 
being reprodwed in CPROs. Thcse rules should be thoroughly 
gone into and studied by the authoritks empowered to take 
d i s c ip l i na~  action. 

(b) T h e  Central Civil .%ices (CC & A) Rules 1965, indicate the 
specific period) to  be given to a deliquent Grwt. servant for the  
submission of defence statement, which if strictly complied with 
would eliminate delays in the disposal of dixiplimry c a a  



(c) Delay in finalisation of Staff/Departmental Court of Inquiry 
should be avoided. The convening authority should be apprised 
of the delay and requested to have these enquiries f i n a l i d  
expeditiously within a reasonable period. If necessary, inter- 
vention of the next higher departmental authority in chain of 
Command, may be solicited in cases of abnormal delay. 

(d) Delay in irlst i tution of disciplinary proceedings should be 
avoided. T h e  responsibility for instituting disciplinary pro- 
ceedings rests with the "disciplinary authority" as defined in 
Central Civil Services (CC & A) Rules 1965. Once the prelimi- 
nary investigations arc over, there is no reason for delaying the 
initiation of disciplinan proceedings and to follow thcm to a 
logical conclusion. 

(e) Dcla! in finalisation of "Inquiry" under Rule 14 of Central 
Civil Services (CC & A) Rules, 1965 should be avoided. As a 
preliminary to such an inquiry, the accused, after being fur- 
nished the relevant data, is required to submit, within a speci- 
fied time. ;I writtcn stateriicnt of dcfcncc. T h e  rule alx, provides 
that i f  no writtcn statcnlent of defence is submitted by Govt. 
wnati t ,  thc tliscipli~iar! ;ruthorlty IILI! itself inquire into the 
articles of ch;~rge or appoint an enqu in  authority for the pur- 
pow. Similar time schedule is t o  be provided for during the 
course of the Inquiry. 
'Thus i f  the time scheduled is strictly followed, therc rieed b:. 1 1 0  

clcl;~!. on tilt grounds of ~iori,cooperat:cw Iy thr :ICCIISX~. 111 
fact Rule 14(20) of Ceritral Civil Scrviccs (CC 8. .A) Rulc5 l9fi5 
authoriws the Inquiring Authorit\ to hold such ir~quir! cs-p.irte 
if  thc accused adopts an intransigent attitude. 

~ f )  Delay tiuc to sub~i~ission o f  inrorripletc proceedings to higher 
authorities shoi~ld lx avoicird. S o ~ - ~ ~ r n l l \  ttic Icaams Ior such 
dcla\s arc. :is tltider: 

(i) S o t  c r l t l o~s~~ lg  all dc>c.unie~~is ~c fv~rc t l  to in the statrlnent of 
iaiputritto~~\. inquiry, defence arid so on. This c a n  be 
avoiticd In rrcath putting all the papers in a folder. dul! in- 
clescd. 'I'hc o ~ d c r  of arranging thc enclosures shoidd be thc 
order ill which these are cited. 

(ii) Recommendations of intermidiate authority k i n g  incomplete 
the ~luthority recording recommendations should, wheri it 
disagrees with the lowcr authority, record reasons for disagrec- 
lucni. It  should be checked up  if the penalty recornrilendeci 
is c i~pal~le  of being enforced. For example the penalty of 
stoppage of increment may not be recomn~endcri to ;I pan 
who has reached the maximum of the p d c  o r  scale of pa!. 



5. Please ensure that all concerned are fully conscious of the import- 
m c e  of progressing and finalising the disciplinary proceedings with the 
sense of utmost urgency. 

Sd. 
for Adjutant General 

N O T  ON ORIGINAL 
Copy t0:- 

SD- 1 
Q-1 
MG-C 
E- 1 
Org-1 (Pers)(a) 
Org-2 (hIP)(c) 
Rtg-5 (OR)(b) 
Rtg-5 ( O R ) ( b )  
Rgt-6 (SP)(b) 
R q - x  ( I o f  R )(h) 
PS4 
AC 'YM 
1)AIS-3 

J A 4 . l  
AG 'PS 1 

(52) 
(9) 

(20) 
(35) 

( 5 )  
Pj 

(13) --With reference to  their note No. 
(.i) Cil 162 65 EIl), d a t e d  9th :lug. 6(i. 
((-9 
( 5 )  
(2, 
( 5 )  
(8)  

( 5 )  
W i t h  the request to  issue a silnilar dircctive 
i l l  regard to thc cspcditious finnlisation o f  
StalT Courts o f  1nc;tril-ic~s. conwrlctl t~lidcr the 
.Arm\ .Act. 

for i11form;ilion. 

7 ' 1 1 ~  Covririittrr ciro so?ry to  n o / r  tho!  IliO totrrrc'.\ ol rc.n~rn/ c o . ~ / r ~ l g  
R \ .  tifi. I 18.00 7t'n.$ danrngc.rl cltr,! ~mriet-rrl  ~crr.~r.tci~icrcil~/e d r i ~  to t ~ ~ g l ~ g r n r ~  
otr the ?>ar./ 0 1  err indiaic!rrcil oflrtc.r( / I T  c~.x/ro.rti,c 1 0  rai~r it1 Jrrlj 1!W1. T h e y  
feel that tlrc /(,.is rozilrl 1 1 1 1 7 ~  becjn nrwidcltl i /  trr,ic:l~ actio~l had becti lakt,tl 
!I\. t i r ~  offir-rl r ~ i l h c ~  to . t r r s i )~ t td  / hv  srrpp1ir.s or to j~oirirle srii!ublt~ coilrrctl 
nrronrnrodfllio?r during thr  f ) r ~ i o d  o f  Tnotrcootl. 

Thc  C m r t i i t t ~ e  find flint thc  ~ t n f J  Cortr~ of Itrqti ir~ held the Gorri~orl 
Eng>twr irij)orr~iblr lor gro.5~ rlr.gl'igmrr. T h e  Cotritrrittr.~ u ~ c  rial tort- 
ilinced wilh !he reaJon.s givtn by lhc G . 0 . C .  of the ar fa  in d i ~ a p ' e ~ i t t g  will1 
[he findings o/  ~ h r  staff Cot~t.! of Inq~tir?. Thr' Committee,  h o u w e r ,  titrder- 
sland !hat the matter I I ~ R F  still I L T I ~ C I (  r,xnmination of the  A f i n i . r t f ~ .  T h e y  
ugould like to  hnow the final decision fahetr by the  Minist? on the, fitrdinp 
0 1  the $to@ Cotirl of Inqrrirs. 

[Serial N o .  65 of Appendix IX to Forty-Eighth Report (1965-66) 
( ' I  hird Lok Sabhal.1 



A c r r o ~  TAKEN 

'The Chief of the Army Staff has examined the case and has directed'! 
that : - 

(a) disciplinary action be initiated against the Garrison Engineer 
for negligence; and 

(b) the statements of the Commander Works Engineer and the 
Chief Engineer be recorded with a view to examine whether 
there were adequate reasons for the Commander Works Engineer 
and the Office of the Chief Engineer eventually agreeing to con- 
tinue the supply of cement at the same rate, as also whether 
there was any negligence on the part of either of these two. 
officers. 

Accordingly AG's Branch have directed Headquarters, Western Com- 
mand on 3rd May, 1966 to take necessary action. 

A further report wlill tw submitted to the Committee indicating the 
final decision taken by the Government. 

2. D.A.D.S. has seen. 
[M. of D. u.o. No. 15(2)/66!7323/D(W-11), dated the 18th August. 

1966.1 

Recommendation 
This indicates that thc first test conducted by the officers at Panagarh 

~ 3 s  perfunctory. T h e  Committee are wm. that officers concerned should 
have been so casual in testing thr set repaired at thc cost of Rs. 40,9.-)0. They 
woulcl like to know whcttwr any action has k e n  taken again\t thern. 

Thc  Coinuiittce would also like to know as to \+.t~en and where the 
three gcr~entitig wts \vet-c put to use after repairs and u hcthcr they gave 
satisfactory servicc. 

[Sl. N o ,  ti8 of Appendix I S  to Forty-Eighth Report i 1!)65-ti(i+ 
(I 'hird Lok Sabha).] 

Acrros  TAKES 

1. Disciplinary action against the mcrnbcrs o f  the Board of Oacers 
wtlo conducted the first test at 1';iriiqp-h has been taken a5 indicsted in 
para 1 (a) abovr. 

2. Out of the three generating sees, one has been installed in Deceniber 
19(i.'i. Another has been installed in April I9Mi. These two gerlcnting 
sets are giving satisfactory service. With regard to the third gentrating 
set, the same is k i n g  iristrilled and the installation will be completed by 
May 1967. T h e  report about its satisfactory service would be available onlv 
after its installation and perfor~nance. A further note would be submitted 
m the P.4C in due course. 

3. D.A.D.S. has seen. 
[M. of D. 11.0. No. 15(10)/66/536-S/D(W-If), dated 4-5-67.] 



8. Pam No. Ministrgl 
No. of Report Department 

c o n m e d  

Defence The Committee are unhappy tat the elow progmse mads in  regard 
to tthe recovev of the amount8 outstanding ~ g a i n ~ t ,  rolitractora 

Do. 

Do. 

Do. 

Do. 

for r very long period. The Cbmmittm once agein emphaske the 
nwss i tg  of early settlelnent of them rsser, particularly thone 
which are uot in courtcl of law or undor arbitration. 

The C~mmit tee  are constrained to note tha t  decisions t ~ k e n  by 
C:ovemment in  some could not be ronveyed to offivern 
suqmted  of default because they had already retired from 
wn-iw. 

The Committee would like to be informed of tennu and oondltione 
under which this property htw k e n  pwwd on to  the State 
Government. 

Tho Committea rould e m p k i m  the n s w ~ i t p  of early waliqat ion 
of this huge alnount of R5. 6 . 3 3  laklic from s privet0 inriividual 
and hope thnt the 3fuu~try of nufence would take appr~~pr is te  
f i t~ps  for the %me. 

If the pm-requr~itm (v~z. ,  power.tfrlren mnrhlnan Rtc'.) mentl~tned 
m the ?hlidry'e note aerenrallnhlr \r 1111 t hc. firm, tho Conm~rttee 
tm unnblr to  undrnrtand wh>+ the uupply of the Mwrt Gtwnnntn 
could not be rompletact try the stlpuletecl tlste. Them appcar* to 
have been K f d i m  LU t~k l t l g  idlow up ~ r t t o n  R4 11 J I R H  1113 been 
mulo ('lrar tthether thtl firm rn c j u ~ t ~ i m  ac' tu~~lly r~mployutl 
ntcm mar~-pcrw~~r or rvorlrwl on throe, nhlft ~ I H * I *  to cwnplrtc thr 
onlnr for Mazn Chrutentb lo the npw~tictrll~ wt~ptllntaci trlnt.. 'rlre 
C'gmm~ttee nlw, do not agrrn w t h  tho view- of tllc Mrn~*rry of 
1Jefent.s that "tho rwtirnett#l M I . I I I ~ ~  of R.L. 4 hkh. w n nrnilrv of 
c~or~juct~~re". I'lm t m ~ r ~ g  of the t b~~v i iv i  of thr ~wnt rwt  in t l l i ~  
claw, Gc~vernment hnve h n ( b p n v m l  o f t b  I~)neRt of w n l p ~ ~ t d i r c  
rater, 10 the extent tho IrrnrtA penod p a n  rn the c8rmtrnct 
depnvnd tho other nuppl~r-rrr r r f  an r ~ p ~ w r t u r ~ ~ t v  to vornpt i*  ul 
t his cane. Thin vr rrlw~ borne out t ~ y  t hu fiwt that when orti+m for 
t+titc.h~n~ of  tht* ppnncwt6 r c w  plntucl cirrrin~ Yrlrrunry, 1W3 
nfcar ltrnrtud tender enqumen at d ~ f f ~ ~ m n t w t a t r o ~ ~ ~ ~ ,  the rntnw for 
atrtch~np them were loanr thsn thrm entsrtrd inlo w t h  thia 
firm 111 I~rrarntar.  IHtl2, 



APPENDIX VI -con td .  

The Committee rsgret t o  note that  the Miintry of Defence in 
their referenoa to  the Miniwtry of Law did not state whether any 
low, actusl or potential, wan in fact euetained by Government 
by the extension of the delivery date snd the conesquent belated 
ouppliee of utitched garmente. I t  is all the more regrettable that 
the letters gmnting extendon of time did not ipcificslly rwme 
the right of the Government to recover Liquidated damages for 
breach of the c o n t w t ,  though they vaguely r e f e d  to the 
pemlty c lmw being invoked in the matter. The Committee 
feel thnt the Minintry of 1)efence ahould have clearly bronght 
out in their note the Ims ~uffered by them as 8 renult of the dehy  
in the nupply of thew garments. T h b  delay on the part of the 
contmcting firm mul ted in the coneequent dele>* in eupplp of the 
garments to the recruitrr. The fact that the intake of the recruits 
WRR lm than t h ~ t  ortginnlly anticipatd was only fortuttous and 
dt~38 not in any way ln i t i~a te  the &lay in supply of the 
gnrment~ bp the contracting firm. 

The Cotnmttee am a h  unable to understand why Government 
did not exerc~mm thwr option In thin csns to  make the contract 
void when the tirno n - ~ q  of the essence of the contract. The 
Cornmtttoe feel that 111 the cane of a contract, where the time 
b o f  the C S H P ~ ~ ( W  o f  con t r c t ,  the Government should take 
a p p r o p r ~ ~ t c  nrtlon well In tlme so that  thew intemtn do not 
u~tffvr. Tlrv ('onimtttm h o p  !hat the Mmi-try of Dofence will 
In' mow mrt~lul a h ~ l r  rntermg uito such contract8 In f u t m .  

Tho ('(itnrnittn fuel that the Ministry of I n w  RhouId alAv ha re  
cvrlled for the information regadrig nctunl or potential lusa 
xuffnrcd by the hfiui~try nf Dnfnnre  by belated supplien before 
giritig their opini~)n in this taw. The C'on~rnittee h o p  that the 
!iIitllrtv of IJ~W will tnki* witable mnlmurcm to ensom that legal 
ndvit-o iz given by t ~ ~ k u i c  in:,, c~~nxiderntiriti nil asptvtd of the 
rruw in qur.ili~m. 



81. K&~ric of AgfWt, Agency SI. X B I ~ N !  of Agent 
s o .  Nu. 

4 P c 7  
No. .Yo. 

37. Ihhrue Ihot h ~ w .  IHS, hj. 3 .  U~~c~kwc~l l ,  4 3nnt Sar:tn- 
patrni Markol, Ihdl~i-U. 27 krrri (:oltmy, Kirljiawrry 

t 'urnp, Ikllii.!l. 96 
28. .1>1,ym:~ l3ooL I ) I ~ ~ I ~ ,  ( ' I I ~ L J J -  

~ulrwnli~ Klrnr~, 1Cs.rol llngtr, 
N<.\v I b l l ~ i .  (i(i .\tAS1r1Utt 






